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HOUSE OF THE PEOPLE
Monday, 20th April, 1953.

The House met at a Quarter Past
Eight of the Clock.

|MR. SPEAKER in the Chauir]
ORAL ANSWERS TO QUESTIONS

HooGLy NAvIGATION RouTe PROJECT

*1446. Shri M. L. Dwivedi: Will the
Minister of Transport be pleased to
state:

(a) the progress made so far in the
experiments on the model Hoogly
navigation route project, which were
being conducted in the Poona Irrigation
and Navigation Research Centre;

(b) whether any work, after the find-
ings of the Centre, has been started
near Calcutta: and

(c) what is the estimated cost of the
navigation project and the time by
which the route will be open to safer
traffic?

The Deputy Minister of Railways
and Tramsport (Shri Alagesan): (a)
and (b). The proving of the two
models of the River Honghly has
been successfully =~ completed aud
measures for traini the river in
the Sankmaii-Munikhali reach, have
been finalised, Experiments on the
models for training the other reaches
are still in progress. Detailed draw-
ings and estimates in respect of
training works are now ‘under yrre-
paration and the Commissioners have
earmarked a sum of Rs. 50 lakhg for
expenditure on these works in their
Five Year Development Plan,

(c). It is not possible at this stage
to estimate with any degree of ac-
curacy the cost of the workg neces-
sary for Improving the navigability
of the River Hooghly between Uia-
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mond Harbour and Caicutia and the
time by which they will be ccmplet-
ed. The River ig safe for navigaiioa
thoughout the year but it is neces-
sary to impuse day to day restric-
tiong on drafts on account of season-
al changes. These restrictions will
however be minimised to a cousijer-
able extent by the contemplated
training works etc,

Shri M. L. Dwivedi: May I know
if from a perusal of the plan i+ has
been ascertained that if the work is
proceeded with according to thec plan,
it will be quite successful?

Shri Alagesam: These experiments
have been conducted In ‘he Pocrna
Research Station, and it is hoped they
will be quite successful.

Shri M. L. Dwivedi: By what
time is the experiment likely to >e
completed?

Shri Alagesdn: It is more or less
a continuing process. As far ag ore
reach is concerned. the experiments
are ncaring the stage of completion.
As soon as they are fully completed.
the work will be taken up.

Skri M. L, Dwivedl: May ! hnow
if the hon. Minister hag any estimate
of the expenditure which has been in-
curred in the preparation of this
model and these experimeu's at
Poona?

Shri Alagesan: I should like to have
notice for that,

Shri S. C. Samanta: May I kncw
whether it is a fact that the technical
Committee which was set up later
hq.,r,e,commgpdcci that the G
Barrage Scheme is theé only reme
for the navigation of the Hooghly
River?

Shri Alagesan: Yes, Sir. Tbey
have ta'kéd abbliy the Ganga Barrage
Stheme in their report. It is also
under considération.
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Shri 8. C. Samanta: May I knuw
Sir,” whether the hon. Deputy Minis-
ter himself has visited these places?
If so, what are hig reactions?

Shri Alagesan: Of course, I lrave
visited. I canno: give my reactions,

Tourist OFFICES

*1448, Dr. Ram Subhag Singh: (a)
Will the Minister of Transport be
pleased to state the number of en-
quiries handled by the wvarious
Regional Tourist offices of the Gov-
ernment of India during the years
1951-52 and 1952-537

(b) Have the Government of India
any plan this year for subsidizing the
improvement of roads connecting cer-
tain centres of tourists’ interest?

(c) If so. what is the estimated
amount of that subsidy?

The Parliamencary Secretary to the
Minister of Rallways and Trans.
port (Shri Shahnawaz Khan): (a) A
statement giving the information re-
quired is placed on the Table . of the
House. [See Appendix IX annexure
No 63.]

(b) and (c¢). Yes. A final decision
hag so far been taken In respecit »f
the coastal road from Madrus W
Mahabalipuram, The esiimated cust
in this case is Rs. 293 lakhs, out of
which the Central Government has
agreed to contribute half the actual
expenditure subject to a maximum of
Rs. 1.5 lakhs. The question of im-
provement of other roads ~oaonecting
centres of tourist interest is under
examination and the measure of n
ancial assistance to be give:n by the
Central Government will depend on
the circumstances of each case.

Dr. Ram Subhag Singh: May 1
know, Sir. the States other than the
State of Madras who have aprrcached
the Government of India for ¢ran' ne
subsidy for connecting such .roads?

Shri Shahnawar Khan: Quite a
number of States have approached us.
and all the information is contained
in the statement that is laid on the
Table of the House. 0

Dr. Ram -Subhag Singh: May I
know whether: Government propose
to frant some more subsidy to any
State during the current *nanciai
year?

Shri Shahmawazs Khan: As ] have
stated, the matter is receiving the
attention of the Government, and no
fina] decision has been taken ye:.
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Dr. Ram Subhag Singh: May |
know if any money has bcen ear-
marked for brightening up pluces nf
intex;est and constructing rest houses
also?

The Deputy Minister ol Raiiways
and (Shri Alagesan): [~
question of construction of rest houses
is more primarily the concern of the
State Governments concerned, We
are considering also whether we can
give any aid to them in this connec-
tion.

Shri Kamal 8ingh: May I know
whether they have in mind any ideas
for controlling the traffic vn the roads®

Shri Shahnawar Khin: That, sure-
ly. is a matter for the Police, and not
the Ministry of Railways and trans-
port.

PRODUCTION OF JUTE AND COTTON

*1449. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether any im-
provement has been effected in the
production of jute and cotton in the
year 1952-53 over the production
tigures of 1951-52 and if so, how much?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Yes, by about 17
thousand bales in the case of Jute.
Firm estimates for the 1952-53 cctton
crop are not yet available,

Dr. Ram Subhag Singh: May I
know what percentage of our total
jute and cotton requirements is pro-
duced loca'ly., and whether the re-
cent Agreement with Pakistan is like-
ly to affect our jute production?

Dr. P. S. Deshmukh: We do nnt
think so, Sir. A major vortion of our
requirements is being met by internal
production. A+ I think the hon. Mem-
ber is aware; the “agreement with
ﬂPakistan is intended to meet the de-

cit,

_Shri T. S, A. Chettiar: May I know,
Sir, whether the quantity required of
long staple cotton is being met?

Dr, P, S. Deshmukh: Ng Sir. There
is a large deflciency so far as long
staple cotton is concerned. We are
trying to produce more, but there is
one view that it is better to conflne
ourselves to the types we grow rather
than other ‘types which it is difficult
to grow here.

Shri T, N. Singh: May I know the
increase in acreage of jute and cot-
ton respectively as compared to the
year 1951/52 in 1952/53?
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Dr, P. S. Desbmukh: There has
been a decrease of 0'6 per cent. so
far as jute cultivation is concerned,
'but in spite of this decrease in acre-
-age, the production has gone up.

Shri T. N. Singh: What about cot-
ton?

Dr. P. S, Deshmukh: In respect of
<vtton, there has been a decrease of
acreage as wel! as production.
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Shri V. P, Nayar: What is the per-
acre production of jute and cotton in
1952/53, and how are these figures
comparable with the figureg for 1947/
48? Are they on the increase or de-
crease?

Dr. P. S. Deshmukh:
quire notice for that.

I would re-

Shri L, N. Mishra: Have Govern-
‘ment anv- idea about the production
of jute in the year 1953/54, whether
it is going to decrease or improve?

Dr. P. S, Deshmukh: I have tried
to give the latest flgures available.
For 1953/5¢ we have not got the
figures. R

PAKISTAN FLIGHTS OVER INDIAN TERRITORY

«1450. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any Pakistan flights are
permitted over Indian territory as a
result of the recent agreement reached
between India and Pakistan on the
question of air service to Kabul; and

(b) what are the reasons that a
permanent agreement on this issue has
not been arrived at?
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The Deputy Minister of Communjca-
tions (Shri Raj Bahadur): (3) The
hon. Member is obviously referring to
the recent talks which were held be-
tween India and Pakistan only regard-
ing the route to be followed by Indian
aircraft flying to Kabul von scheduled
services. while traversing Pakistan
territory, Pakistan, is already operat-
ing certain services to and across
India as a result of a bilateral alr
transport agreement entered into be-
tween the two countries in June 1948
and in accordance with the Air Ser-
vices Transit Agreement to which
both India and Pakistan are signa-
tories,

(b) The talks were for clarifying
India’s right to operate acrosg Pakis-
tan territqry on a reasonably direct
route and this purpose has been large-
ly achieved. The bilateral agreement
in accordance with which Pakistan
air-craft operate to and across India
{s a permanent one.

Shri S. C. Samanta: May I know,
Sir. whether any difficulty was experi-
enced by the Indian Government since
the Agreemen: has taken place?

Shri Raj Bahadur: As a matter o’
fact. we have not been able to start
operations on this route directly so
far because of certain difficulties on
our own part, and the question s
rather premature.

Shri S, C. Samanta: May I know.
Sir, what are the difficulties that were
placed by the Pakistan Government
before the Agreement was reached?

Shri Kaj Bahadur: They sald that
on account of the defence of their
country they had to declare certain
areas as prohibited areas under the
termg of the International Ccvenant,
and as such. they wanted to refuse
permission. But the Government ot
India consider that the declaration of
the entire belt on the North-West as
prohibited was not reasonable in
termg vof the said Covenant.
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Co-oPERATIVE CREDIT SOCIETY
INSTITUTIONS

*1451, Shri Nambiar: Will the
Minister of Rallways be pleased to
state:

(a) whether it is u fact that the Co-
operative Credit Society institutions
operating on the various Rallways are
given aids by the Railways and if so,
what are they;

(b) whether it is a fact that some
co-operative credit societies represent-
ed tn the Minister for more facilities
from Government and if so, what are
their demuands and what actions have
been taken thereon;

(c) whether it is a fact that- the
Railways are charging fromm these
Institutions for clerical aid rendered in
rollecting and remitting hack the loans
from the stall and if so. whether tnere
is a request to stop such fees charged;
and

(d) whether the Directors of the
S. Railway Co-operative Credit
Society interviewed the Minister in
August, 1952, if so, what were their
requests and to what extent the pro-
mises made have been fulfilled?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Assistance is given to Railway
Co-operative Credit Societies in the
shape of—

(1) free passes

(ii) special casual leave, to the
Directors for attending month-
ly, annual general and ex-
travrdinary general meetings
of their societies

(b) and (d). Yes. The South
Indiap Railway Co-operative Credit
Society, Ltd., Trichinopoly, made a
written representation through the
Honourable Member, Shri Nambiar. in
Ju'lv 1952, and a deputation consisting
of the Directors of the Society, led by
Shri Nambiar, interviewed the Rail-
way Minister on the 5th August 1952
regarding the points raised in the re-
presentation. The hon. Member is
himself well aware of the demands
made and tbe reply which has been
given to him by the Railway Board.

(c) Yes.
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Shri Nambiar: May I know whether
the Government are considering the
question of giving rent-free quarters
to the co-uperative credit societies in:
the railways?

Shri Alagesan: All the points that
has been raised in the memorandum
have been replied to seriatim. and a
letter hag already gone to the hon.
member,

Shri Nambiar: I want to know whe-
ther any further action is being taken.

Shri Alagesan: The hon. Member
has already been informed of the
action taken I dv not know whether
there can be any duplication of it.

_Shri Punnoose: On a point of order,
Sir. This igs a matter of correspon-
dence between an hon. Minister and
the hon. member. Are we not en-
titled to know it?

Mr, Speaker: The point to my
mind, as it appears, is that the matter
is really so small in the whole inset
of the work before the Parliament that
one need not go into small matters of
this type,.

Shri Raghavaiah: This ielates to
the whole country,

Mr. Speaker: He is not asking
about these 'societies in general.

Shri Nambiar: I asked for the so-
cietiec in genera! on the railways. 1
wanted to know whether any 1rent-
free quarters would be given to them.
That matter was replied to, but that
reply was not satisfactory. That is
why I am asking the question now.

Mr. Speaker: The hon. Minister
may read the reply again, if he likes,
?lsed the hon. Member is still not satis~

Shri Alagesan: 1 shall read out

the reply.
Mr. Speéaker: Is it very long?
Shri Alagesan: Just a few lines.

“The concession of nominal
rents, as extended to the Railway
Employees’ Consumer Co-opera-
tive Societies cannot, it is regret-
ted, be granted to Co-ogentive-
Credit Societies. They will how-
ever, be charged rent in accor-
dance with rule No. 1960 of the
Engineering Code.”

That is the reply which has been
given to the hon. Member.
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GOLDEN ROCK WORKSHOP WORKERS (NIGHT
DUTY ALLOWANCE)

*1452. Shri Nambiar: Will the
Ntli?ister of Railways be pleased to
state:

(a) whether it is ‘a fact that night-
duty allowance granted to workers in
the Golden Rock Workshop has been
gistcontinued and if so, from which

ate;

(b) whether it is a fact that similar
allowance is being given to workers in
Perambur Workshop on the same Rail-
way; and .

(c) whether there was any repre-
sentation in this connection and if so,
what action has been taken?

The Deputy Minister of Railways
and Transport (Shri Alagesun): (a)
Yes, Payment of this allowance to the
skilled staff at Golden Rock Work-
"shopg was discontinued from 1-9-1951.

(b) Yes.

(c) Yes. This allowance has since
been restored at Golden Rock to staff
who were formerly in receipt of it.

Shri Nambiar: May I know whcther
this has beun restored in the case of
Class II1 and IV ernployees also?

_ Shri Alagesan: All those who were
in receipt of this allowance, are now
getting it.

FORBESGANJ—BIRPORE TELEGRAPH LINE

*1453. Shri L. N. Mishra: (a) Will
the Mirister of Communications be
Ppleased to state whether there is a pro-
posal to construct a telegraph line from

orbesganj to Birpore via Narpatganj
and Balwabazar in Bihar?

(b) It so, when is it expected to be
‘materialised?

The Deputy Minister of Communica-
tions (Shri é&j Bahadur): (a) Yes.

(b) The guarantee terms have been
forwarded to the Bihar Government.
On receipt of their acceptance the
work will be taken up,

PRIVATE-OWNED RAiLwAY LINES

*1454. Shri L. N, Mishra: (a) Wil
the Minister of Railways be pleased to
stute the names of private Railway
Companies running Railway lines in
diffarent States? @

(b) What are their mileage and the
revenue received by Government from
themm?
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The Par] entary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) and
(b). I place on the Table of the House
a statement giving the required
information. [See Appendix IX, an-
nexure No. J1]

Shri L. N. Mishra: From the state-
ment it appears that the Government
have not received any share of pro-
fits from the privately-owned com-,
panies in Bihar. May I know the
reason.

Shri Shahnawaz Khan: It is rather
a long statement. The whole infor-
mation has been placed on the Table
of the House, and whatever informa-
tion is in the statement is correct.

Shri L. N, Mishra: There is ro
information about that. I want to
know the reason why Government are
not receiving any share of profit from
the privately-owned companies in
Bihar? :

Shri Shahnawaz Khan: Now, (n
all, there are 21 privately-owned rail-
ways in India. Out of this, in 10.
Government have certain flnancial in-
terests. In others. Government have
no such interest.

Shri L. N. Mishra: May [ know
whether Government are contemplat-
ing the taking over of some private-
ly-owned companies this year?

Shri Shahnawaz Khan: It all de-
pends on the terms of contracts that
the Government of India has enter-
ed into with those privately-uwned
companies.

Dr. Ram Subhag Singh: May 1
know whether the Government of
India have approached the Govern-
ment of Bihar in regard to taking
over the privately run railway lines,
in that State, as wuas promised by the
hon. Minister during his Budget
speech?

The Minister of Rallways and
Transport (Shri L. B. Shastri): The
matter is still under discussion bet-
ween the Chairman of the Railwey
Board and the Bihar Government.
‘The Chairman of the Railway Board
is to visit Patna very soon in thia
connection.

RAYAGADA RaiLway CoLoNYy

*1455. Shri Sanganma: Will the
Minister of Railways be pleased to
state:

(a) whether the plant required for
the -water supply scheme at the
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Rayagada Railway Colony (Eastern,
Rallway Zone) has been received;

(b) if the answer to part (a) above
be in the negative, whep the arrival of
the plant is expected; and

(c) what steps have been taken to
expedite it?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz n): (a) No.

(b) In the course of the next few
months.

(¢) The suppliers have been remin-
ded to expedite delivery.

Shri Sanganna: May I know whe-
ther the Government are willing to

supply the surplus water to the Raya-
gada town?

The Deputy Minister of Rallways
and 'l‘tan_port (Shri Alagesan): Aftir
the requirements of the Railway Co-
lony are fully met it will be consider-
ed. and not before that.

TRANSFER AND VERIFICATION OF PosTAL
CAsH CERTIFICATES AND SAVINGS ACCOUNTS
BY PAKISTAN

fl§56. Shri Gidwani: (a) Wil the
Minister of Communications be pleased
to state whether the provisions of
Indo-Pakistan agreement with regard
to the transfer and verification of the
Postal Cash Certificates and Postal
Savings Accounts have been imple-
mented by Pakistan?

(b) What is the aggregate sum for
which such claims have been filed
under different categories?

() What is the amount so far \eri-
fled by Pakistan?

(d) What amount has been paid {c
claimants so far? ® paid 1o

(e_) las any amount of monhey been
received from Pakistan with regard to
these claims?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Ves.
upto the time when the agreement
was temporarily suspended at the
time of devaluation of the Indian
rupee.  The question of resumption
of verification is under correspondence

:\jith the Pakistan Postal Administra-
ion,

(b) Post Office Savings Bank Ac-
counts. Rs. 4.40,35376/~; Postal Cer-
tificates. Rs. 2.81.69.656/-.

In addition, there are alarge number
of claims duly registered in which full
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and correct particulars are not known
to the claimants. The approximate
amounts of claims in such cases ag-
gregate to Rs. 34.75,852/- for Post
Office Savings Bank Accounts and Rs.
25,85,952/- for Postal Certificates stan-
ding open or registered in Pakistan
Post Offices.

kc) Postal Savings Bank Accounts.
Rs. 2.89,25.463/-; Postal Certificates.
Rs. 1,32,06,673/-.

(d) Information not available. On
transfer of accounts and certificates
from Pakistan to India, parties can
take payments of their deposits and
holdings in part or in full, whenever
they like.

(e) Transfers are admitted pending
adjustment of accounts and not on the
basis of immediate cash payment by
one country to the other, Debits are:
raised and accepted on reciprocal
basis. Actual cash payment is to be
demanded after the flnal balance is.
struck. Pakistan has admitted &
part of the debit raised.

Shri Gidwani: What is the total
value of the difference between the
Jiabilities of India and those of Paki-
stan in this respect?

Shri Raj Bahadur: That depends.
upon the claims which have been re--
gistered in Pakistan and which we
do not know.

Shri Gidwani: Have the Govern-
ment received a number of represen-
tations from the affected parties that
they have' been heavily suffering be--
cause of the delay in the settlement of
the question”

Shri Raj Bahadur: Representa-
tions have been received and we
very much regret that the matter is.
beyond our control, because it depends
upon spme sort of a bilateral agree--
ment between the two countries.

Shri Gidwami: Can we arrive at.
any settlement unilaterally, if there:
is no agreement between Pakistan and.
India, and can any final date be fixed.
regarding this matter? .

Shri Raj Bahadur:
matter on which I can say anything.
This matter should be referred to.
the hon. Minister of Rehabilitation.

That is not &

DELHI IMPROVEMENT TRUST

*1457. Shri Radha Raman: (a) Wilk
the Minister of Health be pleased to-
state whether it is a fact that the
Delhi Improvement Trust in its ‘Slum-
~learance’ scheme of Delhi Gate and
Ajmeri Gate was forcing on the House-
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owners their own decision of payment
of compensation at the land value pre-
vailing in Delhi in the year 19387

(b) Has the Trust deposited com-
pensation at the above rate in Court in
cases in which it is not accepted by the
house owner and subsequently utilised
this money in full or in part towards
payment of rent of the same house thus
depriving him from .he house as well
as ita compensation?

(¢) Have some house owners gone to
Court or obtained dJecrees against the
Improvement Trust for payment of
compensation at 1946 rates instead of
1938 and for payment of future rent
to the house owners instead of the
Improvement Trust?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The Delhi Im-
provement Trust has paid compensa-
tion to the house owners in its Delhi
Ajmere Gate Slum clearance Scheme
in accordance with the awapd given
lbyt the special Land Acquisition Col-
ector.

(b) Where parties concerned have
retused to accept compensation awar-
ded by the competent authority the
amount has been deposited in Court
as provided by Law., The allegation
in the second part is incorrect.

(¢) No house owner has obtained
any decree agaiast the Trust for com-
pensation at 1946 rates instead of
1938 or for payment of future rent to
the house owners instead of to the
Improvement Trust.

Shri Radha Raman: May I krow
the principle of compensation as ap-
vlied to these lLiouse-owners?

Rajkumari Amrit Kaur: Accord-
ing to the law. the payment is made
according to the price obtaining on the
date on which the notification is given
to the house-owner. and paid when
the property ic actually acquired.

Shri Radha Raman: Will the hon.
Minister state the number of cases of
compensation deposited in the court?

Rajkumari Amrit Kaur: Sir, I
haven't got the number here, but in
ail cases where compensation has
been refused by the owners, the
money has been deposited in the
court.

Shri Radha Riman rose—

Mr. Speaker: Iet us go to the next
Question, T believe these are cases
under the Land Acquisition Act and
the provisions of the law are very
clear on that
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Shri Radha Raman: There is one
very important question, Sir. Is the
Government aware that the acquisi-
tion law in Delhi is defective and re-
quires amendment and that this was
also recommended by the Trust In-
quiry Committee two years ago?

Rajkumari Amrit Kaur: We were
not absolutely satisfled with ire way
the work of the Delhi Improvement
Trust was proceeding. An ecnquiry
Committee was specially formed and
the hon. questioner knows all about
it. The recommendations made in
the interim report were accepted in
toto and the other recommendations,
because they refer to so many Minis-
tries, are stil under consideration;
and now the State Government also
is concerned.

PURCHASE OF TRACTORS

*1458. Shri Muniswamy: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether any policy
has been formulated to co-ordinate
problems arising out of purchase of
tractors, spare parts and standardiza-
tion of the equipment?

(b) What equipment is now being
manufactured in India?

_(c) Is there any adkquate organisa-
tion for the speedy repair of break-
downs?

(d) How man)’”'working hours lave
been lost for lack of repairs?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) According to
the present policy licences for import
of tractors are granted only !n such
firms as have adeuuate servicing ar-
rangements. 'The importers concern-
ed are also required to impori spare
parts to the extent of 15 per cent, of
the value of their tractor imports. Re-
cently the Govt. of India have also ap-
pointed a Committee consisting_ of offi-
cials and non-officials to examine in
detail the question of servicing of
tractors. A copy of the Resolution
issued in this connection, is placed on
the Table. [See Appendix IX, an-
nexure No. 55]

(b) A firm in Madras are assembl-
ing a well-known make of British trac-
tors in their automobile assembling
factory at Madras. The ‘units are
received in knocked down condition
and assembled in their factory. This
firm has also a programme for sfart-
ing progressive manufacture of {rac-
tors in India in collaboration with
their principals. A few other firms
have also schemes for starting manu-
facture of tractors in India but none
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of them has so far made any appreci-
able progress. Certain accessories of
tractors such as tractor boxes, t{rac-
tor jacks and trailers, are, however,
being manufactured in India.

(c) The importers concerned are
expected to maintain adequate service
organisation for repair of break-
downs.

(d) Since the tractors are spread all
over the country, it is not possible to
collect information regarding the
working hours lost for lack of repairs.

Shri Muniswamy: May I know, Sir,
what has been the total cost of the
Central Tractor Organisation since its
inaugwration, the total work done so
far and the total loss incurred so far?

Dr. P, 8. Deshmukh: It is an 1n-
dependent organisation, Sir, and I do
not think this question can arise out
of this because it refers to another
matter., It would take long to give
details concerning C.T.D., the hon.
member wants. They have been
stated before.

Shri V. P. Nayar: Is it not a fact.
Sir, that the total value of agricultu-
ral machinery consisting cheifly of
tractors, tractor-components aud trac-
tor-accessories has declined from 1951.
and may I also know whether this dec-
line is not duesto the fact that the
tractor work is completely disorganis-
ed?

Dr. P. S. Deshmuli®: I do not think.
Sir. my hon. {riend’s inference is cor-
rect. There are other factors as a
result of which—I am not sure whe-
ther the hon. member is referring to
the value of imports.........

Shri V. P. Nayar: Yes.

Dr. P. S. Leshinukh:.... ... the value
has certainly declined. That |is a
fact.

Dr. Suresh Chandra: Are any ef
forts being made by the Government
to re-utilise the Pashabhai ploughs
costing several lakhs and if so, whether
these efforts have been successful?

Dr. P. S. Deshmukh: Yes, Sir. The
Pashabhai ploughs are being put right
and in all probability we will recover
all that we spent on them.

Shri T. S. A. Chettiar: May 1 know,
Sir, whether all importers of tractors
have to import a.certain percentage
of spare parts and this has affected
the production of tractor parts in the
country?

Dr. P. S. Deshmukh: I do not think
so, Sir. Of,course, we have to pur-
sue & policy so as to see that the agri-
culturist who purchases a tractor is
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not ruined by the (fact that he has
purchased it.

Shri G. P, Sinha: May I know,
Sir., whether Government are aware
that many of the tractors are lying
idle because of lack of spare parts and
technjcal skill?

Dr. P. S. Deshmukh: I am not aware
of this.

Dr. Jaisoorya: May I know the
reasons for the decline in the im-
ports of tractors?

Dr. P. S. Deshmukh: It is the fear
of the proprietors of land as to the
limitation of holdings. That, I think,
is the chief reason why imports of
tractors have declined.

INTER-STATE MENTAL HOSPITAL, RANCHI

*1459. Dr. Amin: (a) Will the
Minister of Health be pleased to state
the names of the Members of the
Board of Trustees who manage the
Inter-State Mental Hospital at Ranchi.
giving their qualifications as well as
practical experience in the management
of mental hospitals?

(b) What are the causes of dis-satis-
faction amongst the Members of this
Board. which necessitate the taking
over of this hospital by the Central
Government?

The Deputy Minister of IHealth
(Shrimati Chandrasekhar):; (a) A
statement giving the information re-
quired is placed on the Table of the
House. [See Appendix IX, annexure,
No. 56]

(b) No report has been made either
to the Board of Trustees or to the
Government of Bihar about any speci-
fic causes of d’ssatisfaction amongst
the members of the Board. The mnem-
bers of the Board of Trustees and the
Government of Bihar are not quite
satisfled with the present position of
the Hospital. They are anxious to
Improve the organisation of the hospi-
tal and ‘to make it an improved cen-
tre for treatment, research and tiain-
ing in mental heaith.

Dr. Amin: When do the Govern-
'l:;!,nt propose to take over this hospi-

Shrimati Chandrasekhoar: It is un-
der consideration, Sir.

Foop DEFICIT IN MADRAS

*1460, Shri C. R, Chowdary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the estimated food deficit in rice,
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.millet, and pulses ({separately) in the
Madras State in the year 1953-54; and

(b) the measures adopted to meet
‘the deficit?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The Basic Plan is work-
ed on the Calendar year basis and for
1953 the Goverument of Madras have
asked for 250.000 tons rice and 75.000
tons wheat. As regards course greins
their original demand wags for flve
lakh tons which has now been reduc-
ed to one and half lakh tons. These
quantities will ve found for them with-
in the overall availabilities.

Pulses are not controlled and the
requirements of Madras State, as 1n
the case of all other States, are met
by imports through normal trade
channels,

Shri C. R. Chowdary: Will the
Madras State become self-sufficient in
the Plan period?

Shri M. V. Krishnappa: That is the
ultimate aim. Sir. All possible steps
.are being taken to achieve ihat tar-
get. Under normal conditions. after
the Plan pveriod Madras can become
self-sufficient.

Shri C. R. Chowdary: May I know
what major and minor irrigation pro-
Jjects have been taken up to raake
‘Madras State self-sufficient in food.

Mr. Speaker: I think it can hardly
-arise out of the present question.

Shri V. P. Nayar: Is the attempt

Dr. Jaisoorya: Which part of Madras
‘State has got this deficit?

Shri M. V. Krishnappa: Mostly
Malabar, Sir. The area of the big-
gest deficit is Malabar District, It is
bigger than Kashmir in population—
nearly 50 lakhs. All the rice we have
allotted to Madras is assigned to the
Malabar district alone. That shows
that Malabar is the biggest deficit area
in Madras. -

Shri Punnoose: Has the recent
statement made by the Food Minister,
Madras. that almost scarcity condi-
tions exist in every district in Madras,
come to the notice of Government?

Shri M. V. Krishnappa: Scarcity
conditions exist. But there is food.
Sir. There is also unemployment.
‘That is the problem.

FOOD POSITION IN MADRAS STATE

*1461. Shri C. B. Chow 3: Wil
the Minister of Feod and culture
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be pleased to state what will be the
food position in the Residuary
Madras State after the formation of
Andhra State?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The information is being collccted and
will be placed on the Table of the
House when received.

INDO-U.S. AGREEMENT 76 SURVEY OF WATER
RESOURCES

*1462. Shrj Nanadas: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether any operational agree-
ment has been signed recently with the
U.S.A. under the Technical Co-opera-
tion Agreement for the survey of

.India’s ground-water resources;

(b) it so. whether a copy of the
agreement wil] be placed on the Table
of the House; and

(c) the areas and the number of
wells to be drilled?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes. Opera-
tional Agreement No. 12—'Project for
Ground Water Exploration” has been
signed with the U.S. Government on
the 27th March. 1953,

(b) Yes. A copy of the Agreement
has been placed on"the Table of the
Kouse. e Appendix IX, annexure
No. §7]

(¢) These details are at page 2 cf
the Agreement. :

Shri Nanadas: May I know on
what basis the areas to be explored
are selected?

Dr. P. S. Deshmukh: On the
basis of the data available from tbe
Survey of India.

Shri Nanadas: May I know, Sir.
whether Rayalaseema and the Pennar
river region have been included in
the scheme?

Dr. P. 8. Deshmukh: The state-
ment is placed on the Tablc of the
House. It mentions the States; it
would be impossible to go into par-
ticular areas and to say whether that
has been included or pot.

Shri Meghnad S8aba: Is there any
organisation in India for the collection
of thic Agta?

" Dr. P. S, Desamukh: Which data?

8hri Meghnad Saha: Survey of
India’'s meweand water resources.
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Dr. P. S. Deshmukh: Sir, [ do not
see the relevancy of this question.
The answer gives the areas in which
we are trying to have exploration so
far as tube-well digging is concerned.
We have got certain data on which
we are working. 1 do not see how
this arises.

Shri Altekar: May I know whe-
ther any priority will be given to
scarcity areas for tapping underground
water?

Dr. P. S. Deshmukh: Sir. this
agreement which has been signed now
has been negotiated for some time
and it has certain reference to the
scarcity areas. But I could not say
that it will be exclusively fur the
scarcity areas.

Shri R.achavaiah: Is the Govern-

ment aware that in the statement laid -

on the Table of the House, the ques-
tion of drilling wells in the famine-
stricken areas has been conveniently
omitted?

Dr, P. S, Deshmukh: No. Sir. The
hon. Member is quite incorrect in
making that imputation that we have
;Jr?itted any particular part delibera-
ely.

Mr. Speaker: I may request hon.
Member to put their questions straight
for any informaution without having
thrusts by way of inferences. such &s.
for example, the hon. Member putting
in- the auestion words as ‘convenient-
ly omitted’. That is an [mputation
and the question immediately becomes
disallowable as containing an infer-
ence.

Shri Nanadas: May I know the
reasons why Rayalaseema and the
Pennar region have not been inclua-
ed in the scheme?

Dr. P. S. Deshmukh: Sir, some of
the areas had to be omitted because
they are totally unsuitable for tube-
well digging, especially of the sort we
are contemplating under the Agree-
ment,

Shri Sarangadhar Das: May I know.
Sir, if the new scheme inclucdes the
coastal districts of Orissa?

Dr. P. S. Deshmukh: May I invite
the hon. Member’s attention to the
statement placed on the Table of the
House?

Key FaRM CBNTRES

*1463. Prof. D, C, Sharma: (a) Will
the Minister. of Food and Agriculture
be pleased to state whether there are
in the Punjab, any Key Farm Cen-
tres for the deveIOpment of cattle?
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(b) If so, where are they situated?

(¢) Are those centres self-support-
ing?

The Minister of Agricnlt-re (Dr.
P. S. Deshmukh): (a) Yes.

(b) (i) Punjab Government Live-
stock Farm, Hissar.

(ii) Central Govt. Cattle-cum--

Dairy Farm. Karnal.

(c) No. At present no charge is levied
for the services performed by the
Centres as it was felt that in the
initial stages artificial inseminatiom.
would have to be popularized by free
demonstration. It may be wvossible
to start charging fees when the mea-
sure is established. but even then the
Scheme is not likely to be self-support-
ing. The expenditure on the Scheme
should rather be regarded as an cut-
lay which will resull in an addition to
the wealth of the country due {o in-
crease in the capital value of aniinols
produced in the Key Villages.

Prof. D. C. Sharma: May T know
what varieties of cattle are covered
by this scheme?

Dr. P. S. Deshmukh: So far as these
two centres are concerned. I would
require notice of the question.

Prof. D. C. Sharma: I wanted to
know what varieties of cattle are
covered by the scheme.

Mr. Speaker: The hon. Member can
take it that he has no information on
that point,

Prof. D. C. Sharma: May I know.
Sir, if there is any scheme to extend
this Key Farm Centre scheme ‘to the

districts of Hoshiarpur. Kangra and
Gurdaspur?

Dr. P. S. Deshmukh: It will depend
on the State Government, Sir

&5 nfex a@: w1 AWAT
FNt Nt & qgart waw ¢ frow
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TwE T fear ar g @ AR qEdy AT
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Dr. Suresh Chandra: May I Lnow
the reasons why these Government
schemes have failed when private sche-
mes succeed and how much 1noney
has been lost on these Karna! and
Hissar Farms?

Dr. P. S. Deshmukh: ]I have no infur-
mation that money has been lost, Sir.
1 will enquire into the matter.

Dr. Ram Subhag Singh: In view of
the fact that none of the Key Village
centres are self-supporting, may 1
know whether this scheme will in any
way influence the villagers to copy
the methods adopted there?

. Dr. P, 8. Deshmukh: So far as our
information goes. the Key Village
Centres have not been unsuccessful
and we have had satisfactory reports
everywhere,

Shri Achutham: May I know, Sir,
whether the condition of cattle in the
Punjab is definitely better than the
condition of cattle in South india?

Dr. P. S. Deshmukh: Comparisons
are odious, Sir. Members from South

india are likely to take offence if I
reveal the facts.

CRoP COMPETITION SCHEME

*1464. Prof. D, (. Sharma: Will the
Minister of Food and Agriculture be
pleased to state whether the Crop
Competition Scheme sponsored by the
Government of India has helped in

increasing the yield of foodgrains 1n
the Punjab?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Yes. The increases

reported by the State Government
during 105]1-52 were:—
Paddy ... 39,676 mds.
Wheat 161,442 mds.
Maize ... 172,092 mds.
Bajra 17.412 mds.
Gram 2,151 mds.

Prof. D. C. Sharma: May [ know,
Sir, it all this increase can be attri-
puted to the Crop Competition Scheme?
May I also know, Sir, how many per-
sons were awarded certificates and
prizes under this Crop Competition
Scheme ?

Dr. P. 8. Deshmukh:: These calcu-
lations are based strictly on the data
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obtained and there can be no question
about the increased production be--
cause we have limited these calcula-
tions strictly to those areas which.
have been entered in the competition
and the yields that have been raised
on them. So far as prizes are con--
cerned, there are State prizes and
Central prizes. There is a big list.
which I have got. It will be impossi-
ble to read it.

Prof. D. C. Sharma: May I know,
Sir, whether there is any proposal
to extend this Crop Competition
Scheme to other areas also, which
are not included in the scheme at
present ?

Dr. P, S. Deshmukh: So far no area
is excluded from the operation of the
scheme. In fact, we are trying to
extend and intensify its operation.

Shri S. N. Das: May I know the
outstanding cases of increased pro-
ggstion so far as wheat is concern-

Dr. P. §. Deshmukh: The highest
yield obtained so far as wheat is-
concerned was 71 mds. 23 srs. and 10
chs. That was obtained by one
Sardar Gurdev Singh.

Shri V. P. Nayar: The hon. Minister-
gave us flgures as to the increase in
the total. May I kngw how much
increase in yield per acre was effec-
ted by this work?

Dr. P. §. Deshmukh: That is a
different question. The hon. Member
does not refer to Crop Competition.

Shri V. P. Nayar: The question
was regarding the increasing yield
of foodgrains under the scheme spon-"
sored by the Government. He gave
total flgures. 1 want 1o know whe-
ther there was any increase i1n yield
per acre, specifically on account of this.

Dr. P. S, Deshmukh: So far as this
year is concerned, I can give him a
statement. In the case of paddy, as
against an average yield of 16} mds,
we have got 25 mds; as against 13}
mds of maize, the yield has gone up
to 254 mds; bajra, from 4} mds to
74 mds;, wheat from 11 mds. to 20 inds;
gram from 9 mds to 12 mds and pota-
toes, from 70 mds to 365 mds. These
are not the figures of the utmost
yields; these are only average increa-
ses. It shows that there is an in~
crease of production from anything
between. say, 73 per cent. tn over
500 per cent.
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RAILWAY ACCIDENT NEAR KALIGHAT

*1465. Sardar A, S. Salgal: (a) Will
‘the Minister of Rallways be pleased
10 state whether a goods train collid-
.ed with a passenger train on the Adi-
gunge Bridge near Kalighat station on
the Eastern Railway on or about the
24th March, 1953?

(b) How many passengers were
killed and how many were seriously
4injured?

(c) What were the causes of the col-
lision and who are responsible for it?

(d) Is it a fact that the hose-pine
connecting two wagons of the train
was unfastened and the door seals of
some other wagons were broken?

(e) Have Government made any
inquiry?

() If so, what is the result?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahmawaz Khan): (a) VYes.
At about 20-10 hours on 24-3-1953,
No. 226 Down Calcutta-Budge Budge
Passenger train ran into the rear of
2 Down Goods train while the latter
was just starting after a stop bet-
ween mile 5-B and Kalighat station.

(b) No one was killed or injured.
About 50 persons including the Guard
of the passenger train received minor
injuries.

(¢) The accident was caused by the
negligence of the Driver of the fas-
senger train.

(d) Yes. The hose pipe connecting
two wagons was unfastened and the
door seals of some others were broken.

(e) and (f). The matter referred
to in the reply to part (d) above i:
under enquiry by the Police.

MOGHALSARAT RAILWAY YARD

*1466. Sardar A. S. Saigal: Will the
-t{xe Minister of Railways be pleased to
-state:

(a) the cost of maintenance of
Moghalsarai yard in the Eastern Rail-
:]vay dafter the zonal system wag intro-
-duced; .

(b) what was the cost of mainte-
nance of Moghalsarai yard before the
introduction of zonal system;

(c) whether the allotment of wagons
for the coal flelds is controlled from
Delhi or from Moghalsarai; and

(d) whether Government have
recetved complaints from the traders
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and if so, what action has been taken
in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
There is no change in the cost of
maintenance as such and

(b) of Moghalsarai &ard as a result
of zonal regrouping.

(c) Presumably, the question re-
fers to the Bengal-Bihar coal-flelds.
For these coalflelds. daily «upply of
wagons is controlled by the Eastern
Raitlway Hearquarters Office at Cal-
cutta.

(d) The general complaint is that
the number of wagons made availa-
ble for coal loading is inadequate to
currently meet all the demands. Con-
sistent with the overall requirements
of traffic to be met, the Railways
continue to endeavour to make availa-
ble for coal loading the maximum
number of wagons which has been
progressively increasing.

KANDLA PORT

*1467, Shri K. C. Sodhia: (a) Will
the Minister of Transport be pleased
to state whether the contract for the
main harbour works of Kandla Port
has been flnalised?

(b) If so. with what irm or firms
has this been done?

(c) What are the terms of the con-
tract and the total amount involved?

(d) If not, when is it likely to be
finalised?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (a)
es.

(b) With Messrs Mckenzies-Hein-
rich Butzer (India) Limited.

(c) The contract is a ‘voluminous

document. Some of the unportant
features are indicated in the state-
ment placed on the Table of the

House. ' [See Appendix IX, annexure

No. 58.] The amount involved is
Rs. 8.25 crores.

(d) Does not arise.

Shri K. C. Sodhia:. Where is the

head office of this company situated?
Shri Alagesamn: In Bombay.

Shri K. C. Sodhia: What previous
experience has this company got in
the construction of harbours?

Shri Alagesan: This is an assocla-
tion of three eompanies. One of
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them, which is a German
has had experience.

Mr. Speaker: Next question.
Shri K. C. Sodhia rose—

Mr. Speaker: I have
next question.

company

called the

INDIAN CO-OPFRATIVE CONGRESS

*1468. Shri Jhulan Simha: Will ihe
Minister of Food amd Agriculture be
pleased to state the action taken or
proposed to be taken to implement the
recommendations of the First Indian
Co-operative Congress particularly in
respect of (i) organisation of market-
ing and trading on Co-operative lines;
(i) construction and maintenance of
public works through Co-operative
agencies; and (iii) establishment of a
Central Co-operative Council for co-
ordination of Co-operative activities
all over the country and evolution of
Co-operative thought and policy on
uniform lines? ’

The Minister of Agriculture (Dr.
P. S. Deshmukh): The resolutions ol
the Indian Co-operative Congress have
been communicated to State Govern-
ments for necessary action. I may
add that suggestions (i) and (i),
among others. have been taken note
of in the development plans of several
State Governments as well as in the
Planning Commission’'s Report. As
regards (iii) the Government of lndia
do not consider it necessary to set up
any Central Co-operative Council. 1
may add that there is an all-India
body already in existence, and it is
therefore not necessary to have a
Central Co-operative Council.

Shri Jhulan Sinha: How far has
the Central Government encouraged
co-operative bodies for public work
under it?

Dr. P. S. Deshmukh: So far. the
matter has been really left to the
State Governments and it is within
their jurisdiction to help co-operation
in all directions.

Shri §. N. Das: May I know whe-
ther there is any proposal to appoint
a committee to enquire into the work-
ilnfl‘o?t the co-operative movement in
ndia

Dr. P. 8. Deshmukh: There is no

such proposal with the Government
at present.
RAJASTHAN BANKS EMPLOYEES (MEMORAN-

DUM)

*1469. Shri GiMdwami: (a) Will the
Minister of Labeur be pleused to state
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whether it is a fact that a deputation.
of employees of the Rajasthan Banks
submitted a memorandum to the
Union Labour Minister on the 30th-
March, 1953 regarding their grievances
and demands?

(b) What were their grievances?

(¢) Have Governm2at considered
their demands?

(d) If so, what is their decision?

The Minister of Labour (Shri V.
V. Girl): (a) Yes.

(b) to (d). A statement giving the
required information is laid on the
Table. [See Appendix IX, annexure
No. 59.1

Shri Gidwani;: May I know when
the enquiries were instituted, and
the steps taken?

Shri V. V. Giri: Several enquiries
have been made by the Industrial re-
lations machinery, and most of the
grievances have been set right.

Shri Gidwani: When were the en-
quiries instituted? ‘

Shri V. V. Girl: After receipt of the
complaints, enquiries have been held.
The Labour Inspector and the Conci-
liation Officers went to all the places
and they set right the grievances to
the greatest extent possible.

Shri Gidwani: May I know when
the award of the Industrial Tribunal
will be published, and what are its
recommendations?

Shri V. V. Giri: It is going to be
published within two or three days.

Shri Gidwaai: Do Government ac-
cept the need for having an Ins-
pector at Jaipur?

Shri V. V. Girl: We are
ing it favourably.

consider-

NEw RAILWAY PROJECTS IN WEST BINGAL.

*1470. Shri Bamerjee: Will the Min-
ister of Rallways be pleased to state:.

(a) whether new railway lines are
proposed to be constructed from Bolda
railway station to Contal and from
Contai to Digha straight in West
Bengal;

(b) whether new Railway lines are
proposed to be constructed from Pan-
chkura railway station to Tamluk;

(c) whether new lines are proposed’
to be constructed itrom Chandrakona.
railway station to Ghatal; and
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(d) if the answers to parts (a). (b)
and (c) above be in the affirmative,
-when these projects will be taken up
for construction?

The Parliamentary Secretary to the
.Minister of Railways and Transport
.(8hri Shahnawaz Khan): (a) No.

(b) No.
(c) No.
(d) Does not arise.

Shri Banerjee: Is it under the con-
templation of Government (o take up
-this project at all. and if so, when?

Shri Shahnawaz Khan: For the
present, the construction of these
railway lines has been dropped. It
is not being considered at the present
time.

Shri S. C. Samanta: Have any of
these schemes been at any time con-
sidered by the Railway Board?

Shri Shahnawaz Khan: Euch one
of these schemes has been considered
from at various times by the Central
Board of Transport, but as I said, it
has been decided to drop them for
the time being, because we are taking
up only those important schemes
which are included in the Five Year
Plan.

Shri S. C. Samanta: May 1 know
whether the question of constructing
a railway line from Belda to Dighn
has been considered. because there
is a salt factory at Contai and a sani-
torium at Digha?

Shri Shahnawaz Khan: Keeping in
view all these important considera-
tions, it has been decided to drop the
proposal.

Prof. D. C. Sharma: May 1 know
the procedure, the method and the
principles that are followed in ~onsi-
-dering proposals for constructing
new railway ]mes"

Shri Shahnawaz Khan The matter
is considered by the Central Board
of Transport and the Railway Board.
Priorities are fixed in the ‘order of
importance in which the new lines
will further the completion and suc-
cessful implementation of the Five
Year Plan.

Prof. D. C. Sharma: 1 want. to
know the criteria that determine the
priority.

Mr. Speaker: That would require a
very long answer.

20 APRIL 1953

Oral Answers 2256

ELECTRIFICATION OF RAILWAY LINES ON
SOUTHERN RAILWAY

*1471. Shri Mumiswamy: Will the
l\giaister of Raillways be pleased to
state:

(a) when the electrification of cer-
tain sections of Southern Railway as
recommended by the Fuel Economy
Committee, will commence; and

(b) the length of railway line which
will be covered by electrification
between Trichinopoly and Madras
Egmore?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The recommendations of the Com-
mittee are being examined and it is
not possible to say at this stage wnat
the final decision will be.

(b) Does not arise.

Shri Nanadas: May I know whether
the Fuel Economy Committee has re-
commended any line to be electrified
in the Andhra State?

Shri Alagesan: They have recom-
mended the electrification of the line
between Madras and Bezwada.

Shrimati Ammu Swaminadhan: Is
there any chance of the new rail link
between Quilon and Ernakulam being
electrified?

Shri Alagesan:
vestigation.

Shri Vittal Rao: Hus the committee
suggested the discontinuance nf the
use of metallurgical coal for locomo-
tives?

Shri Alagesan: It has gone into
various subjects, and this is one.

That is under in-

RAILwAY CoOLLIERIES IN GIRIDIH

*1473. Shri Viswanatha Reddy: Will
the Minister of Railways be pleased
to state whether it is'a fact that hi h
grade metallurgical coal is availabl
in the Railway collienes in, Glndih"

The Parlmmentary Secretary to the
is Railways and Transport
(Shri Shahnnwu Kban): Yes.

Shri Viswanatha Reddy: Has Gov-
ernment got any estimate of the total

availability of metallurglcal coal in
these collieries?.:
The Deputy Minister of Rallways

and Transport (Shri Alagesam): The
question should be addressed to the

"Production Ministry.

Shri Viswanatha Reddy: May 1
know whether it is a fact that large
quantities of metallurgical coal are
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being wasted on railway locomotives
and that is why these collieries are
working at a great loss?

Shri Alagésan: We are at present
not getting the required quantity of
Jow grade coal; hence, we are using
the metallurgical coal. Still, there is
a limit fixed for its consumption.

Shri Viswanatha Reddy: May I
know whether these collieries are
proposed to be transferred to the

Ministry of Production, because me-
#allurgical coal is available in them?

Shri Alagesan: They have been al-
reaay transferred.

Shri Nambiar: As a result of this
transfer. may I know wilrether large
scale retrenchment is being planned
in Giridih?

8hri Alagesan: This is for the Pro-
duction Ministry. It has been ans-
‘wered in this House.

Shri G. P. Sinha: Is 1t propnsed to
suse electricity ln place of metallur-
gical coal?

Shri Alagesan: I want notice?

Shri Nambiar: Arising out of the
answer that there is going to be 1e-
wenchment, may I know what steps
are being taken to give employment
10 the men who will be thrown out?

Mr. Speaker: He did not say whe-
‘ther there would or would not be
retrenchment. He said that the ques-
uon should be addressed to the Pro-
«<duction Ministry.

Shri Nambiar: He said it has been
|answered previously.

Mr. Speaker: He says it is a ques-
tion  for the Production Minister.

Shri Nambiar: Collieries are under
‘the Railways.

- Mr, Speaker:
.statement.

Let us accept’ hls

SURVEY OF GROUND-WATER RESOURCES

*1474. Dr. Ram Subhag Singh: (a)
‘Will the Minister of Food and -

culture be pleased to state whether -

an agreement has been arrived at bet-
‘ween the Governments of India and
‘the US.A. with a view to undertak-
ing a survey of the ground-water re-
:sources of India?

(b) If so, what is the estimated
«<ost involved in that survey?

(¢) When will that survey  work
start?

20 APRIL 1933

Oral Answers 2258

The Minister of Agriculiure (Dr.
P. S. Deshmukh): (a) Yes. It is not
a survey, but it is explorations.

(b) The total cost of the project is
astimated to be 4.5 milllon dollars
and 1.2 crores of rupees.

(¢) Immediately.

Dr. Ram Subhag Singh: May I
know whether the dollar part of the
money will be met by the US.A.
Government and the rupee part by
the Government of India?

Dr. P. S. Deshmukh: Yes.

Dr. Ram Subhag Singh: May I
know whether this work will be car-
ried or. only in areas where sub-soil
conditions are fairly well known or
will it be carried on on an all-India
basis to find out the sub-soil water
potentialities?

Dr. P. S. Deshmukh: I have replied
to this sort of question sometime
back. We have flxed up the areas
also, and that will indicate the nature
of our explorations.

Shri C. R. Chowdary: May I know
whether this survey is conducted under
the supq&? . of the Government
of Ind er’ the supervision of
the forefg‘h( authoérity?

Dr. P. 8. Deshmukh: The whole
work is done under our supervision,
under our control and under our
guidance; and apart from supplying
us the funds the U.S.A. Government
has nothing to do with this,

Shri Nanadas: May I know whether
under the agreement this Govern-
ment has reserved for itaclf any
powers for recruiting specialists and
other personnel needed for the woark
and, if so. what are those powers?

Dr. P. S. Deshmukh: These powers
have always .rested with us., and :in
every instance they rest with us.

Shri Raghavaiah: May I know how
many experts are required to carry
on this exploratory work and what
their salaries and allowances are?

Dr. P. S. Deshmukh: If foreign ex-
per%s are meant none at all at any rate
so far.

FAMILY PLANNING

*1473. Shri Achathan: (a) Will the
Minister of Health be pleased to state
whether the family planning work has
begun in any State in India?

(b) If 8o, what is the nature of worl:
so far done?
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(c) What is the modus operandi to
convey this information in all villages
of India in an etfective way?

(d) Have any institutions or public
bodies volunteered to co-operate In
thig task?

The Deputy Minister of Hea'lth
(Shrimati Chandrasekhar): (a) Yes.

(b) The Government of India have
opened three pilot family pl'anmng
centres to study the _applicability of
the Rythm method. Family Planning
Clinics have also been established in
some States by the State Governments
or voluntary organisations.

(¢c) A certain amount of educative
propaganda is being carried out by
the Government of India. Advice re-
gurding the Rythm method is given
at the three centres mentioned earlier.
State Governments or voluntary or-
ganisations which run family planning
clinics arrange their own publicity.

(d) It is understood that the fol-
lowing organisations are working in
this field.

(i) The Family Planning Asso-
ciation of India, Bombay.
(i) The Family, ‘Pl',iihgiﬁi Asso-
cation of India,, ,lx;_ua.

(iii) The Family Planning Sub-

Committee, Indian Red Cross
Society, Lucknow.

(iv) The Famig Planning Asso-
ciation of Hyderabad.

(v) The Family Planning Asso-
ciation of Madras.

Shri Achutham: May I know whe-
ther any team of medical men has
been sent abroad for the purpose of
speclglising in the methods adopted
there?

Shrimati Chandrasekhar: No. Sir.

Shri Achutham: May 1 know whe-
ther, apart from the rythm method,
any other method is being adopted
here?

Shrimati Chandrasekhar: No, Sir.

Shri A. M. Thomas: May I know
whether Government is aware of the
opposition of certain religious orga-
nisations witlr regard to this matter,
whether any representations have
been made in this respect by any re-
ligious communities, and if so which?

Shrimati Chandrasekhar: We are
aware of it, but I cannot say in detail
what organisations have represented
to the Government.
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Shri Achuthan: May I know whe-
ther Government is prepared to ap-
proach the Red Crass and the St. John
Ambulance Associations t» take up-
this work intensively because they are
doing many other things of a like
nature?

Mr. Speaker: I think these are sug-
gestions for action.

SELECTION OF MEDICAL PERSONNEL FOR:
OVERSEAS STUDIES

*1476. Shri Raghuramaiah: Will the-
Minister of Health be pleased to state:

(a) whether it is a fact that the-
Government of India propose to depute-
some medical personnel for overseas
studies;

(b) if the answer to part (a) above:
be in the affirmative, how Government:
propose to make the selection; and

(c) whether any publicity has been
given to this selection and whether
applications have been called for?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
Government of India’s scheme of
scholarships and fellowships under
which medical personnel used to be
deputed abroad for advanced training
has been suspended for a long time..
Since 1952, however, a panel of names
of suitable candidates is prepared
for the award of fellowships for me-
dical training abroad, which may be
made available to India by foreign
ciountries or international organisa-
tions.

(b) and (c). All State Govern-
ments, their Administrative Medical
Officers, and non-Government medica}
institutions are invited to forward
the applications of suitable candida-
tes. The selection is made through a
Central Selection Board specially con--
stituted for the purpose every year.

Shri Raghuramaiah: May I know*
whether applications are called for
and whether the selection is made ulti-.
mately by the Central Government or:
whether the State Governments have
got any say in the matter?

Shrimati Chandrasekhar: No. The:
applications are received from the
State Governments, but the selection
is made through a Selection Board as.
I stated in the answer.

Shri Namadas: May I know whe-
ther backward regions will be given
due consideration in the selection of"
candidates ?

Shrimati Chandrasekhar:

. Certain--
ly, Sir. .
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Shrl Raghuramaiah: May I know
whether there is any such selection

now pending?

Shrimati Chandrasekhar: Yes, Sir,
the Selection Board is making the
selection now.

Shri Raghuramaiah: May I know
whether preference is given to those
in government service so that their
knowledge will be available to the
public free of charge?

Shrimati Chandrasekhar: Yes, Sir.
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The Parliamentary Secretary to the
Minister of Railways and Transpori
(Shri Shahnawaz Khan): (a) Yes.
At _about 21-40 hours on 3-4-1953. while
No. 5 Chandausi-Moradabad Mixed
train. was being received at Raja-ka-
Sahaspur station, its engine and 2
bogies next to it derailed over the
points leading (o0 the reception line.

(b) The derailment was due to the
trake pull rod of the engine getting
disconnected and then entangled with
the points rodding in the track.

(c) No one was killed or injured.
(d) About Rs. 1,000/-,

CHLOROPHYLL PIGMENT

*1479. Sardar A. 8. Saigal: Will the
Minister of Food and Agriculture be
pleased to state: '

(a) whether the Fourest Research
Institute, Detra Dun is conducting
research for establishing a chlorophyll
industry in Indis;

75 PSD

20 APRIL 1953

Oral Answers 2262

(b) whether the Institute has sug-
gested the chlorophyll pigment for the
colouring of Vanaspati; and

(c) whether it is a fact that chloro-
phyll pigment has no detrimental
effect on human beings?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) No detrimental effect is so far
traceable.

Shrimati Tarkeshwarl Sinha: May 1
know whether a process for the pre-
paration of copper chlorophyll has
also been developed at the Institute
and, if so, can we have an idea as to
what will be the preparations in
which it will be used ?

Dr. P. S. Deshmukh: Sir, I would re-
Juire notice of that question.

INTER-STATE ANTI-LOCUST CONFERENCE

*1480. Shrimati Tarkeshwari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an Inter-State Anti-
locust conference was held recently
in New Delhi; and

(b) whether all the recommendations
of the Expert Locust Committee were
considered and are going to be imple-
mcnted?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The recommendations of the
Expert Locust Committee were consi-
dered at the Inter-State Anti-Locust
Conference held in New Delhi on the
1ith April. 1953. The recommenda-
tions are now under Government's
consideration.

Shrimati Tarkeshwarl Sinha: May 1
know if the State Governments will
bear some cost of these operations and,
if so, what will be the proportionate
cost of the different State Govern-
ments ?

Dr. P. 8. Deshmukh: This has been
worked out in very great details and
the responsibilities are in certain res-
pects co-extensive. In this the State
Governments meect the expenditure
and they coniribute some share of
the expenditure incurred by the
Central Government.

Shrimati Tarkeshwarl Sinha: May 1
‘know how much aid we are going to
get from the U.S. Technical Co-opera-
tior Administration for implenmenting

this scheme?
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Dr. P. 8. Deshmukh: I have not got
the Agreement before me, but we are
likely to get certain automobiles and
certain insecticides.

Shri G. P, Sinha: May I know whe-
ther we are getting full co-operation
fram Pakistan in this matter because
the locusts come from Pakistan general-
ly?

Dr. P. S. Deshmukh: All countries are
interested in seeing that the locusts do
not multiply, and every country is ex-
pected to do its utmost

WRITTEN ANSWERS TO QUESTIONS
MALARIA CONTROL

*1447. Shri B. K, Das: Will the
Minister of Healih be pleased to state:

(a) what have been the activities of
the World Health Organisation in res-
pect of malaria control during the year
1952;

(b) in what areas the operations
were carried out;

(c) what measures were taken and
what results have been achieved; and

(d) what expenses have been incur-
red?

The Minister of Health (Rajkumari
Amrit Kaur): (a) One World Health
Organisation Malaria Project operated
in India in 1952 in collaboration with
the Government of Uttar Pradesh.

(b) The operations were carried out
in Terai-Bhabar-Bilaspur area in the
Naini Tal District of Uttar Pradesh."

(c) DDT indoor spraying was under-
taken in all the houses in the area
covering 1730 square miles with a popu-
lation of 1,79.836. As a result. the
cumulative spleen and parasite rates
came down from ©8.7 per cent. and
33:9 per cent. in 1950 to 24.5 per cent
and 5.7 per cent. respectively in 1052,

(d) The Wor:d Health Organisation
and the Government of Uttar Pradcsh
incurred an expenditure of $ 55,734
(Rs. 2,65,400) and' Rs. 1,83,693 res-
vectively.

RicE CULTIVATION BY JAPANESE METHOD

*1472. Shri N. B. Chowdhury: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether
Government have considered the cust
of cultivating rice in India by the
Japanese method?

(b; If su. what Is the cost per acre?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). |
would invite the hon. Member's atten-
tion to the reply given by me to Un-
starred Question No. 1019 on the 10th
«ipril 1953 to the effect that no wiae
scale enquiry into the cost of produc-
tion of rice under the Japanese and the
existing methods has so far been un-
dertaken. Experiments are being con-
ducted. however, by the Government
of India and the Indian Council of
Agricultural Research to get more in-
formation about the economic aspects
as also other aspects of the Japanese
method of cultivation. The experi-
ments will be carried both on Research
Farms and on cultivator’s fields. It is
known, however, that the practices re-
commended under the convenient
name of ‘the Japanese method of cul-
tivation’ are sound practices and will
result in increased yields. Plots of
paddy cultivated under this method
are reported to have given Yyields
exceeding 6,000 b, What the actual
increase will depend on various
ractors such as the amount of
fertiliser applied, how well the land
is cultivated, how well the seed bed
is manured, how good the seeds
chosen are and so on.

According to data maintained at
the Agricultural Research Station at
Karjat. however, during 1952-53, the
cost of cultivation under the Japanese
system was estimated at Rs. 304-2-0
per acre as against a total income of
Rs. 652-10-9, resulting in a profit
margin of Rs. 348-8-9 per acre. Simi-
lar has been the experience at other
places where private farmers tried to
grow paddy according to the Japanese
method.

Two statements showing the cust
of cultivation worked out at the Ag-
ricultural Research Station. Karjat,
Bombay and that by the Kora Gramo-
avog Kendra are laid on the Table
of the House. [See Appendix 1X, an-
nexure No 60]

*‘EMPLOYMENT NEWs '

*1478. Shri N. B. Chowdhury: (a)
Will the Minister of Labour be pleas-
ed to state the reasons for stopping
publication of the magazine Employ-
ment News?

(b) What are the other publications
through which the position of the em-
ployment exchanges can be known?

The Minister of Labour (Shrl V. V.
Girl): (a) The expenses n’fv puincan-;:
of the Employment ews we
wholly out of pproportlon to its utility
to the employers and employment-
Leekers.
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(b) Statistics relating to Employ-
ment Exchanges are also published in
the *“Monthly Review of work done
py the Directorate General of Resettle-
ment & Employment” and the ‘“‘Indian
Labour Gazette”.

UNEMPLOYMENT

*1481. Shri Muniswamy: Will the
Minister of Labour be pleased to state:

(a) whether the Minister of Labour,
in addressing a meeting recently, said
that an Expert Committee might have
to be appointed to recommend measu-
res to tackle the problem of unem-
ployment in the country; and

(b) if so, will Government consti-
tute such an Expert Committee in
the near future?

The Minister of Labour (Shri V. V.
Giri): (a) Yes, Sir.

(b) At present, there is no such
proposal. I was only expressing the
necessity for taking up the matter
seriously, but had no specific action
in view, nor have I put forward any
practical proposals.

ToBacco FACTORIBS

1128. Shri Dabhi: Will the Minister
of Labour be pleased to state:

(a) the number of tobacco factories
in each District of Bombay State;

(b) the number of persons employ-
ed in each of the factories mentioned
in part (a) above; and

(c) the names of the Acts which
apply to labour conditions in these
factories?

The Minister of Labour (Shri V. V.
Girl): (a) to (¢). The statistics avail-
able show that there are 510 tobacco
factories registered under the Fac-
tories Act in the Bombay State by the
end of 1949 and that the total num-
ber of workers employed therein |is
26,111. The following Central Acts
gq applicable to these registered fac-

ries:

1. The Factories Act, 1948.

2. The Workmen's Compensation
Act, 1923.

3. The Payment of Wages Act,
1926.

4. The Employees’ State Insu-
rance Act, 1948.

2. Detailed up-to-date information
has been called for from the State
Government and will be laid on the
Table of the Houge in due course.
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RuRAL CREDIT

1129. Shri P. T. Chacko: Will the
Minister of Feod and Agriculture be
pleased {o state:

(a) the total amount the Reserve
Bank of India advanced in 1952 to co-
operative apex Banks in States for
providing rural credit;

(b) the amount thus advanced to
the co-operative Central Bank, Travan-
core-Cochin in 1952, if any; and

(c) the manner in which co-operative
apex Banks are utilising these
amounts?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Rs. 10,45'13 lakhs.

(b) Nil, because the Reserve Bank
can advance money to '‘State Co-opera-
tive Banks only.

(c) The State Apex Banks utilise
the funds obtained on credit from the
Reserve Bank for making loans to
the primary co-operative societies
direct or through the Central Co-opera-
tive Banks. The primary Societies in
their turn utilise these funds for nak-
ing advances to their members for
seasonal agricultural operations and
the marketing of crops.

WATERMEN ON N.E. RAILWAY

1130. Shri M. N. Singh: (a) Will the
Minister of Rallways be pleased to
state the number of Watermen posted
on the North Eastern Railway and how
many of them are in permanent ser-
vice and how many in seasonal
service?

(b) Why no water {s supplied to
passengers at N. E. Railway Stations
sfeclally in the Branch lines and road
side stations?

(¢) What steps do Government pro-
pose to take to improve the condition?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (c¢). The information is under col-
lection and will be placed on the
table of the House as soon ag it is re-
ceived.

RAILWAY SERVICE COMMISSIONS

1131. Shri Nambiar: (a) Wil the
Minister of Rallways be pleased to
state what are the Head Quarters of
the Railway Service Commissions to
recruit Railway staff?

(b) Is the Madras Regional Centre
for Service Commission working at
present and if not. Why?
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(c) Who are the Members of the
Railway Service Commissions at Cal-
cutta and Bombay?

Minister of Railways
Alagesan): (a)

The Deputy
and Transport (Shri
Bombay and Calcutta.

(b) Formerly when there were four
Railway Service Commissions. one was
located at Madras. With the economy
drive which began in 1949, the iute of

recruitment fell and the number of-

Commissions wag accordingly .educed
with the result that there is none locat-
ed at Madras now.

(¢) Railway Service Commission at
Calcutta.

Shri S. N. Gupta
Dewan Siri Ram Puri

Chairman
Member

Railway Service Commission at
Bombay.

Shri K. Durai Chairman
Shri C. L. Sahney Member
Shri N. K. Misra Member

“INDIAN FARMING"

1132. Shri Heda: Will the Minister of
Fto‘:;d and Agriculture be pleased to
state: .

(a) the date on which the Indian
Farming is expected to be published;

(b) the number of issues in arrears
up to 1st April, 1953;

(c) the number of subscribers and
the number of those who have paid
the subscriptions; and

(d) the total loss incurred on this
g\az‘?zine every year since its incep-
on

The Deputy Minister of Food and
Agriculture (Shri M. V., Krishnappa):
(a) 15th of every month.

(b) Nil

(c) (1) From April. 1929 to April.
1947. ’

Information is not available with the

Manager of Publications through
whom the magazinc was then publish-

(ii) May. 7947 to April, 1951 to
March, 1951 date
No. of copies printed—
About 2500 4200

No. of subscribers who
have paid the subscrip-
ions—About 1300 20§3
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Distribution on free
and exchange DBasis :

—about goo about 1500
Sales through agencies
about 400 about 1042

{) (i) No information upto March.
1951 is available with the
Manager of Publications.

(ii) Prom April, Rs. 60,867
1951 to 31-3-52

Prom April, . Rs. 50,000

1952 to 31-3-53 (approx.)

" tANSFER OF NATIONAL SAVINGS CERTIFICATE
FROM PAKISTAN

1133. Shri Madhao Reddi: Will the
Minister of Communications be pleased
0 state what is the number of Nation-
al Savings Certificates belonging to
the displaced persons transferred to
India by Pakistan since the time of
the agreement on this issue?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): The total
rumber of Cash, Defence and Natio-
nal Savings Certificates of displaced
persons received finally transferred to
India from Pakistan is 128,412.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) (i)
Khaperkheda (Nagpur District)

(ii) Nerparsopant.
(b) The whole question whether the

scheme should be continued or dis-
continued is under examination.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): There are
none.

Grow More Foop ENQUIRY COMMITTEE
REPORT

1136. Ch. Raghubir Slnih: (a) will
the Minister of Food and Agriculture
be pleased to state whether important
recommendations of the Grow More
Food Enquiry Committee have been
implemented in Uttar Pradesh?

(b) If so, what amount is spent on
minor irrigation works?

(¢c) Is there any adequate provision
for loan for the construction of Tube-
Wells in the West Uttar Pradesh?

(d) It so, what amount has been
given so far?

(e) Is it a fact that Central Govern-
ment invite applications for loan for
the construction of Tube-Wells?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) The important
recommendations of the G.M.F. En-
quiry Committee have been brought to
the notice of the Government of U.P.
Full information ag to the extent to
which these have been implemented
by the State Government is awaited.

(b) A sum of Rs. 121-63 lakhs was
sanctioned as loan to the State Gov-
ernment for financing their special
programme of minor irrigation works
for the year 1952-53, The actual
amount spent out of this loan by the
State Government, will not be known
unti} after July or August 1953.

(¢) and (d). A loan of Rs. 1675
lokhs hag been sanctioned to the State
"Government for financing the cons-
truction of 440 tubewells of which
one hundred are to be located in the
Western districts. In addition, a
loan of Rs. 41.53 lakhs has also been
sanctioned for financing the construc-
tion of further 995 tubewells in the
State under the T.C.A. Programme.
Of these 240 tubewells will be located
in the Western districts.

(e) No. The Government of ladia
deal only with the State Governments
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in respect of financial assistance for
G.M.F. Schemres.

Hyperabap GoLp MINES  COMPANY

1137, Shri N. Sreekantan Nair: Will
ttg:mMixﬁster of Labour be pleased to
s 3

(a) how many workers have been
discharged during the last six months
from the Hyderabad Gold Mines Com-
pany; and

(b) how many have been arrested
and how many given charge-sheets?

The Minister of Labour (Shri V. V.
Girl): (a) About 195 workers were
discharged from service during the
period October 1952 to March 1953

(b) About 140 workers were arrest-
ed for contravention of prohibitory
orders of the State Government ana
sent to prison for varioug terms of
imprisonment ranging from 1 raonth
to 4 months.

NURSING SCHOOLS

1138. Shri Rish
the Minister of Heal
state:

(a) what expenditure has been in-
curred by the Central Government on
the Nursing schools directly under its
mx:inagement during the year 1952-53,
an

Keishing: Will
be pleased to

(b) what facilities and amenities arc
provided for the traineeg during the
period of training? -

The Minister of Health (Rajkumari
Amrit Kaur): (a) There is no Nursing
schoo] directly vnder the management
of the Central Government, The ex-
penditure incurred by them on the
College of Nursing, New Delhi, which
is directly managed by them, during
1952-53, was about Rs, 2,79,000/-.

(b) During the period of training.
the student nurses in Nursing Schools
are generally supposed to be given
stipend with dearness allowance, free
messing or an allowance in lieu there-
of, uniform and dhobi allowances and
free quarters. In the College of
Nursing, such amenities are not pro-
vided except that the student nurses
are provided with uniform at Jovera-
ment expense when they are required
tc go for practice in the hospitals or
Public Health fleld. A few scholar-
ships are awarded by the Central and
State Governments and the Indian
cl}udt’Crmx Society to deserving stu-

ents.
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CONTRIBUTORY HEALTH SERVICE SCHEM

1139. Dr, Amin: Will the Minister of
Health be pleased to state:

(a) the number of medical officers
who will act as authorised medical
attendants under the Contributory
Health Service Scheme for Government
employees in Delhi;

(b) the number of medical officers
who will be on whole-time jobs for
medical services to Government ser-
vants and their families;

(c) the number of women doctors
who will serve the needs of women and
children; and

(d) the number of specialists for
diseases of the eye, ear, nose, throat
and teeth?

The Minister of Health (Rajkumari
Amrit Kaur): (a) 39

(b) 42
Surgeons.
(c) 8.
(d) 4.
FOODGRAINS INSPECTION  DIRECTORATE

1140. Shrl M. R. Krishna: Will the
Minister of Food and Agriculture be
pleased to state:

¢a) whether there is a Foodgrains
Inspection Directorate under the
Ministry ot Food and Agriculture; 8!}9

(b) if so, the number of officers and
staff at Headquarters and its attached
offices?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krisheappa):
(a) Yes, there is a Storage and Inspec-
tion Directorate in the Ministry.

.(b) The number is as follows:—

including two dental

Officers Other tech-  Offico
nioal staff staff
Headquarters 4 11 7
Atsached Offices :
Office staff of
Bombey ! ? the Regional
Director
(Rood) looks
after the office
work
Calcutta 1 5 Do.
Madras inclu-
ding Cochin 2* s Do.

*Combined ports for storage and inspection
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L.OANs To MADRAS FROM GRow MORE Foop
SCHEME

1141, Shri C. R. Chowdary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what amount of grant and loan
from the “Grow More Food” Scheme
fund was sanctioned during the years
1951-52 and 1952-53 to Madras State
for increase of food production;

(b) whether the entire loan and
grant sanctioned wenre drawn and
spent by the Madras State;

(c¢) if not, how much of it was allow-
ed to lapse; and

(d) what was the additional pro-
duction of foodgrains as a result of the
schemes so sanctioned?

The Minister of Agriculture

(Dr.
P. §.' Dekhtiukh): (a)—

Grant. Loans.

1951-52
Rs. 112-42 lakhs Rs. 145'00 lakhs,

1952-53
Rs. 53'97 lakhe. Rs. 23521 lakhs.

(b) The entire amount of loan was
drawn. The grant was adjustable by
the Accountant General, Madras, on
the basis of actual expenditure.

(c) Out of the loan for 1951-52, a
sum of Rs. 28:96 lakh was not utilised
and was surrendered. The position re-
garding expenditure from the loan for
1962-53 will not be known until after
July or August 1953. As regards the
grants, the amount finally adjusted in
the two years are not yet available
but no portion thereof is reported to
have lapsed.

(d)
Target. Achievement
(Net over Net over
previous year) previous years)
(Tons) (Tons)
1951-52  2,25,748 88,629
1952-53 1,68,233 Not yet
avalilable.
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CBNTRA.. COUNCIL OF Ces/MV/111/NA

1142. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased tr state: .

(a) the steps taken and progress
achieved by the Central Council of
Gosamvardhana particularly with re-
gard to the prevention of the slaughter
of useful and productive bovine cattle;

(b) the income and sources of its
income for the period available; and

(c) the expenditure and purposer
thereof for the period for which income
figures are available?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) In order to widen the scope of the
Central Gaushala Development Board
set up by the Government of India 1
1949 so as to include all such measures
as may be necessary for cattle develop-
ment including establishment of Key
Village Centres and also in order to
ensure greater Co-operation and
development of Guaushalas. The Gov-
ernment of India have replaced the
Board by the Central Council oi
‘Gosamvardhana. The Minister for
Food and Agriculture is the President
of the Council. During the eight
months of its existence three mee’ings
of the Executive Committee were held
to consider varioug questions affecting
preservation and development of <attle.
The first annual General Meeting of
the Council was held in February.
1953 under the Chairmanship of tke
Minister of Food and Agriculture. As
regards measures to prevent slaughter
of useful and unproductive bovine
cattle, the question was discussed at
one of the meetings of the Executive
Committee and it was decided that the
State Governments be requested to
enforce rigidly legislative measures on
the subject and pass such Acts where
these are not already there. The Gov-
ernment of India on the rccommenda-
tion of the Council has also recently
invited the attention of the State Gov-
ernments to the recommendations of
the Cattle Preservation and Develop-
ment Committee and the desirability
of having \agislative measures to check
slaughter of useful cattle, The Coun-
cil at its last meeting set up a Sub-
Committee under the Chairmanship of
the Minister of Agriculture to draw
up. comprehensive legislation to pro-
vide for registration of cattle and
other problemg connected with preser-
vation and development. The Sub-
Committee met on the 7th March, 1953
and the question of regulating cattle
slaughter is still under its active
consideration.
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_(b) A sum of Rs, 1,00,000/- was
given by the Government of India as
a grant in aid for the year 1952-53.

(c) Rs. 31,000/-. The details of the
expenditure are as follows:—

Pay and allowances Rs.
of the staff 10,800
T. A. of Members T 8400

Contingent expenditure

(including initia] office
equipment) . 10,400
Gosamvardhana schemes 6,400
ToTAn 31‘,6(')-(.)‘

oy A sawal
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The Deputy Minister of Rilways and
‘Transpait (8hni Alagesan): The
amount realised up to 3lst March
1953 by way of gate money wags Rs.
78,153/'12.../-, and by sale of literature
(Exhibition Guides) was Rs, 2,046/6/-.

COMMERCIAL CROPS

1144, Shri N. B. Chowdhury: Will the
Minister of Food and Agriculture be
pleased to lay on the Table, of the
House a statement showing the names
of commercial crops in which Govern-
ment propose to reduce the production
in the ycar 1853?

‘The Minister of Agriculture (Dr.
P. 8. Deshmukh): There is no plan un-
der considerafion of the Goverament
of India for reducing the production
of any of the commercial crops in the
year 1953.

PROCUREMENT OF WHEAT AND RICE

1145. Shri N. B. Chowdhury: (a)
Will the Minister of Food amd Agri-

ire be pleased to lay on the Table
of the House a statement showing the
internal procurement of rice and
‘1“3’5'5?'" State-wise up to 31st March,

(b) What quantities of wheat and
rice have been received by States from
the Central pool?
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(¢) What quantities have been re-
ceived by certain States from other
States?

(d) What are the quantities of food-
grains to be imported during the
current year!

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) A statement is laid on the Table
of the House. [See Appendix IX, an-
nexure No. 61.)

(b) and (c). 56 lakh tongs from
1-1-1953 upto end of March 1953, Out
of which 1°2 lakh tons were from inter-
nal sources.

(d) Present
lakh tons.

PosTs AND TELEGRAPHS OFFICE AT PALASBAR

1146, Shri Ajmad Al Will the
Minister of Communications pe pleased
to state:

(a) whether the Posts and Telegraphs
office at Palasbari (Assam) is housed
in a hired building;

estimate is about 25

(b) whether the said Posts and I'cle-
graphs office is in a hired house for
the last 20 years or so;

(c) whether the houses of the officers
including Post Master's quarter need
repairs; and

(d) whether Government contem-
plate to erect a permanent building for
the purpose at an early date?

The Deputy Minister of Communi-
catlons (Shri Raj Bahadur): (a) Yes.

(b) Yes.

(¢) There ig only one quarter which
fs intended for the Sub-Postmaster.
It ncedg repairs.

(d) There is a proposal to cons-
fruct a departmental building for the
Post and Telegraph Office at Palasbari
but it is in initial stages.

INSTALLATION OF TEBLEPHONE CONNECTIONS
IN PATNA

1147. Shri Jhulan Sinha: Will the
Mipister of Communications be pleas-
ed to state:

. (a) the total number of applications
pegd)lng for the installation of tele-
phone connections in Patna: and

(b) at what stage is the proposal for
opening of public telephone call offices
im the Sub-divisional Headquarters
where they do not now exist and of
telegraph offices in the Thana Head-
quarters?
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The Deputy Minister of Communicu-
tions (Shri Raj Bahadur): (a) 189.

(b) (i) The work for opening Public
Call Offices at Bhahua and Latehar is
in progress, and that for opening a
Public Call Office at Aurangabad
(Gaya Distt.) will be started when the
stores are received. Proposals relat-
ing to 14 other Sub-divisional Head-
quarters are under examination.

(ii) 250 out of 460 Thana Head-
quarters in Bihar do not possess Tele-
graph facilities at present. Proposals
for opening telegraph offices at these
places are under examination.

PRODUCTION OF GROUNDNUTS

1148, Shri Muniswamy: (a) Will the
Minister of Food and Agriculture be
pleased to state which part of the
country ig producing the best quality
of groundnuts and what facilities are
afforded to encourage the increase of
production of best varieties by the
growers?

.(b) Do Gayernment encourage the
oil seed growers to apply scientific
methods and if so, how?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The best quality
groundnuts for industrial purposes viz.
those having the highest oil content
are grown in South India. The hest
seed for edible purposes ig grown in
Madhya Pradesh.

Agricultura] production falls within
the sphere of responsibility of the
State Governments. The Indian Cen-
tral Oilseeds Committee is. however.
giving financial assistance to the State
Governments for multiplying improv-

ed varieties of seeds and distributing *

them to the cultivators.

(b) Yes, by financing research
schemeg in the States for finding out
the best cultural practices under !ocal
conditions under the auspices of the
ICOC and evolving efficient and
economic methods of controlling
nests and diseases of oilseed crops.
Results of these researches are
brought to the notice of the cultivators
by the State Departments of Agricul-
ture through leaflets etc
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The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):

(a) At Govt, Farm Pusa (Delhi.)
Rs. 122/- per hundred maunds.

At Govt. Farm Pusa (Bihar). Rs.
93/2/- per hundred maunds.

(b) Varies from Rs. 85/- to Rs. 102/-
per hundred maunds.

(¢) Varies from Rs. 105/- to Rs.
125/- per hundred maunds.

DEBARRING OF TEACHERS FOR EMPLOYMENT
AS EXTRA DBPARTMENTAL POSTMASTERS

1150. Shri Muniswamy: Will the
&initstter of Communications be pleased
state:

(a) whether it ig a fact that Midna-
pore District Board (West Bengal) has
issued an order directing the teachers
of schools under their control, who are
serving as Extra Departmental Branch
Postmasters to sever connection with
the Postal Department if they want to
(éontrlgue in the service of the District

oard;

(b) whether it is a fact that the
working hours of these Extra Depasrt-

75 PSD
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mental officers have been so arranged
as not to interfere with the discharge
of duties by these incumbents as
school-masters; and

(c) whether it is a fact that the
schemes for expansion of facilities in
rural areas will be impeded if these
and other school masters are debarred
from employment as Extra Depart-
mental Branch Postmasters?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
The State Government concerned
have, however, recently issued instruc-
tions for liberal consideration of ap-
plicationg from primary school
teachers for working as Extra Depart-
mental Agents.

(b) Yes.

(c) Such restrictive orders may
impede the progress of opening up of
extra departmental post offices to
some extent,

LATE DELIVERY OF LETTERS AT UTTARPARA

1151. Pandit Lingara] Misra;: (a)
Will the Minister of Communications
be pleased to state whether it is a fact
that letters posted at Delhi in the even-
ing reach Calcutta the same night but
are delivered at Uttarpara on the third
or sometimes on the fourth day?

(b) If so, what are the causes of the
delay?

(¢) What steps do Government pro-
pose to take in the matter?

The Deputy Minister of Communi-
cations (Shri Raj Bzhadur): (a) N»o
sixl‘hfaid unregistered letters posted at
De in the evening reach Calcutta
the next morning and are delivered
from Uttarpara the same day, unless
a Sunday intervenes when they are
delivered on Monday morning. there
belng no delivery on Sundays.

(b) and (c). Do not arise.
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HOUSE OF THE PEOPLE
Monday, 20th April, 1953

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 A.M.

MOTION FOR ADJOURNMENT
Porice FIrING IN HusLI

Mr. Speaker: I have received notice
of an adjournment motion which is in-
admissible on various grounds. It puts
forth more than one issue. As I have
stated, it is so obviously out of order
that, but for the strong desire of the
kon. Member that I should refer to it
in the House and then withhold my
consent, I should not have referred to
it here. The most importani point
seems to be the police firing in Hubli
which took place yesterday. Obviously
it is a matter for the Bombay S‘ate. It
is their concern and thg’ hon. Member
should do well in raising the point
there. 1 do not propose to give my con-
sent to this motion.

Shri M. S. Gurupadaswamy ¢My-
sore): I have got a submission to
make,

Mr. Speaker: No submission.

Shri M. S. Gurupadaswamy: It is an
important submission.

98 P.S.D.
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Mr Speaker: No submission. I am
very clear on this point.

Stri M. S. Gurupadaswamy: Fizing is
only incidental.

Mr. Speaker: We cannot go back into
the whole history of this. We cannot
discuss things which have been going
on for months together. It must be
some recent incident. I have given my
ruling and expressed my views on the
subject and I do not think any further
discussion is necessary.

LEAVE OF ABSENCE

Mr. Speaker: I have to inform the
hon. Members that Shri N. Sathiana-
than, M.P., completed 65 days of con-
tinuous absence on the 5th April, 1953
and thereafter attended the meetings
of the House an the 6th and 7th April,
1953. He has now sent an application
for leave of abence which briefly reads
as follows:—

“I would request the hon. Mem-
bers of the House of People
through-you to condone such lapse
on my part on account of the
circumstances set out below:—

Since I was completely zbsorbed
and preoccupied in the conduct of
my election case from December
1952 tb April 1953, I was unable
to attend the House and the iapse,
if any aforesaid occurred.

1 therefore regret my _absence
from the House without its leave
and I request that in the above
circumstances the above lapse may
be condoned by the hon. Members

of the House.” -

Is it the pleasure of the House to
accept it or reject it?

Several Hon. Membars: Yes.

The Minister of Defence Organisa-
tion (Shri' Tyagi): What is the rule
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about it? I want to be reminded about
the rule. Does the rule specifically say
that he is disonalified or have we got
power to do it?

Mr. Speaker: The rule is sub-clause
(4) of article 10! of the Constitution
which-says:

“If for a period of sixty days a
member of either House of Parlia-
ment is without permission of the
House absent from all meetings
thereof. the House may declare his
seat vacant.”

It does not mean that a Member’s
seat is vacant automatically by his ab-
sence. The House has certainly got the
right to consider the circumstance
undert which his absence was justifiable
or not.

Is it the pleasure of the House that
the absence of Shri Sathianathan for
65 days. from the 10th December, 1952,
to the 5th April, 1953, be condoned, as
reguested by him in his letter?

Several Hon. Members: Yes, yes.

Mr. Speaker: This leads me to an-
other cuestion and that is it will be
better if the House takes into consider-
ation the propriety of the reasons for
which a Member remained absent. I am
not speaking with reference to this case
but I have seen cases in which appli-
cations have come and we have grant-
ed leave. Some of them have not been
very convincing or there were not co-
gent reasons for a Member to remain
absent from the discharge of his pub-
lic duties as a Member of Parliament.

The Minister of Agriculture (Dr. P.
S. Deshmukh): We are influenced by
the D. A. he foregoes.

Mr. Speaker: That is no considera-
tion. It is not paid for their service as
direct remuneration. Whatever it may
be, is it the pleasure of the House that
the absence of Shri Sathianathan for
65 days from the 10th December, 1952
to the 5th April, 1953, be condoned, as
requested by him in his letter?

Several Hon. Members: Yes, Yes.
* Some Hon. Members: No, No.

Mr. Speaker: I go by the voices and
I feel the House is pleased to condone
the period of absence.

a Absgence was condoned.
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PAPERS LAID ON THE TABLE
MINISTRY OF LABOUR NOTIFICATIONS

The Minister of Labour (Shri V. V.
Giri): I beg to lay on the Table a copy
each of the following Ministry of
Labour Notifications making certain
further amendments to the Employees’
Provident Funds Scheme, 1952, under
sub-section (2) of section 7 of the Em-
ployees’ Provident Funds Act, 1952:—

(i) Notification No. PF-501(17)/
A4, dated the 27th January. 1953.

(ii) Notification No. PF-523(17)3
A-5, dated the 23rd February,
1953.

(ii) Notification No, PF-523(6)/,
A-6, dated the 3rd March, 1933.

(iv) Notification No. PF-504(109)/
A-7, dated the 4th March, 1953.

(v) Notification No. PF-516(10)/
A-8, dated the 4th March, 1953.

[Placed in Library. See No. S-33/53)

MINISTRY OF TRANSPORT NOTIFICATIONS

The Deputy Minister of Railways
and Transport (Shri Alagesan): I beg
to lay on the Table a copy of the Min-
istry of Transport Notification No. 18-
TAG(8)/53, dated the 31st March,
1953, making certain amendments to
the Delhi Road Transport Authority
(Advisory Council) Rules, 1951, under
sub-section (3) of section 52 of the
Delhi Road Transport Authority Act,
1950.

[Placed in Library. See No. S-3'4/53]

ELECTION TO COMMITTEE
INDIAN CENTRAL ToBacco COMMITTEE

The Minister of Agriculture (Dr. P.
8. Deshmukh): I beg to move:

“That in pursuance of clause
(6—8) of paragraph 3 of the late
Department of Education, Health
and Lands Resolution No. F. 40-26/
44-A, dated the 10th April, 1945,
the members of this House do pro-
ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from .amongst themselves to
‘be members of the Indian Central
Tobacco Committee.”

Shri B. 8. Murthy (Eluru): What is

meant by the late Education Depart~
ment?
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Mr. Speaker: The question is:

“That in pursuance of clause
(6—8) of paragraph 3 of the late
Department of Education, Health
and Lands Resolution No. F.40-26/
44-A. dated the 10th April, 1945,
the members of this House do pro-
<ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from amongst themselves te
be members of the Indian Central
Tobacco Committee.”

The motion was adopted.

AIR CORPORATIONS BILL

Mr. Speaker: Now, we proceed teo
consider the Air Corporations Bill. In
this connection I may remind the
House that the Business Advisory Com-
mittee has recommended two days for
this for general discussion. As the Bill
is going to the Select Committee, I hope
the work will be finished within that
period.

Shri Vittal Rao (Khammam): May I
say a word.

Mr. Speaker: Let the Minister pre-
ceed.

The Minister of Communications
(Shri Jagjivan Ram): I beg to move:

“That the Bill to provide for the
establishment of Air Corporations,
to facilitate the acquisition by the
Air Corporations of undertakings
belonging to certain existing air
companies and generally to make
further and better provisions for
the operation of air transport ser-
vices, be referred to a Select Com-
mittee consisting of Pandit Thakur
Das Bhargava, Shri N. Somana,
Shri N. P. Nathwani, Pandit Muni-
shwar Dutt Upadhyay, Shri Ven-
katesh Narayan Tivary, Shri C. D.
Pande. Shri Mathura Prasad
Mishra, Shri Banarsi Prasad Jhun-
jhunwala, Shri Satiz Chandra
Samanta. Shri Rohini Kumar Chau-
dhuri. Shri Ghamandi Lal Bansal,
Sardar Amar Singh Saigal. Shri
Yeshwantrao Martandrao Mukne,
Shri M. Muthukrishnan, Shri T. N.
Viswanatha Reddy. Shri C. P. Mat-
then. Shri H. Siddananjappa. Shri
Pannalal R. Kaushik, Shri Nitya-
mnand Kanungo. Shri Vaijnath Ma-
hodaya, Shri V. B. Gandhi, Shri
Shivram Rango Rane, Shri Jaipal
Singh, Shri K. Ananda Nambiar,
Dr. Syama Prasad Mookerjee, Shri
Girraj Saran Singh, Shri Rayasam
Seshagiri Rao, Shri M. S. Gurupa-
daswamy, Shri K. A. Damodara
Menon. Sardar Hukam Singh, Shri
S. V. L. Narasimhan, Shri Radha
Raman, Shri Raj Bahadur and the
Mover, with instructions to report
by the 30 April, 1953.”
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[MR. DEPUTY-SPEAKER in the Chair]
I shall begin -by giving a brief his-
tory of the development of commer-
cial air transport in this country. The
credit of taking the first really effect-
ive step to bring this youngest.form
of transport to India goes, as in the
case of several other key enterprises.,
to the house of Tata. In 1932, Tata
Sons organised the first Indian Air
Service batween Bombay and Madras.
This was gradually extended to Ka-
rachi in the North and Colombo in the
South. In 1933, Indian National Air-
ways was established by another enter-
prising industrialist (of the time) to
operate an air service between
Karachi and Lahore. These services
were operated with light single-engined
aircraft and were almost exclusively
engaged in the carriage of mail. They
relied for their financial support on
payments made by Government for the
carriage of mail. The Government of
India, through the Civil Aviation De-
partment, provided the ground organi-
sation, which, according to the rresent
standards, was rudimentary.

The first significant spurt of deve-

 lopment came when what was known

as the Empire Air-Mail Scheme was
introduced.  Under this scheme,
all first-class mail between the
British Commonwealth countries
were to be carried by air.
This involved the strengthening
of the two feeder services in India,
viz.,, Colombo-Karachi and Lahore-
Karachi. New contract; were entered
into with Tata Sons and Indian Nation-
al Airways for this purpose. These pro-
vided for payment of financial assis-
tance on a larger scale which included
a margin of subsidy to enable the
companies to operate theSe services
with bigger aircraft and to greater
frequencies. This gave them
the first opportunity~ to so or-
ganise their services as 1o at-
tract passenger and freight traffic in
some significant measure. Between
1937 and 1939, a third company, Air

. Services of India, came into the field

and operated short-haul services in
the Kathiawar area. Theirs was a bold
experiment to attract traffic by offering
substantially low fares. They, however,
could not keep it up and had to cease
operations in the absence of direct
Government assistance.

When the World War broke out in
1939, it could be said that the two
pioneering companies hasl made slow
but steady progress. The war drasti-
cally altered the situation. All civil air
transport had to subserve the
war effort. The two companies
were required to operate ser-
vices in support of the Air
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Force Transport Command. Their fleet
of aircrafts was strengthened by the
loan to them of lease-land air-
craft. The payment for . services
rendered on a ‘cost plus’ Dbasis
helped the companies on the fin-
ancial side, The result of this was
that at the end of the war, there were
air services in India operated with ad-
vanced types of aircraft on®a daily fre-
quency basis linking most of the im-
portant administrative centres. Above
all, both Tata Airlines and Indian
National Airways emerged with a
strong financial position.

One important result of the war was
that Aerodromes and air-fields had
been constructed at a very large num-
ber of places, though not all of them
served centres of traffic potential from
the civil air transport point of view.
Equally important result was that the
advantages of air transport had been
prominently brought to the attention
of the public in India. Developments
in the technique of flying and radio
communications had made flying very
much safer than was the case in the
past. The Government had anticipa-
ted that after the end of the war
there would be rapid expansion of
commercial air transport. In order to
regulate and control such develop-
ment so as to ensure that it proceeded
along hrealthy lines; ‘legislation was
_enacted that no air transport service
might be operated except under a li-
cence. An Air Transport Licensing
Board was set up with power to li-
cense scheduled air services. Govern-
ment also drew up what were called
“post-war plans” for the development
of Civil Aviation. These provided for
the strengthening of the Civii Avia-
tion Department, provision »of exten-
sive ground organisation in the shape
of well-equipped air-fields, communi-
cation services, etc. Particular atten-
tion was given to the lines on which
‘development of scheduled air trans-
port, both in tke internal and the ex-
ternal fields, should take place.

Thus when the war ended, the posi-
tion was that flying had been firmly
established as a safe, efficient and
comfortable means of :iransport. The
trend of traffic, both passengers and
freight, was steeply rising. In regard
to equipment, the surplus stocks
made available included a large num-
ber of twin-engined Dakota type air-
craft which d proved -their worth
as most relifble machines. Coming
.foom Disposals, they were available

"at astonishingly low prices. In this
general optimistic atmosphere, a num-
ber of airline companies were formed
which gcquired these aircraft and
applied to the Air Transport Licens-
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ing Board for licences for operation
of air services. The Board did con-
siderable weeding out amongst the
applicants and eventually gave licences
to ten or eleven companies. Traffic
continued to rise, but costs also rose.
Petrol prices were going up progress-
ively. Though operationally the air-
lines were doing a good job of work,
the Government of India saw that all
was not well from the financial point
of view. One or two companies had
been forced to go into ° liquidation.
Air companies were requesting for
governmental assistance and the Go-
vernment also felt that some assis-
tance from them was necessary. Ac-
cordingly Government adopted a
scheme of financial aid in the shape
of rebate of a portion of the duty on
the petrol consumed by the airlines.
At the same time, they set up a Com-
mittee under the Chairmanship of
Justice Rajadhyaksha to investigate
into the working of the airlines and
make recommendations to Govern-
ment as to the measures to be taken
to put the air transport industry on
a stable basis and to ensure that fu-
ture development took place on healthy
lines. As the House is aware, the
Committee investigated the matter
thoroughly. Their main ceonclusion
was that the number of operating
units in the country was much greater
than that required to conduct the vol-
ume of air transport available on an
economic basis. They also found the
costs of most of the companies ex-
cessive. They worked out certain
“standard costs” of operations to
which, they suggested, the airlines
should gradually bring down their
costs. Subject to such reduction of
costs and some reorganisation which
they outlined, the Committee suggest-
ed that the system of operation of air-
lines by private enterprise should be
allowed to continue. They also recom-
mended that after the end of 1952
there should not be any need for
Government continuing to give finan-
cial assistance to the air companies
in any shape.

During the two years and more
since the Air Transport Inquiry Com-
mittee reported, the financial posi-
tion of the companies has not improv-
ed. On the other hand, I cannot help
feeling that the position of the indust-
ry as-a whole has worsened. One of
the chief reasons is the rising cost of
petrol. Over a large sector of the in-

dustry, costs still remain high. It is

clear that if the companies are to
continue to exist, financial assistance
from Government will have not on

to continue but to be increased.
Otherwise, sooner or later, many of
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the companies would be forced to wind
up. Civil air transport, besides being
an important means of communica-
tion. serves the very vital function of
subserving the country’s defence
needs in emergencies. It is of great
help for the maintenance of law and
order and also for the supply of goods
and services in case of naturél cala-
mities. Government, therefore, are
very deeply interested in seeing that
the air transport industry works on
a stable and healtky basis. They can-
not stand by without taking notice of
a situation which, it is obvious, can-
not coutinue for long. They had to
consider how best to remedy or im-
prove the situation.

There is then the question of future
development also. The Air Transport
Ingiury Committee had considered . the
question of the airlines re-equipping
themselves with more moaern air-
craft. No suitable new aircraft had
however come into the market at that
time. The committee accordingly said
that the companies and the Government
should keep a watch on the develop-
ment of new types of aircraft so that
they might be in a position to take
appropriate decision when the time
was ripe. During the last year, more
than one new type of aircraft suita-
ble for the operation of internal ser-
vices has come into the market. I
know that there is a school of thought
which says that we should continue
with the Dakota type of aircraft as
long as possible, till we produce in
this country our own transport air-
craft to replace it, say in the Hindu-
stan Aircraft factory. There is, of
course, no question that every effort
should be made to develop a suita-
ble design for a medium transport in
India; but this is a long process and
may take several years; it is not easy
to say precisely how many. Mean-
while, it is not wise that our civil
air transport operations should conti-
nue with types which are regarded as
old. In any case, if the Indian airlines
are to maintain their position on the
semi-international _ routes such as
Karachi-Bombay-Ceylon, Calcutta-
“Rangoon, etc., they should operate with
types of aircraft which can compete
on an equal footing with the aircraft
of the other international lines. Other-
wise, the Indian lines will rapidly lose
their custom. Likewise, the more im-
portant_internal routes such as Bom-
‘bay-Calcutta, Bombay-Delhi, Delhi-
.Calcutta, Delki-Madras etc., should be
operated with more modern aircraft.
Decision in this mafter should be taken
well in advance because it takes con-
siderable time before the manufacturers
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can supply aircraft even after orders
have been placed with them.

It is also obvious that India should
keep abreast of other advanced count-
ries in this matter. In the rapidly de-
veloping field of air transport, if we
do not keep in step, it will be very
difficult to catch up later. It is thus
necessary from this point of view that
we should acquire more inodern types
of aireraft so that we could-train our
personnel to handle them both in the
air and on tke ground, and maintain
their technical capacity at a reasonably
good level.

These modern aircrafts.will be big-
ger and faster, and will, therefore, in-
evitably be very much more expensive
than the Disposals Dakotas. The opera-
ting companies, in their present finan-
cial position, are not in a position to
raise the funds required for the pur-
chase of these aircrafts. They made it
clear that Government would have to
help them in this matter by making
available to them the major portion of
the extra money required as a loan
at a nominal rate of interest. Besides
we will have to keep the future deve-
lopment of the air transport industry
in view. If the present companies are
not in a position to replace iheir air-
craft without help from the Govern-
ment, it will be hazardéus to presume
that in future they will be able to do so.
Whepever capital expenditure of any ap-
preciable magnitude will be required, -
they will approach the Government
for further loans. It is doubtful whe-
ther with the existing economy of the
Air companies, most of them will be

able to repay the loans ad¥inced to
them.

As I said, the new aircraft would be
much bigger and faster. Their opera-
tion on an economic basis would re-
quire that their utilisation is much
more_intensive than is the case with
the Dakotas and Vikings now being
operated by the companies. Such high-
er utilization would be possible cnly
if the present large number of opera-
ting units were very substantially re-
duced, so that campact and unified
route patterns could be ‘ developed.
Such reduction in the number of opera-
ting units would also lead to signifi-
cant savings in the shape of lower re-
serves. Substantial savings would also
be possible by reorganization and
rationalisation of the administrative
set up, traffic arrangements, workshops
facilities etc., and by cutting out dupli-
cate establishments. The Air Trans-
port{lquuu'y Committee  estimated
that if in the place of the 8 or 9 opera-
ting units, there were .only a single
unit operating all the service, the
saving would be of the order of #bout
8 per cent. on the existing cost =

2
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All this lead to this conclusion—
that the future development of civil
air transport and its operation without
a heavy burden on the national ex-
chequer require that the air transport
industry should be reorganised in such
a way that the number of the opera-
ting units is reduced to the absolute
minimum. We gave careful thought to
how best to bring this about. Volun-
tary mergers were suggested to the
airlines. There was little response.
There were obvious difficulties which
I fully appreciate. It was clear that
active initiati® in fhis should be taken
by Government. It is clear that if
some airlines are to disappear, it is
going to be an extremely difficult mat-
ter to decide which should go and
which should continue. There is also
the over-riding national interest. Tak-
ing all this into account, Government
came to the conclusion that the new
units of operation should be owned by
the State, more so when the State has
to find the money required for replace-
ment of aircrafts and also for future
development of the industry. This will
require that the undertakings of the
existing air companies should be ac-
quired by the Government and eptmsb—
ed to the new units for operation.

I shall here briefly recount the ad-
vantages of operation by a unified or-
ganisation:

(a) - The available resources in
equipment, workshop capacity,
technical personnel etc., could be
used to the maximum advantage.

(b) From.the point of view of
Defence requirements, operation of
all air services by a State organi-
zation would obviously be the
most desirable arrangement as, in
an emergency. it would be easier
to make arrangements for meeting
the requirements of the Defence
Services than it would be if the
operation of the services were In
the hands of private air lines.

‘(c) There is the important factor
that air transport is a public uti-
lity and ought to be developed in
the national interest unhampered
by the paramount necessity of
_making a profit, which wot_xld be
the overriding consideration in pri-
vate enterprise.

(d) A State organisation would
also be able to plan the future of
the industry in a more comprehen-
sive way. Rapid developments are
daking place in the technique of
civil air transport and only a State
organisation would be large
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enough and have the resources to
take full advantage of such techni-
cal developments.

We found that the acquisition of the
undertakings of the existing air com-
panies could be secured only by en-
acting legislation in Parliament. The
Bill which is now before the House
embodies Government’s proposals on
the matter. I had extensive discussions
with the representatives of the com-
panies on the method of taking over
their undertakings and on the princi-
ples of the compensation to be paid to
tkem. I think I can fairly claim that
there is good measure of agreement
ever a very large area of the provi-
sions included in the Bill.

_You will observe that the Bill pro-

vides for the setting up of two Corpo-
rations, one for the operation of long
distance international air services and
the other for domestic air services and
for services to neighbouring countries,
such as Pakistan, Ceylon, Burma etc.
It could be argued that there need be
only one Corporation for operating all
services, international as well as inter-
nal. We very carefully considered the
pros and cons of this matter. It is
universally admitted that Air-India
International which is the company
now operating our international ser-
vices to the West, has established
an enviable reputation. We felt
that  the good-will and traffic
which had been built up by Air-India
International were likely to be some-
what affected if there were a change
in its name. A change in name would
also necessitate immediate revision
of the various contracts whick had
been entered into by Air-India Inter-
national in foreign countries, in most
cases with private parties. This might
lead to complications of various kinds
and prolonged negotiations. A sepa-
rate Corporation bearing the same
name, iz, Air-India International,
would get over these difficulties.

There is another point. The propos-
ed scheme envisages the unification of
the different operating units in the in-
ternal field. This will involve large-
scale reorganisation and readjust-
ments. Many problems would arise in
relation to standardisation of the
terms and conditions of service of staff,
etc. A separate Corporation for inter-
naticnal services would have the very
important advantage of ensuring that
the international opegations and
arrangements are not dislocated by
these problems of reorganisation in
the Internal field. Finally, the econo-
my which is likely to be effected by
having only one Corporation instead
of two is not considered to be so high
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as to out-weigh the .possibility .cif
the high reputation built up by Air-
India International being affected.

In order to ensure a smooth change-
over without dislocating the existing
services, it ig proposed that the two
new Corporations should take over
the undertakings of the existing com-
panies as going concerns. The under-
takings so transferred would comprise
the properties of the air companies as
well as their liabilities. All personnpl
of the air companies who were in
service on the 30th June, 1952, would
be transferred to the two Corporations
on their existing terms of service.
Bona fide employees after that date,
may also be transferred to the service
of the Corporations. The Corporations
will afterwards frame rules for regu-
lating the service conditions of their
employees and will make such adjust-
ment ag may be necessary in view of
integration and rationalisation.

The question of the compensation to
be paid to the companies for their
undertakings was the subject of the
most careful consideration by Govern-
ment. As I stated earlier, I had more
than one discussion with the represen-
tatives of the air companies. There
were two broad alternatives before us.
One method was to acquire the under-
takings of the companies and pay them
compensation calculated on the aver-
age market value of the shares ¢f the
company concerned quoted in the open
market during the past few years. The
other was that compensation should be
paid on the basis of the valuation of
the assets of each company making
allowance for their liabilities. After
considering fully every aspect of each
method. 'we decided in favour of the
latter. The main arguments which
weighed with us in not adopting the
first method are these:

(1) The market value of the
shareg of the air companies had
been unduly low during the last
few years. This was, doubtless,
due to the lean years through
which they had been passing and
the poor prospects nf any dividend
being declared in the near future.
The market prices of shares. did
not, therefore, correctly reflect the
value of the assets held by the com-
panies. Thus, comrensation paid
on this basis wouldi not be fair
to them.

(2) The shares o} stme of the
companies have never t<en quoted
in the share market. It would,
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therefore, not be possible to de-
cide what the average market
price of the shares of such compa-
nies is. X .

(3) In some companies. there
are preference shares, besides ordi-
nary shares. Such preference
shares have not been quoted in
the market. 1t will be difficult to
determine the price of these pre-
ference shares as they have the
first claim on the assets of the
company to the extent ~of ‘their
full face value.

The method of valuation on the
basis of market prices of shares, there-
fore, involved complications and we
did not consider it a good method to
adopt in the case of Air Companies.
We preferred the second method of
paying compensation on the basis of
valuation of assests, making allowances
for liabilities.

In working out thig method, a num-
ber of problems arose, in view of the
special nature of some of the assets
involyed, viz., aircraft engines. The
general prirciples that has been pro-
posed in the Bill for the valuation of
assets is that it should be based on
the cost which a company incurred
when it acquired a particular asset
and deducting therefrom depreciation,
based mainly on the provisions con-
tained in the Income-Tax Act. In the
case of aircraft deduction for depre-
ciation at the full rate, provided in
tife Income-Tax Act, was found to re-
sult in an exceedingly low figure of
compensation. This i mainly because
the rate of depreciation for aircraft
prescribed in the Inco.ne-Tax Act is
comparatively high. Aircraft, §s I said,
are a special category of property.
Thig is because they are renewed
practically completely, say. every year,
under the system of Certificate of Air-
Wworthiness. They \are thus different
from other kinds of property. such as
machinery, equipment, ete. The Bill,
'therefo_re: proposes that the rate of
depreciation for aircraft should be,
not the full' Income-Tax rate. but a
percentage of that rate. We have pro-
posed that in the case of Dakotas and
Vikings, it should be 60 per cent. of
the Income-Tax rate. In the case of
the four-engined Constellations and
Skymasters, the element of obso-
lescence is much less. ‘The rate of de-
preciation has. therefore. been put at
50 per cent. of the Income-Tax rate.
In respect of all other properties, the
rate of depreciation would be the same
as allowable under the Income-Tax
Act. There would however, be a few
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exceptions, such ag cash and invest-
ments in other_ undertakings. The
Schedule to the Bill details the prin-
ciples of compensation to be paid to
the companies.

The Bill provides that Government
will negotiate with each operating
company in order to arrive at an
agreed figure of compensation on the
basik of the principles embodied in
the Schedule. In order to resolve
differences between the Corporation
and any Air Company regarding the
amount of compensation. provision is
made for the setting up of a Tribungy.
The Triwunal will consist of
persons. one of whom will be a gh
Court Judge.

QOf the compensation amount, a pro-
portion is to be paid in cash. The re-
maining part of the compensation
would be given ir the form of bonds
to be issued by the Corporation con-
cerned. These bonds would bear inter-
est at the rate of 3} per annum, and
the value of the bond and the payment
of interest would be guaranteed by
Government. The bonds would be
negotiable in the market. Government
would undertake to pay the value of
the bonds to the holder in casn after
five years from the date of taking
over of the undertakings, provided
such payment is demanded by him
within six months of the expiry of
this period of five years. If he makes
no such demand, payment will be
made only at such time as Government
may decide.

Each of the two Corporations would
consist of a Chairman and not less
than four nor more than eight mem-
bers. ThegChairman and the members
would beWappointed by Government.
Provision is made in the Bill permit-
ting common Chairman and common
members for both the Corporations.
Provision has also been made giving
power to Government to issue direc-
tions to the Corporationg in the nation-
al interest. The Corporations would
have to submit to Government in ad-
vance their annual programme of op-
erations. with financial estimates.
Their accounts wouid be subject to
audit by arrangements made by the
Comptroller and Auditor-General. The
accounts and the report of the Com-
ptroller and Auditor-General thereon
would be placed by Government be-
fore both Houses of Parliament

The Bill includes provision for set-
ting up an Air Transport Council in
order to achieve co-ordination in com-
mon fleldg of activities between the
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two Corporations and to resoive any
CGiflerences between them. The Council
will be an Advisory Body, and will
also consider all matters referred to it
by Government. such as fares and
freight rates,- charges for carriage of
maii. adequacy and efficiency of the
services, etc.

It also provides for the setting up
of an Advisory Committee for each
Corporation. on which the idea ig to
give representation to the users of the
service with a view 10 suggest im-
provement and provide facilities for
the passengers.

An important feature provided in
the Bill is the establishment in each
Corporation, of Labour Relations Co-
mmittee, on which representatives of
Corporation and its employees will be
represented in equal number. The
main functions of the Committee will
be to maintain good relation and also
give opportunity to the emplyees to
tender advice not only in matters con-
nected with labour relations but in
other matters also such as efficiency,

_economy etc.

When the Corporations are formed
and have taken over the undertakings
of the existing air companies. the op-
eration of scheduled air transport ser-
vices will become their monopoly. In
other words. it will not be lawful for
any other body or person to engage
in scheduled air transport. Our idea
is that the two Corporations should
function as public utilities znd also
essentially as business concerns. I see
no inconsistency in this. As I stated
on another occasion. in régard to a
different field of activity, a public utie
lity can be so worked as not to be a
burden on the tax-payer. In other
words, it should pay its own way.

I shall now sum up. I must acknow-
ledge that the operating companies
have done a good job of work. From
the purely operational pouint of veiw,
their record is good. Any country could
be proud of the performance of some
of our Air Companies. The Air Trans-
port Inquiry Committee recognised
this. They, at the same time, promi-
nently brought to attention the serious
weaknesses on the economic side.
During the last two years, there has
not! been much encouraging sign of
improvement. Not only has the air
transport industry to maintain its
present scale of operations on a rea-
sonably economic basis, it has to plan
for future development and imple-
ment such plans. It ig clear that in
regard to both these aspects, the air
transport industry as it is at present
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organised will not be able to show
results. Government have put for-
ward their proposals which are em-
bodied in tke Bill before the House. 1
am firmly of the view that they would
secure our objectives, both immedi-
ate in the matter of putting the in-
dustry on its feet, and long-term, viz.
development and expansion.

As in all such cases, the full suc-
cess of the scheme depends on the
whole-hearted co-operation of all con-
cerned and their readiness to subor-
dinate personal and private considera-
tions to national progress. most parti-
cularly the co-operation of the em-
ployees in all the grades. Among the
employees in the existing Air Com-
panies, we have got brilliant men, who
in their technical skill and perfor-
mance can hold tkeir own in compari-
son to the same category of personnel
from any other country. This applies
equally to our pilots, engineers and
all other technical staff who function
either in the air or on the ground. I
have mct representatives of the em-
ployees on more than one occasion
and have hreld very frank discussion
with them on the question of nationa-
lisation. They have enthusiastically
welcomed the proposal. As a matter
of fact. the enthusiasm and patriotic
zeal shown by them have encouraged
me inemy resolve to expedite the na-
tionalisation of Air Transpori Industry.
QOur pilots, our engineers. our Com-
munication officers, and the officers
and staff of the administrative traffic
side have impressed me as persons im-
bued with that sense of duty, that
spirit of service and patriotism which
our country demands from every citi-
zen in the present stage of her deve-
lopment. They have assured me of
their sincere co-operation in making
the venture a great success, in im-
proving its eficiency and economy. I
value this co-operation. I hsve no
doubt such cooperation will be forth-
coming to the fullest extent. I have no
-doubt also that commercial air trans-
port in India can look forward to a
very bright future.

With these words, Sir, I commend
any motion. -

Mr. Depnty-Speaker: Motion moved:

“That the Bill to provide for the
-establishment of Air Corporations,
to facilitate the acquisition by the
Air Corporations of undertakings
belonging to certain existing air
companies  and generally to make
further and better provisions for
the operation of air transport ser-
vices, be referred to a Select Com-
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mittee consisting of Pandit Thakur,
Das Baazrgava, Snri N. Somana,
Shri N. P. Nathwani, Pandit Mun-
ishwar Dutt Upadhyay, Shri Ven-
katesh Narayan Tivary, Shri C. D.
Pande. Shri Mathura Prasad
Mishra, Shri Banarsi Pgasad
Jhunjhunwala, Shri Satis Chandra
Samanta, Shri Rohini Kumar Chau-
dhuri. Shri Ghamandi Lal Bansal,
Sardar Amar Singh Saigal, Shri
Yeshwantrao Martandras JMukne,
Shri M. Muthukrishnan, Shri T. N.
Viswanatha Reddy, Shri C. P. Mat-
then, Shri H. Siddananjappa. Shri
Pannalal R. Kaushik, Shri Nitya-
nand Kanungo, Shri Vaijnath Ma-
hodaya, Shri V. B. Gandhi. Shri
‘ Siivram Rango Rane, Shri Jaipal
Singh, Shri K. Ananda Nambiar,
Dr. Syama Prasad Mookerjee, Shri
Girraj Saran Singh, Shri Rayasam
Seshagiri Rao. Shri M. S. Guru-
padaswamy, Shri K. A. Damodara
Menon, Sardar Hukam Singh, Shri
S. V. L. Narashimhan. Shri Radha
Raman, Shri Rej Bahadur and the
Mover, with instructions to report
. by the 30th April 1953”.

Inasmuch as it has been =zgreed
that the general discussion must be
over by tomorrow, I"would like, with
the approval of the House, to fix some
time limit. A number of hon. Members
may like to participate in the discus-
sion. Generally, for leaders of the
groups I will allow 20 minutes and
for the rest. 15 minutes—if it meets
with the approval of the House.

Several Hon. Members: Yes,

‘Mr. Deputy-Speaker: Of course, there
will be exceptions here and there. It
all depends upon the information con-
veyed to the House by the hon. Mem-
ber. If it is very interesting, I will al-
low some time more.

Shrimati Renu Chakravartty.

Shrimati Renu Chakravartty (Basir-
hat): It is with great interest that I
have listened to the hon. Minister of
Communications. I have heard the en-
comiums which he has showered upon
those: operators who for the last so
many years have been draining our
national. exchequer and whose record
has been none too bright and their per-
formance has come to such a pasg that
today in spite of the hesitation of the
Government, it has been forced to come
to some sort of a half-hearted deci-
sion about taking over the airways.
At the same time, it has been interest-
ing to see the great lengths to which
we have gone in trying to do every-
thing possible in order to compensate
those who were, in the natural course
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of events, going to lose everything, and
that at the expense of our hard-earn-
ed money from the public exchequer.
On the other hand he has also been
kind enough to shower certain good
words on the technicians and staff.
The workers have been left out, unfor-
tunately; but anyway I imagine that
they are also included. Although .he
has done so, their demands for giving
them security of service and, first and
foremost, to put forward a real scheme
of nationalisation about which they
have been so eager and about which
the entire country has been eager, have
been completely given the go-bye.

. e

As we read through the Air Corpo-
rations Bill, we found it was a fraud
of the first water—a deception—be-
cause while on the one hand, we use
the word ‘natienalisation’ while on the
one hand it is going to be a hundred
per cent Government concern, on the
other nowhere do we find that it is
going to be entirely under the direc-
tion of Government. We do not see why
there is a necessity of setting wup a
Corporation, Now, it is going to be
two Corporations, and on top of that,
it is an open secret that the two per-
sons being canvassed for the Chairmen
are going to be Mr. Birla and Mr. Tata.

10 an
Shri Jagjivan Ram: Question.

Shrimati Renn Chakravartty: That is
a-very good sign. I hope we will hear
something welcome from the hon.
Minister. This is what has been bandi-
ed about in the Press and there has
been no contradiction.

Anyway the main point whi.ch I
would like to make is that this is no
nationalisation at all and it is a fan-
tastic position where, although the en-
tire money is going from the .public
exchequer, the accounts and the finan-
ces will only be laid hefore Parliament.
We want to know definitely whethgr
that is going to be votable by this
Parliament or not. Is it going to be
a votable item or is it just going to
be laid on the Table of the House?
These are points which make us sus-
picious and I hope the han AMinictn.
will be able to dispel 1t m repiyng.

Shri Jagjivan Ram: Have some prac-
tical sense.

Shrimati Renn Chakrivartty: Well,
you ‘may give some practical sense by
putting forward your own. We have
riot had much experience of that up-te-
date, :
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No doubt, it is true—and I am glad
the hon. Minister has also admitted it—
that one of the highest items of exXpen-
diture has been this question of fuel.
I would like to remind this House that
Mr. Buragohain again and again defi-
nitely stated that the price had come
down to a level almost on a par with
Australia. But when we made cnquiries
at Burma-Shell’s at Bombay, what 1s

it that we find? We find he
told wus that the price was
Rs, 1-5-9 in Bombay esciuding

customs, i.e. Mr. Buragohain’s figures
—on enquiry at Burma-Shell’s that
the price was Rs. 2-1-3 excluding
the customs duty. On one hand the
Deputy Minister said actually that this
is not such a big drain, while on the
otker hand the hon. the Communica-
tions Minister admits that this is the
biggest item—and that is what has
been said again and again by the work-
ers in their various representations.
Now that the Government are going to
undertake this, we hope that they will
be able to put the screw on and see
that from those to whom we are giv-
ing so many facilities—wae are allowing
so many facilities for opening up re-
finery centres etc. etc. and we are giv-
ing them opportunities of taking their
profits out without making any sort
of binding condition—we should at
least have a fair deal and should at
least be given the fuel at lower costs.
These are things that we woulll like
to be clarified (Interruptions).

Mr. Depnty-Speaker: There is too
much of subdued talk in the House.

Shrimati Renu Chakravartty: I find
Sir, Government has been bearing this
loss on account of fuel to the extent
of lakhs. In 1947 alone 37.76 iakhs
were spent, and again the aerodromes,
the meteorological department. ground
arrangements—everything—are main-
tained at the cost of Government.

‘Again, 6 lakhs were spent on Bharat’s

overseas services and on new equip-
ment we have already spent 4 crores of
rupees. Everywhere we find that it is
the Government whick is bearing the
brunt of it. And yet what do we find
when the question of full nationalisa-
tion comes up? Why do you want to
kave a Corporation? Why do you want
to work in this manner instead of hav-
ine a real, proner nationalisation? 1
hope the hon. Minister will be able to
tell us something about it, with his
great facilitv to give communsense to
us (Interruption).

Mr, Deputy-Speaker: Order., order.
There is too much ot talk in the House.

Shrimati Renu Chakravartty: Who
has actually been keeping the head
above waters of these -companies which
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have not been showing losses? 1t has
been the workers. In the budget

debate on communications we show-
ed how the Airways India
were working at the cost of

the workers, at the cost nf what they
call apprentices—apprentices who are
kept as apprentices for years. It is at
their cost that these people show some
sort of balance. The ATIC report has
showed again and again that it isthe
high cost of wages etc. which is res-
ponsible for all the loss. Retrench-
ment has taken place in the Air India
and it has taken place in the Air
Services of India. I should like to quote
some figures. In 1948 the Air Services
of India had 676 personnel. In 1952
they had retrenched it to 300. And
stil] they were saying Llhat they were
running not at any sort of profit but
rather on a big loss.

Therefore this question of standard
cost has always been worked out at
the expense of the workers.

Now, I should also just like to make
a few observations as to the history of
these companies. We have heard a long
history from the hon. Minister. But I
should just like to quote what his pre-
decessor had said in this August Parlia-
ment on the 30th November 1949 on the
introduction of the night airmail ser-
vice. This is what he said:

“What is the history of these
airlines? I was told that the ven-
ture started with a capital which
is calculated to be about 2 lakhs.”

Then he says:

“Though no accounts are availa-
ble, we have got accounts of the
huge amounts that were being paid
to them for postal mails. They were
lb;g:g paid, I think, Rs, five per

“Later on when they intended te
convert it into a public limited
company, for the first time they
gave their atcounts.”

“At that time the capital w~=
shown to be a little over rupees
ten lakhs.”

From two lakhs it had become 10
lakhs. In 1944 and ’45 they had earn-
ed a profit of 12 lakhs.

“Then in 1946, this company was
converted into Air-India limited.
They charged Rs. 13 lakhs for the

assets; they charged 20 lakhg for
goodwill.”

“All this has been added ag a
burden to the capital of the Com-
pany besides Rs. 12 lakhs taken as
profit. Hon. Members will be as-
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tounded if they see their deprecia-
tion charges. They have got 15 Da-
kotas; they have got 6 Vikings and
the total cost would not kave been
more than 66 lakhs. Today, they
have got, in three years Rs. 66
lakhs, as depreciation ckharges.”

This is the type of Company which.
the hon. Minister has been very gen-
erous in showering praises on. Now I
would also like to show that it is these
very people whom we are anxious to
help as giving us the stimulus in the
industrial sector. God save us from
these looters of the nation because
their record has been **¢disastrous. I
would like to give one example. That
is the case of the LN.A. barracks. The
barracks were handed over to the com-
pany. The workers had been paying.
for them. The money had been taken
from the workers month by month. If
you calculate it, the workers have paid
Rs. 83,000. But, not a single pie has
been paid into the Government trea--
sury. The position is, on the one hand, .
the workers have paid the money; on
the other hand, the Government has
not got it. The Government says we
have not allotted the ase of the bar--
racks. But workers have been there-
and have paid for it. This is the kind
of company on which the hon. Minis-
ter waxed eloquent.

The Deputy Minister of Communica--
tions (Shri Raj Bahadur): Does the
hon. Member know how much~ the
Company has spent on these barracks
in order to make them habitable?

Shrimati Renu Chakravarity: I am
not at all concerned with that. I am
only concerned with the fact that they
have not paid the Government _any-
thing. That is all my concern. I am-
not going intp all the details.

Shri Raj Bahadur: Does the hon.
Member know that almost nothing has
been given to the company as com-
pensation for the improvement of the
barracks?

Shrimati Renu Chakrivartty: The
hon. Minister is getting very impatient.
I am not going to yield. I am sure he
can answer later on. *

I should also like to bring to the
notice of the hon. Minister—and I
shall be very glad if he will correct me
if I am wrong—that there has been
a big amount of lapsed provident fund
of the IN.A. We do not know what has
happened to that. I want the Govern-
ment to look into these questions.
These are some of the factors that have
to be gone into before giving compen-
sation. This type of losses has to be
gone into and checked. -

®sExpunged as ordered by the »Chlﬁ‘.
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I should alsn like to take this ques-
tion of two Corporations. Why is it
that we havé two Corporations? The
arguments which have been given by
hon. Jagjivan Ram, I am afraid, have
been very unsatisfactory. It would be
necessary to go.........

Mr. Deputy-Speaker: Order, order.
‘Why should the hon. Members go on
~talking in this House. If they do not
want to hear the speech of any hon.
Member they may kindly go out and
talk to one another. I have been notic-
ing this. Even if I cry out from this
seat, hon. Mémbers are so much ab-
sorbed in their talk that they do not
-even hear. It is rather unfortunate. I
have been noticing it. I will hereafter
have to ask any hon. Member who is
seriously engaged in conversation to
kindly go out.

Shrimati Renu Chakravartty: I was
“talking about the question of these
two Corporations. Actually the inter-
national air lines will be operated by
a very few number of aircraft and the
flying hours will also not be very much.
If we look at tke other Companies in
the world, like the KLM, Air France,
etc.,, we do not see that there has been
any necessity of having two types of
bodies functioning, one for the inland
-and one for the international lines.
Probably the domestic lines might be
incurring a good deal of loss—it may
be substantial—that will depend upon
the policy which is going to be pursu-
-ed by Government in running them,
but in any case there will be loss® The
international line will be ruaning 2t a
good profit. It is only when we are able
to get the two together, balancing one
‘to the other, that the maximum bene-
fit will go to the majority of cur people
and that is a thing that should have
weighed with the Government,

Secondly this question of setting up
‘two Corporations will also split up the
workers. For instance, we know that
there have been instances where be-
cause of the financing of the interna-
tional lines these national lines have
been subjected to difficulties at every
stage. When we are taking this ques-
“tion into consideration, we should
bring the whole thing under one mana-
gement. Again and again, even in the
-Objects and Reasons you have said,
““bringing thkem under one single agen-
cy’. If you are going to bring them
under one single agency I cannot agree
—to two Corporations.

Now I should like also to bring out
-one-of the reasons why we are suspi-
~cious of putting these ieaders of big
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business into these Corporations. There
have been certain loopholes left in the
body of the Bill., loophoics through
which there may be profiteering. Why
is it that the non-scheduled lineg have
not been included in this. I will show
by the figures which the hon. Minister
must know that these non-scheduled
lines have been carrying increasing
loads of freight. We find the
freight traffic in scheduled lines in 1052
over that of 1951 has been some-
thing about 2,56,742 1lbs. and it has
gone down. In the non-scheduled lines,
we find it has gone up. In the passcnger
traffic, of course, the scheduled lines
have a bigger trade. In the last few
years, however we find that the non-
scheduled lineg also have an increased
passenger traffic, from what it was
before. Therefore, the bulk of the pro-
fit is being carried by these norn-
scheduled lines. An interesting fact is
that many of scheduled lines are run-
ning non-scheduled lines too.

Now, what happens if the scheduled
lines come under the Corporation and
the non-scheduled lines remain out-
side? We have a provision for ‘associ-
ates’ in clause 2(3) and again this is
made very clear in clause 7(2) where
the Corporation has the power to func-
tion mn co-ordination with these asso-
ciates. We are afraid that thug the
Birlas and the Tatas, those who will
have these subsidiary non-scheduled
lines will be utilising this by their be-
ing in a very important position in the
Corporation and from all channels pro-
fits wil be going into that river known
as Tata and Birla.

Now, there is also another very im-
portant difference between the Geper-
al Managers and the Chairmen. 7The
Chairmen are allowed to hold oiher
offices while the General Managers are
not. Now we feel that this service is
of such importance for the security of
national life that those who are going
to control our industry. should have
applied to them the same clauses as
apply to the General Managers. That
is, they should not be allowed to have
any interest in any company other
than the Corporation. .

The most dangerous of all is the
compensation clause. The question may
be brought up that this is being em-
bodied in the Constitution, But one
has to take into consideration whether
there is any possibility of these com-
panies being compensated for fulure
profits. The majority of these compa-
nies have been functioning at a loss,
at very great loss. We should take this
into consideration when computing the
compensation. Of course, there is a
provision for going to a Tribunal. But
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the point is that even on the question
of depreciation, the depreciation rates
are taken as very low. For instance, I
have a circular here by AIR-INDIA,
wherein they say that the Company’s
policy is to bring about depreciation in
aircraft in such a manner that within
four to five years D.'C. 3s will be writ-
ten down to 1 and the majority of the
Vikings will be written down to 1 by
1954. At what rate are we going to
compute the depreciation? If we were
to calculate it according to the pro-
cedure laid down in Explanation A, a
Dakota air frame will not be written
down to Zero even after twenty years,
whereas we all know that even if tke
life of the air frame were to be double
that of an engine, it would not last for
twenty years. These questions raise
very serious dcubts in our minds.

Then, take the stores and spares. It
has been stated in the Bill that 80 per
cent. of the cost price is going to be
paid. This is scandalous. The total
value of the stores and spares, as we
see from the balance sheet, is about Rs.
1'31 crores and if we compute the
compensation at the rate of 80 per cent.
it would come to Rs. 1 crore. Actually,
there has been a blind buying of
huge amounts of disposal stores which
today are redundant. For this junk
we are called upon to pay Rs.
1 crore. There is a very interesting his-
tory behind these stores. At one time,
they were paid for and were lying idle.
When it came to a question of the
workers demanding more wages, they
suddenly took it into their heads to
bring out the stores and put them
down as expenditure in the books as
having been spent for this purpose,
even. though fecr some years these
stores were redundant. We have
got information that in many
cases, books are being re-written
with great zeal. I hope the hon. Minis-
ter. with his knowledge, commonsense
and business acumen will be able to
give a fair deal in these things.

Stores needed for aircraft are unlike
the stores in any other industry. Avia-
tion spares and stores are used again
and again after being reconditioned.
After a fixed number of flight hours,
they are overhauled and turned to full
usahjlity. If we take usability as the
criterian for compensation, it will be
wrong principle. For instance, a crank-
shaft can be used up to twenty-thou-
sandth of an inck, so that if you are
going to pay full, flat rate of compen-
sation even when they are worn out
only up to eighteen-thousandth of an
inch, it would not be’ proper because
it is almost like paying for a new
spare part. These things therefore re-
quire to be gone into.
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Then, there are novel methods of
putting by spares even before they do
the full flight hours. Suppose a parti--
cular spare part is able to fly 2,000
hours, it is put away at 1900 hours, so
that compensation may be paid for-
the full flight hours. That means, with-
in a short while the entire overhaulage-
has to be paid for by the Government.
Jrhese things are happening, and I
hope the hon. Minister is quite aware
of them. In a thousand ways, the com-
pensation is being inflated. There is no
question of these companies being de-
prived of the prospect of their profits.
These companies have not been in a
running condition and that is why they
are being taken over. It is in this back-
ground that I would beg the hon. Min-
ister to judge the entire compensation
question. As far as we are cyacerned,
we feel that these companies have ab-
solutely no justifiable reason for de--
manding compensation of any kind.

We find that interest at 3% per cent.
for deferred payment is going to be-
paid by Government. Firstly. I submit
that this is not a loan as such. Second-
ly, if the worst comes to the worst-
and you want to treat it as a loan,
then you must give the lowest possible
rate of interest and certainly not 3%
per cent.

Now. I wish to turn to the workers.
In spite of the very good things that the-
hon. Minister hag said about the work-
ers, the more I see of this industry the
more I feel that without the coopera-
tion of the workers and the highly
technical staff., you cannot run this in-
dustry. It is on their cooperation, on
their goodwill, and on their confidence
that you will have to rely in building
up this nationalised industry. if at all
I may use that expression. There is
not a single representative of the work-
ers in the Corporation. This is the-
type of nationalisation we are having.
You may have the biggest and the rich-
est men in this Corporation. but unless
you have the technical knowledge and
skill of the workers, the best master-
brains in the world will not enable
you to run this industry as g.public
utility service, and that is how we
want this industry tc function.

In the Air Transport Council. you
have provided for ‘“one person with ex-
perience in labour matters”. This only
means that this representative may be
one of the experts of whom we hear-
so much from Government and whom
Government may consider to be “ex-
perienced in labour matters”. There is
therefore no question of granting re-
presentation to organised labour. Is-:
this the type of nationalisation or socia-
lisation that one talks of? The entire
attempt has been to bypass trade
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-unionism. The entire history of where they are at present in the pro-

the Civil Aviation Employees Union

shows that the attempt is to sidet.ral(;k
the

issues. We come up against

same point when we turn to the
Labour Relations Committee. And
what is this Committee? I+

only has an advisory capacity. Do we
not know what Mr. Giri has been say-
ing again and again? He says, “I have
-advised the State Governments; I have
advised so many industrialists; but
they do not take my advice.” So, why
~do we have this hoax and farce of this
Labour Relations Committee? If you
wish to stand by the workers, you
-should stand by their trade unionism.
Otherwise, no amount of encomiums
showered upon them will do.

Then, take the question of security
-of service. In his speech there is one
‘word which has been uttered again and
again and that is the hon. Minister has
-referred to rationalisation and stand-
ardisation. It is true that on more than
-one occasions he has assured us that
there will be no retrenchment, but I
have before me two contradictory
Statements that have appeared in the
newspapers: one in the Hindustan
Times and the other in the Times of
India. The latter has used a very im-
portant sentence. It says that retrench-
men will not come in immediately; it is
thought that it ig for the Corporations
‘themselves on their formation to de-
-cide on the needs of their personnel. 1
am afraid Mr. Jagjivan Ram fears that
“there wi'l be too much of hullabaloo if
it is done now; so he thinks perhags,
‘“Let me take it over now. Afterwards,
I can send these people out. After all,
I have got the saving clause ‘until and
unless his employment in the Corpo-
ration is terminated or until his re-
muneration, terms and conditions are
duly altered by the Corporation’ is
‘there.” Sir, we have very bitter experi-
ence of this. We have heard in this
House what has happened at Visakha-
‘patnam. We have heard what has hap-
‘pened in the TELCO. The taking over
‘was don= at pegging wages the lowest
‘rates for the workers, and that is, we
fear, what is going to happen in these
Corporations. Insecurity of service is
hanging over the heads of the em-
ployees. The excess of staff i what
comes up again and again. in ATIC re-
port. That report has been condemned
by the workers and arguments have
been given by them why it has been
condemned. Yet, that report is brought
ap again and again,

There is one important point on
“which I want clarification from the hon.
Minister. What is going to happen to
¢he agreements and the tribunal awards

cess of being filnalised or where they
are continuing. For instance, there is
the case of the ILN.A. regarding the
payment of dearness allowance during
1951. There is time for appeal until
May 16th. Suppose the appeal comes
up, and the decision comes out later
than 1st June, what happens to the tri-
bunal award? In the past, there have
been certain cases, where the Govern-
ment when it took over a merged com-
pany, or a company taking over another
merged company, they stated that they
terminated all that had happened be-
fore and that they were not liable for
those things.

Then, you have this crucial date of
June 1, 1952, I would say that all em-
ployees in service prior to and on that
date should be taken over. Why is that
so? Because we feel that in this inter-
im period when there is going to be
this taking over, the help of the
workers should be taken in order te
see that the taking over of the industry
by the nation is done with the fullest
benefit and the greatest advantage te

the people and at the same time,
with the prevention of losses
and unjustified expenditure. For
this you need the help of the

workers and so you have to guarantee
service to the workers, for their secu-
rity of service is at stake. I should
like to add that the clause should be
such that all those who have been in
service prior to June 1st right up to
the vesting date should be taken
over.

I should again like to say we hope
that this measure will really carry into
effect all the big promises made in the
statement of objects and reasons, that
it will benefit the commcn man, that
there will be lowering of rates, that
there will not be the short-sighted
policy of trying to make up the losses
by raising the rates—for the lower the
rates the greater the chance of using
to the maximum the air potential, as is
borne out by the experience of the
night air mail service, the Gauhati-
Delhi flight of Airways India and the
lowering of rates in East Africa.

I shall conclude by saying this. Let
it not be said that the Government is
the government of Tata and Birlg and
has come to save their profits® and
rushed to their help and paid for it
with the money that is drenched in
the blood, tears and toil of the suffer-
ing masses Qf the people.

Shri Jagjivan Ram: If you-try to see
it objectively .tt will .be‘clear.

L]

Shri R. K. Chaudhury (Gauhati):
May I know whether any Member sug-

**Expunged as ordered by the Chair.
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gested for the Select Committee will
be allowed to speak.

Mr. Deputy-Speaker: No, I am not
going to allow.

$hri Syamnandan Sahaya (Muzaffar-
pur Central): An exception may be
made in the case of Rohini Babu. He
has some very important points to place
before the House.

Mr. Deputy-Speaker: Hon. Members
need not recommend for others. I know.

Shri R. K. Chaudhury: I am connect-
ed with an air transport service of
which 1 kave an experience of nearly
five years.

Mr. Deputy-Speaker: I shall certainly
make exceptions. The only point is
hon. Members who are in the Select
Committee have immense opportunities
and so they must hear the views of the
others here. After the report comes
from the Select Committee those hon.
Members who sat on the Select Com-
mittee will have an opportunity te
explain as to what they have done—
if the recommendations made are chal-
lenged or not accepted. That is the
general principle followed. But this
bemg a Bill of great importace I shall
certainly make exceptions in favour of
hon. Members who would like to con-
tribute their experience. I shall give
the hon. Member Shri Rohini Kumar
Chaudhuri a chance. But I thought he
would be more useful in the Committee
than in the House at present,

Shri R. K. Chaudhury: I was going
to suggest, Sir. that Shrimati Renu
Chakravartty who has studied the
question intimately mav be put in the
Select Committee ‘instead. -

Shrimati Renu Chakravartty: No, no.

Dr. 8. N. Sinha (Saran East): Air
transport has come to play a very vital
role in the national life of a number of
countries in the modern world. There
are a number of people who regard air
transpori as a criterian for judging the
advance of civilisation in a particular
country. In this respect, since you have
allowed the word loot as being per-
fectly parliamentary, I would say that
I do not know whether “the Malabar
Queen” or “the Deccan Princess” has
been bought by the Air India Inter-
national through. loot or robbery. I do
not know about those things. But in
whatever manner they might have been
bought, I will not mind admitting that
a number of us have enjoyed air travel
on those air-ships from India to Europe
on a number of times, and it was a
very agreeable journey indeed.
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While we are considering air trans-
port looking towards the role it is go-
ing to play after nationalisation, one
thing comes to our mind first of all,
and that is—it is a great asset to our
defences. We can remember the days
of partition, the Kashmir conflict, also
the Assam earthquake and many other
emergencies. On those occasions we
have seen that our civil aviation rose
to the occasion, and they have played
their role and done a very good ser-
vice in the interests of our country. _It
will be no exaggeration to say that in
the modern world a country which has
a sound air force, a sound air trans-
port system, can be reasonably sure to
a great extent,” of fighting any emer-
gency which may arise either from the

.external or from the internal situa-

tion.

Our civil aviation has progressed m
good deal in the last few years, and
most of us have personal experience
about it. But first and foremost I would
like to say a word about the Air India
Indernational. I do not know whether
you. Sir, personally had occasion to
travel by it when you went to Canada
last time? (An Hon. Member: He
has). But vou might have marked
that this Air India International has
a very high reputation in the field of
air transport. and it has also enhanced
the good reputation of our country.
There are a number o6f non-Indians
in Europe and many other countries
whn neofer to +-ave! bv  Ajr India
International than any other air-com-
nanv of the world. Why is it so?
Because our peonle have mastered
this technique of air transport in
such a way that we have excelled many
other countries. Not only that. The re-
rt~tien of our country has been en-
hanced during the last few years by the
constant endeavours of the Air India In-
ternational. Without under-estimating
the work done by our Embassies, I
would say, the role of the Air India
International has not been meagre or
less, in raising the prestige of our
country, than the work of our Embas-
sies of Central Europe.

Now this time when we are going
to nationalise, there cap hardly be two
opinions that once vou nationalise an
enterprise it functions in a better way.
I do not know what the hon. lady
Member meant when she said that we
do not need two Corporationg or that
we do not need any Corporation at all
for nationalisation. I could not tmder-
stand. because there must be sofe ma-
chinery and some way of functioning.

Shrimati Renu Chakravartty: I said
the Government.



4655 Air Corporations Bill

Dr. S. N. Sinha: It is an enterprise,
a work. It is just as any other individu-
al begins an enterprise. The same way
Government is going to do, and we
need an organisation.

Shri Jagjivan Ram: She only knows
the slogan nationalisation.

Dr. S. N. Sinha: We have t6 see to
it that that machinery functiong pro-
perly.

In this matter there are a number
of things which can be said for and
also against. The things which are
favourable, the hon. -Minister has al-
ready mentioned. and I would not like
to emphasize them again. But as a
word of caution I would iike to say
that when we are going to select the
personnel as Members or ag Chairmen
of these Corporations, we have to be
extremely careful. We have to take a
balanced view. Of course, we want
technicians for that, purposc. It is a
very technical task to run an air trans-
port. And therefore, we have to take
help from outside. But in this respect
I do not think we have to depend upon
private sector or private individuals
too much.

The air transport companies have
done well in the past and only to im-
prove them we are nationalising them.
I would say. without criticising their
work, that it is going to function—
something like a Court of Wards. To-
day the Government is gcing to take
it over. but once we have taken it over,
we may not invite the same people
to work also in our affairs.
That will be wrong. If we can avoid
that, it will be much better. The
more careful we are in this matter,
the better it will be for our
Air Corporations.

Then there is another vital matter,
i.e., about the machinery which we are
taking over from the existing compa-
nies. Of course. the lady is right when
she says that many of the machineries
have become old. The dakotas have
become old. There is no doubt about it.
But we have been very czrefu, in our
country about one matter and that is go-
ing to prove to our advantage today. In
the international market today, the price
of a dakota is near about Rs. 4 lakhs
but in our country, a dakota has a

worth of only Rs. 1,50,000/-. This is
subject to correction. Perhaps I may
be slightly mistaken. but roughly

speaking, I think, these figures are
€OorT Why it is so? It is for the
reason that our Government did not
allow the export of dakotas from our
country. It is a very good thing,
which is coming to our advantage.
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So this machinery which we are go-
ing to take over, of course, is old. The
dakotas have been overtaken by many
other planes. There is no doubt about
it. It is a vital matter to consider. But
we have to see it in a fresh light. It
is because we have to make more effi-
cient both our internal and exterral
services,

In this respect I would like to say
a word about some “Curtis Com-
mandos”. I will not go much in detail
about these Commandos, becalise mary
old Members of this House have bet-
ter knowledge............

Shri Jagjivan Ram: They have been
disposed of.

Dr. S. N. $inha: I would just say they
have not been exported yet from
Pannagarh. There are perhaps about
Rs. 2} crores worth of spare parts. 70
Curtis Commandos are lying idle.
There were tenders. We know about
them. There were purchasers. They
came from America to buy our Curtis
Commandos. On the very face of
it, it is a very wrong thing. It looks
that the Americans who manufacture
these planes themselves came to India
to buy these planes. @Why do they
buy these? Becauge they know that
we are selling these spare parts and
the planes perhaps only at 8 per cent.
or 8% per cent. of their cost price.
In no case more than 9 per cent.
We are selling them for Rs. 59 lakhs
and if they are slightly repaired,
which we are capable of doing they
can be used again. In 1950 enquiries
were made by one American—I
think he was Col. Ray of Servis-Air,
New York.'We spent about 5000 dollars
on this, and he has made a very com-
prehensive report. He has suggested
that out of these 70 Curtis Commane
dos, about 65 can be made airworthy
again with slight adjustments. Our
Civil Aviation Department hag also
considered thig matter and come to the
conclusion that those planes can be
reconditioned and used. It is a matter
of only a slight adjustment, and once
they are reconditioned, they will be
worth about a million each. i.e., Rs. 10
lakhs each. That means we have a pro-
perty worth about Rs. 70 million, i.e.,
another 13 times more than what we
have at the disposal of our Corpora-
tions. These two Corporationg worth
only Rs. 48 million, and here we have
got property worth Rs. 70 million.

Shri Jagjivan Ram: But what will
be the repair costs according to your
estimate? v
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Dr. S. N. Sinha: It will be Rs.
1,25,000/- for each plane. Hindustan
Aircraft has given their offer to re-
pair them. If you give them one plane,
of course, it wiit cost much more.
If you give them two planes, it will
also be much more. If you give them
many planes, then it will be less. For
the first plane they said it would cost
Rs. 5 lakhs, for the second, Rs. 5 lakhs,
for the third Rs. 4 lakhs. If you give
them in bunches, it will cost
“you Rs. 1,20,000/- for each, and not
more, If you calculate thus, I think
each plane will not cost you more than
Rs. 2,25.000/-. in“all including moderni-
sing. After this repair. one plane wiil
be worth about Rs. 10 lakhs. If we
have tg sell them in the international
market, why not get them repajred
here, They will get a better price, and
our workers will get their wages. our
engineers......

Shri Jagjivan Ram: How is it rele-
vant to thig Bill?

Mr. Deputy-Speaker: The hon. Mem-
ber wants these Air Corporations to
take charge of these Commandos in-
stead of selling them.

Dr. S. N. Sinha: That is what I want
to suggest.

The Deputy Minister of Works, Hous-
ing and Supply (Shri Buragochain):
These Curtis Commandos have = been
disposed of after we had gone but to
world tenders twice and we have ac-
cepted the best offer. Now it is only a
question of lifting those stores by the
purchaser.

Mr. Deputy-Speaker: I cannot pre-
vent any hon. Member from............

Shri Buragohain: Can we break that
contract?

Mr. Deputy-Speaker: I do not know.

Dr. S. N. Sinha: We can break that
]col?ﬁract if we do not care for a few
akhs.

It is one Banwarilal of this country.
1 regret to announce also his name. I
do not know whether I am right in
mentioning his name. His purchases
from our Government have not 3 good
reputation in this country.

Shri G. P. Sinha (Palamau cum
Hazaribagh oum Ranchi): On a point
of order. Is it proper for a Member to
suggest that a contract made by the
Government of India should be done
away with?

Dr. S. N. Sinha: There are other ways
alse of doing things. Previously a con-
98 P.SD.
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tract wag made and it was not finalised.
There are chances that this time also
it may not be finalised at all. We have
to be careful.........

Shri Jagjivan Ram: I am not directly
connected with the Curtis Commanduvs.
My friend Mr. Buragohain is behind
me. I found the information that the
contract has been finalised and a por-
tion of this store has already moved
from Pannagarh.

Dr. S. N. Sinha: I have seen upto the
'5th of this month, not a single screw
out of those 2} crores worth of
spare parts has bzen removed. That is
why I say this.

Shri Jagjivan Ram: I can claim to
have better knowledge than the hon.
Member. (Interruptions).

Mr. Deputy-Speaker: Why are both
the hon. Members and the Ministers in-
terrupting like this? Each will have
his own turn. It is open to any hon.
Member to make suggestions, Con-
tracts, if they are irrevocable, can be
revoked evep afterwads in the inte-
rests of the country. Now a Corpora-
tion has come into existence. 1f
it is irrevocable, certainly the hon.
Member’s suggestion will become
infructuous. Therefore, there is poth-
ing inherently improper in the
hon. Member’s suggestion and I
cannot allow any hon. Member go on
interrupting. Each hon. Member is ex-
pected to contribute something towards
this. All are engaged in a common pur-
pose in seeing that the muney of this
country is not wasted.

Shri Jagjivan Ram: I will make one
submission after what you have said.
When I find that an hon. Member is
making g certain statement or makirg
a suggestion which is based not on
facts, it is up to me to bring the actu-
al facts to your notice. I do not know
whether you take objection to that. We
would like to have a clarification for
guidance on future occasions

Mr. Deputy-Speaker: That is not the
case. The hon. Minister has entirely
misunderstood me. He will have an
opportunity. Is it denied that the hon.
Minister will have an vpportunity to
reply? There are the Curtis Comman-
dos. The hon. Member’s opinion is that
they must be preserved for us. Even
now, according to him, it is not too
late and the other person who has pur-
chased can be persuaded to withdmaw
in a number of ways, now that a or-
poration is coming into existence and
the State itself is taking it, and the
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[Mr. Deputy-Speaker]

State wanted to enter into an agree-
ment. These are plausible arguments
whick the House must consider. If the
hon. Minister ig going to convince the
House that it is absolutely impossible,
and that these Curtis Commandos are
out of date. there is no reason why
“tke House will not agree with the hon.
Minister and support him, I never
wanted to prevent any hon. Member,
much less a Minister from telling the
House what exactly the situation was.
But, he will have his turn.

Shri Jagjivan Ram: I will make a
submission again. It wag just an inter-
vention by a sentence where the Minis-
ter brings to the notice of the House
the actual position in the matter. Do
you suggest that the Minister should
wait till his turn comes while the de-
bate continues on a fact which is not
correct? ¢

Mr. Deputy-Speaker: Now and then
correction of a statement at the proper
time, instead of waiting till the end,
will be useful. I am not objecting to
that. As a matter of fact, I have been
watching the debate for the last 15
minutes. Members on this side and
that speak so much that it is not
possible to hear what is going on. I
am not saying anything- against the
hon. Minister for whom I have got
great regard. There is nothing personal
about this matter.

Shri Jagjivan Ram: It is not a per-
sonal question, at all.

Shri K. K. Basu (Diamond Har-
bour): Order, order.

Mr. Deputy-Speaker: I am afraid
the hon. Member is taking my place.

Shri Jagjivan Ram: I do not mind;
the hon. Member will take some mvre
time to follow the procedure of the
House.

Mr. Deputy-Speaker: Such interrup-
tions are welcome to correct a state-
ment then and there. If they are only
too many. I would ask ‘he hon. Minis-
ter to reserve them to ‘the end.

Shri Jagjivan Ram: My only sub-
mission is this. It is not a personal
question at all. If at any stage we feel
that by a very brief intervention in
the debate, we can bring certain facts
to the notice of the House which will
curtail further debate on that point,
it will be in the interests of the House
and it will save the time of the House.
From that point of view, I suggest and
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I think you will agree with me,"Sir,

that it will be advantageous to the
House if a Minister or Member in
charge of a Bill intervened at that
particular time to give briefly the
actual fact of the case in order to save
the time of the House and curtail the
deba]tle. It is not a personal question
at all.

Mr. Deputy-Speaker: I do not dispute
the proposition in general. It is for the
Chair to consider whether they are too
many or too few and whether to allow
them or not to allow them.

Shri Jagjivam Ram: That isg your
discretion.

Dr. S. N. Sinha: I am sorry, Sir, the
link was broken,

Mr. Deputy-Speaker: Anyhow, he may
leave Curtis Commandos for the time
being.

Dr. S. N. Sinha: I would leave them
where they are, with the simple re-
quest to the Mirister in charge that
the Government should try their best to
see whether they can be made use of.
We have limited access to the know-
ledge of the affairs going on in the
country. and also to the files. I do ad-
mit that. But, in spite of that, we have
some knowledge. and we think that
they could be used. That was my only
motive and idea in bringing this ques-
tion before the House.

1 will conclude, since my time is up,
by saying that if we are conscious of
the work ahead. and if we are going
to explore all the possibilities which
are open before us, inside our country
and outside the country also, in the
matter of these Corporations, we can
make them a real success, But, if we
take only an official view uf the matter
and do not go beyond the red tape of
the files, I think our Corporations will
not be able to make much progress. As
this is a very serious matter, I kave
taken so much of the time of the
House, and I must be excused for that.
In the end, I would say that this ques-
tion of air transport is a very vital
matter which is going to_change the
face of our country. As irrigation is
going to change the face of our coun-
try in the field of agriculture, this air-
transport is going to change the face of
our country in the field of Communica-
tions in various ways, and they are
also going to open new avenues to our
very bright future.

Shri R. K. Chaudbury: Just as I was
called on to speak, the thought which
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“had been uppermost in my mind was
about the fate of the air hostesses.

[SHRIMATI AMMU SWAMINADHAN in the
hair]

Madam. I was just telling the House

that when I was called on, the thought' -

that was uppermost in my mind was
about the fate of the air hostesses. I
think this is a very pertinent question,
because, already the air companies have
started substituting air hosts in the
place of air hostesses. For instance,
any one travelling by the Indian Na-
tional Airwayg will find that there is
not a single air hostess there. In thke
Bharat Airways. almost the entire air-
host staff was manned by females. In
the Bharat Airways also, recently a
change has come over and generally
stewards have reolaced air hostesses. I
was .thinking whether Government
would follow a policy of gradually
substituting air hosts for hostesses, or
whether the hon. Minister is inclined
to have more air hostesses. I confess 1
do not understand why I am being
laughed at so much. (Some Hon. Mem-
bers: Ovations). I do not want to dilate
on that point. I have come to learn tkat
there is already a sort of nervousness
in the mind of the employees whether
they would be retained in their present
capacity or not. There is a provision in
this Bill for retaining the entire staff
of the present airline companies. But
the clause says that such appointments
would be made only with regard to
persons appointed before June 1952.
These persons stewards or air hostesses
whg have been appointed after June
1952 have a precarious existence.
Therefore I would ask the hon. Minis-
ter to make it clear what would be his
policy in this matter.

Shri Jagjivan Ram: I have made it’

clear.

Shri Syamnandan Sahaya: Yow have
not said anything about air hostesses.

Shri R. K. Chaudhury: I wanted to
know what would be the position of
the large number of services which
are now being run as non-scheduled
services. As the House is probably
aware, large quantities of goods to and
from Assam are carried by air. Dhoties,
and even large quantities of tea ave al-
ways carried by air on account of
transport difficulty by rail or steamer.
I would like to know whether those
services would be allowed to continue
in the future or whether they would
be discontinued. Even textile goods
kad to be carried by air at times. I
would like to know whether Govern-
ment will give special facilities for
those people who want to carry on the
freighter service and would not inter-
fere with them.
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I would respectfully submit to tke
hon. Minister, with due deference to
‘his zeal in this matter, that when Go-
vernment undertakes a particular come
mercial business, Government is faced
with various kinds of difficulties, and
I am always thary of having nationa-
lisation in those fields of operation
where private enterprise has been
carrying on successfully. I would just
like to draw the attention of the House
to certain State Motor Transports. For
instance, in my own State, there is a
sort of monopoly service—there was
a monopoly service between Gauhati
and Shillong. There is no railway
communication between Gauhati and
Shillong, and peouple have to depend
on the motor service. Immediately
after the Government took over the ser-
vices. the fare was increased from
Rs. 2/4 to Rs. 3/- in the third class,
and also increased in the Inter Class,
Second Class and First Class. Secondly,
there was return journey allowed by
the previous company. The return
journey was entirely stopped by the
Government. So, these things act on
the public feelings, and if the trans-
fer of a certain business proposition to
Government would mean automatically
an increase in fares and freights, and
reduction of privileges to the travel-
lers, that, I think, would not be wel- .
comed by the general public. The
country would like to have ap assur-
ance that when the Government or
the Corporations take uver, the fares
and freights will not be increased and
better amenitiss will be provided, and
at least better service would be assured.

I was rather disappointed to find the
other day when my hon. friend Mr.
Raj Bahadur was replving to a ques-
tion—by the way, my hon. friend is
looking much better after his return
from Assam; I think Shillong has
done him good.

Shri Jagjivan Ram: He has visited
Kamrup as well.

Shri Raj Bahadur: I am happy I
have returned safe.

‘Skri R. K. Chaudhury: And he told
us that the existing planes would nat
be at once replaced and we have to
depend on the existing planes for some
time at least. We have been hearing
complaints in the House from time to
time that the existing Dakotas are re-
assembled Dakotas out of the War
Disposals. and a grievance was sought
to be made from time to time that
these Dakotas which have been assem-
bled in some case from the War Dis-
posals. were not air-worthy or could
not be supposed to be air-worthy for
some time. When it was in the hands
of the private companies, that was the
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[Shri R. K. Chaudhury.]

complaint. When it is in the hands of
the Government, that complaint at
least is not forthcoming from the Gov-
ernment at any rate. Why? I should like
to have an answer to that question. I
should also make an appeal to the Go-
vernment to consider once more whe-
ther they should poke into at least
those enterprises or tkose institutions
which have been carried on satisfac-
torily in the past.

11 am.

It is not with a view to get any par-
ticular advantage that I am saying
this. but I can probably remind the
hon. Minister that one company at
least, viz., Airways India—I confess
that I am  interested in that
compagy—had been carrying on its
business sg satisfactorily that they kad
given dividendg after two years after
the compaay was started. That is a
phenomenon which is hardly known in
any part of Indig today. They have
been giving fairly good dividends, and
at the same time, carrying on with a

greater measure of safety than any -

other concern. There has not been any
major accident in which its passengers
have been involved in this ling. They
have been carrying on very safely so
much so>—I think I am not disclosing
a State secret when I say it—that the
Managing Director of that company
was offered a post under the Govern-
ment in the Deccan Airways, but we
could not afford to spare him. So, my
submission is this, that when a parti-
cular route is being conducted with
efficiency and no complaint from the
public, why should the Government
now poke in and take over that organi-
sation. Why not Government, first of all
try to improve the other organizations
where defects have been found? It is
only when they have sufficiently re-
movzad those defects in other organiza-
tiong they should come in and take
over these concerns for their own bene-
fit or for their own profit, But. if the
Government’s intention is to take those
companieg and get some profit in order
to make up their loss in other compa-
nies, then that is a policy which is not
verv commendable at least from the
moral point of view. There cap be some
amendment in the Bill itself whereby
the discretion may be left to the Gov-
ernment not to vest the entire sche-
duled airlines immediately, that the
vesting of these companies may take
place gradually as occasion arises. as
circumstances demand. That provision
.. ay be put in there. In that case, it
will help the companies to develop for
some time.

Now I can just inform the House
that when this particular company was
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operating for the first time in Assam,
it had to do so on account of a cir-
cumstance over which Government
found itself absolutely helpless. That
circumstance was that the train which
connected India with Assam passed
through Pakistan, and on account of
that mails were deposited at Ranighat
Station for days and days. There were
big heaps of mails deposited at Rani-
ghat Station exposed to rain and sun,
and tkhen it was thought proper by
my hon. friend’s predecessor to have
a system of carrying without surcharge
the mails. between Assam and India.
That was the first time. In the next
year, the hon. Minister, in order to be
equally kind to the rest of India. allow-
ed air transport of mails without sur-
charge throughout, but that was the
reason why it wag for the first time al-
Jowed to carry mails withouy sur-
charge. Those were very difficult days,
and the air companies come to the res-
cue of the Government uand, what is
more, at that time there was no air
field which could be properly so called.
The planes had to drop in muddy
places as a result of which sometimes
the tyres sank heavily. Even running
at a loss. the Company helped the pub-
lic and the Government. And is this
the reward for that? The Company
which had built up this business. which
had made the people air-minded. that
company is now to suffer for no faul:
of theirs. And what is the public get-
ting in return? Is the public going to
get Viking service between Assam and
India? Is it going to get more ameni-
ties for travel between Assam and
India? Nothing of the sort; on the
other hand, let me predict—and my
prediction will come true—that the
number of services whith we are having
now, namely three regular ser-
vices from one company, and one
service from the Bharat Airways, will
be imfediately reduced by the Govern-
ment. The fares will also be increased
without any guarantee of any better
safety than that we are having now.
I can look at the palm of my hon.
friend Mr. Jagjivan Ram, and from the
lines that are there, say that this pre-
diction of mine will be fulfilled.

Shri Jagjivan Ram: But I am going
to falsify you.

ShriR. K. Chaudhury: If he wants
any other readint as to his personal
fortunes, I can also dv that.

Shri B. S. Murthy (Elure): I hope it
is free?

Shri R. K, Chaudhury: Now, what Is
the compensation which the company
is getting? The compensation will be
partly in cash, and partly in bonds—
as to which, Heaven knows when they
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will be honoured. They will get some
modicum of the compensation in casbh.
And how will this compensation be
reckoned? It wil] be reckoned accor-
ding to the book, i.e. to say, if an air-
liner or a plane was purchased at Rs.
25,000 five years ago, although it has
been renovated and improved to an
uptodate condition, still they will get
the price only as in the book.

Shri K. K. Desai (Halar): Where do
the expenses come *from? From reve-
nue expenditure?

Shri R. K. Chaudhury: The revenue
expenses may be accounted. Why,
when you take over a particular thing,
do you not judge the price according
to the market value at the time when
it was actually acquired?

Shri Jagjivan Ram: There is no mar-
ket in India.

Shri R. K. Chandbhury: What I would
suggest is this. Leave these planes alone
for us. Let us find out the market
vatue. and see how we can sell.

An Hon. Member. Market value is
bound to be there.

Mr. Chairman: May I ask the hon.
Member not to carry on conversation
across the table with the hon. Minister?
He wuould rather address the Chair.
And that would save him a lot of time
also. He has already spoken for more
than 15 minutes, and I am going to ask
him to sit down soon.

Shri R. K. Chaudhury: How many
minutes more, Madam?

Mr. Chairman: Two minutes. °

Shri R. K. Chaudhury: In these five
minutes, I will look only at the Chair.

My hon. friend Shrimati Renu Chak-
ravartty was mentioning about the Bir-
las and Tatas. I do not know why she
was speaking against them particular-
ly. (Interruptions). But there are other
companies which are not managed by
Birlas and Tatas. Has she not a word
of sympathy for them? Why is she only
looking at one side of the picture? Why
has she not a word of sympathy to
say or some word of praise in respect
of the non-official companies which
were struggling in the past, and which
have a contented batch of employees,
and have been giving satisfaction to the
public.

. These are the matters which can be
considered in the Select Com-
mittee. So far as the pros-
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pects and status of the em-
ployees are concerned, I would sub-
mit that in June 1952, the idea of na-
tionalisation was not in the air at all.
And so, those people who came and
joined the services in the air companies
after giving up else-
where, should not now be made to
suffer on that ground. As regards
pilots, a special provision should be
made for appointment, pensions etc.
because they are risking their lives.
(Interruption). When they are carry-
ing the goods, they are risking their
lives in that way. (Interruption).
Well, I am ready to give it to you,
if you want. As a matter of fact
on barter, if he gives the rest of his
life, I shall give my life to him. (In-
terruptions).

Madam, it is difficult to carry on like
this. I am being taken very lightly,
and I would resume my seat.

In this connection, I want to pay my
tributes to the predecessor of the hon.
Minister. It was he who had first start-
ed the carriage of mail by air in India.
He had done a good lot in this matter
and also for the development of the
air industry in India, and our grati-
tude should be there for him.

I hope my hon. friend the Minister,
who has made his mark in the Labour
Department, will with the same dyna-
mic activity, see that the air services
in India are placed on a much better
and much safer footing than it has been
hitherto; and his tendency ought to be
not to increase the fares, but rather to
lower them down, so that more people
may take advantage of this progress
that is being made.

Sari Kelappan (Ponnani): I welcome
this Bill to bring under some sort of
Governmental control, all the airways
in the country. The airways have an
importance of their own: Apart from
the fact that they are a second line
of defence, they are alsp of great stra-
from the national
point of view. There is one other reason
also for the step taken. If most of
these concerns are working at a loss,
and if they have to be heavily subsi-
dised by Government, there is no rea-
son why the Government should not
make themselves responsible for their
direct management.

There are differences of opinion as
to whether they should be nationalised
or worked by some corporation consti-
tuted for the purpose. I do not object
to a corporation. and I am willing to’
give this method a trial. One inherent
defect of all government concerns is
that they are really nobody’s concern.
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They are accused of inefficiency, extra-
vagance, waste, nepotism and so on.
There are highplaced Government offi-

cials who will sell away their country"

for half a dozen whisky bottles.

I do not know why we want two cor-
porations. one for internal airways ahd
the other for international airways.
That in fact leaves the way wide open
for extravagance rivalry patronage etc.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): For
convenience.

» Shri Kelappan: The Minister says it
is all for a name. I ask, what is there in
a name? The ‘Air India International’,
he says. has acquired a certain reputa-
tion in the air transport world. So for
the international transport, he wants
the name ‘Air India International’. I
cannvut conceive of a single reason why
there should be two Corporations. At
the same time. I can give scores of
reasons why there should not be two
Corporations, but only one. As has been
pointed out by a Member here, if it is
really to provide for some of those
persons who will be displaced when
this Bill becomes an Act then of course
the Government have got some reasons
of their own, as they are always in-
clined to come to the aid of these big
capitalists.

An Hon. Member: Dying capitalists.

Shri Kelappan: For unity. karmony,
economy and efficiency it is better to
have only one corporation. The func-
tions of the two corporations are the
same. Whether a plane goes from Mad-
ras to Delhi or to Japan makes no
difference. It is a duplication of efforts
and a duplication of expenses. Two
corporations mean two Chairmen, two
General Managers. more officers, more
staff and more corruption. If there be
only one corporation, the overhead
charges could be reduced. The Minis-
ter admits that fact. The functions cf
the Corporations are indentical.

In Clause 7 the functions of these
corporations are given. The function of
each corporation is to provide safe. effi-
cient, adequate, economical and pro-
perly coordinated air transport services,
whether internal or international. If
that is one of the functions, theh I am
sure it would be better, if we have only
one corporation. Another function is to
provide for the instruction and training
in matters connected with aircraft or
flight by aircraft of persons employed,
or desirous of being employed, either

20 APRIL 1953

,Air Corporations Bill 4668

by the corporation or by any other
person. Now, here also there is no rea-
son why there should be two Corpora-
tions to fulfil this function. One other
function is to repair, overhaul, recon-
struct, assemble or recondition aircraft,
vehicles and other machines, or to re-
pair. overhaul. reconstruct, recondi-
tion, assemble vr manufacture parts,
accessories and instruments and so
forth. Now. that means a very effici-
ent, well-equipped, up-to-date  work-
shop. Is it not better, I ask, to concen-
trate all efforts on one instead of two
in each place? :

Then, when there are two corpora-
tions. it may so happen that they have
different conditions of service and
different scales of pay for the inter-
nal service and the external service.
We have in the same place officers of
the Central Government and the State
Government on different scales of pay
and different service conditions. We

* have teacherg in Government service

in local board service and in private
service with different scales of ' pay
for the same aqualifications. That cre-
ates discontent and agitation. If there
be only one corporation, all the en-
trants could have thc same service and
conditions and scales of pay. Men with
longer service and who are more effi-
cient could be promoted to the interna-
tional service if they are under the
same management, and not otherwise.
In the case of planes, also. better and
more efficient ones could be put into the
long-distance service.

Now take clause 39. Clause 39 pro-
vides for the appointment of Advisury
and Labour Relations Committees. I do
not® know why there ghould be two
Labour Relations Committees or two
Advisory Committees when their func-
tions are the same. All this cquld be
avoided if there igs only one corpora-
tion.

Now about compensation. I wish to
draw the attention of the Select Com-
mittee Members especially, to these pro-
visions. The schedule provides for the
payment of compensation. The Minister
himself says there are two methods of
valuatiop—one based on the written
down value of the assets and the other,
on the market value of the total shares.
The Minister has bluntly given out the
reason why he does not adopt the
latter, i.e. the market value of the
shares. He says the market value will
be very low and will therefore be dis-
advantageous to the transport compa-
nies, Now, we should rather look to
the interest of the country. If it is more
advantageous to the country to pay the
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market value of the total shares, I see
no reason why we should not adopt it.

The Constitution—no doubt entitles
one to compensaticn when one is dep-
rived of one’s property. This Govern-
‘ment, I suppose, is committed to evolve
a socialistic State. If you want a more
equitable distribution of land, if you
‘want to nationalise the key industries,
and if you want a more equitable dis-
tribution of wealth, you cannot think
of giving full compensation, which, in
other words, would mean the perpetu-
ation of the present inequalities If the
Constitution stands in the way, it has to
‘be modified—that is what 1 would say.
Here the schedule provides for payment
of the aggregate written down value of
all air-frames of aircraft in respect of
‘which there are certificates of airworthi-
ness in force or which can be render-
ed fit for certificates df airworthiness
if the corporation concerned were to
incur expenditure within the normal
rates for rendering the airframes air-
worthy etc. Now. thatIcan understand.
But in addition to that a sum of Rs.
12,000 in respect of each, dirframe of a
Dakota aircraft and a sum of Rs. 24,000
in respect of each airframe of a Viking
also have to be paid. I do not under-
stand why this amount has to be paid.
{Interruption). This certificate of air-
worthiness—what is really the worth
of that? If it proves to be unairworthy,
then who will be responsible? What is
to happen? Who gives the certificate
of airworthiness

Shri Raj Bahadur: That is given by
the DGCA’s department.

Shri Kelappan: The department? We
know several instances where the de-
partments make mistakes. Now, there
is that Jeeps scandal—where jeeps,
-even without engines. which could not
be put to any use, have been purchas-
-ed and they have been certified to be
fit for use! Similarly, so many
scandals like that. Then, if the de-
partment goes wrong in their esti-
mation, and if we have to pay, who
will be responsible? Who can be
held responsible?

Shri Raj Bahadur: I think the hon.
Member knows that no aircraft can
fly without a certificate of airworthi-
ness and the department will not be
discharging its responsibility if they
were to give certificates of airworthi-
ness in the manner in which the ins-
inuation is being cast by the hon.
Member.

Shri Kelappan: In the case of the
‘Dakota engines and the Viking engines
-again, additional sums of Rs. 6000 a:d
Rs. 12000 are to be paid. You find in
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several other cases also there is this
additional payment.

In the case cf licence fee I find an
amount propertionate to the unexpired
period has to be paid. That one can
understand. But why pay Rs. 100 im
addition?

The value of all kinds of scrap is
fixed at 1 per cent. the book value. I
do not know what it will fetch in the
open market. Why should all that be
undertaken by the Governmeni: why
not pay the market value of the scrap?
Above all these, a sum of Rs. 10.000 has
to be paid for what one does not know,
perhaps as a solatium. All these
matters require careful consideration.
If we are not careful scrap may be
passed on as sound air-worthy craft.
The air of Delhi is think with rumours
that the rotton engines etc. are being
oiled and overhauled to be passed off
as air-worthy. By this transaction, if
the Government is going to lose and
bring discredit on themselves and on
their services, that is a matter that this
House has to take very serious notice
of. )

I find that a Special Tribunal is to
determine the amount of compensation.
If they are to decide compensation ac-
cording to the schedule which provides
certain rates and imposes certain
conditions then the Tribunal will have
very little choice in the matter.

In any case the members of the Tri-
bunal. must be persons who have
no personal. pecuniary or direct inter-
est of such a nature as to prejudicially
affect their judgment. I believe such a
condition is necessary in the constitu-
tion of the Tribunal. That is all T have
to say.

«t "o TAo T (TTHAT WEX) :
T AL AW Ew g TR ™
ywreiy fegem § ag TEeT AreT
& fF 9 T A TF IO FT ART-
o A & fad g g favaw
s frar & 1 F T E R v ¥
TR EER A Fad 3% ww gfear
dereeT fear &1 e & shew
#F wrr %7 a7 4 wEeEge @ )
ez & i & T WX e SN
wg & 7 et ¥ far 7 §, TR W
FIARW AT & AT AT A ARAR
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W[ AT §, 3¢ A TR G @
#]T |3 g A@aE Ao
TR T FT gwar & g § s
€T WT JT 9 gw et @
frr e AR § @ g @™
T ATEAT I T AT 47 A} § WX
& &% € f5 g Y W |
fRmIANIF A G FTI A
IHX *T FWhEAT Awar & 1 g
AT qEE it Afgeit FA AW,
e gmamRaAded
WA E, TF A T H GHAINAT FA g
Fgfem g &5 oo & fean
QAT WX IGE A AGAT HIHHT qHE X
¢ % SO aweaTgEs Ag 9 arE,
# 37 . FE fF 98 S Y W@ A
WS HER TS Fq0H
fergeaTa et /IR T aga W w_
& 1| w9 fggee Y ¥ a1y W qrer
aE1 &, fese™ § wa @ o #1 T
FTTF T N1 EH T @I WA
7@ S 9@ w1 At faear
wifed, w9 S @ ® W FQ@
HR TR S AT A 3T . . . ..
Shri R. K. Chaudhury: On a point of
order. Can anybody be called “old”?
In our parts, we have a rule that we
must not call a lame man a lame man
or a blind man a blind man. Similar-

ly, my hon. friend should not refer to
me as an old man. This is a vile abuse.

Mr Chairman: There is no point of
order.

ot Qo QAo W : FATANY oY,
AT G FT 43 W2 ¥ WA
SESCESEECRE R F R
SwE v R 3@ T g e wm §
MFT TN AR F@R Tw
@ oW g, WR F 7 & v

Shri R. K: Chaudhury: T do not un-
derstand Hindi, bu{ bura means bad
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Shri Kasliwal (Kotah-Jhalawar): I
must congratulate the hon. Member who
preceded me, because he made a very
good speech and I must say that some
of the points I was going to make have
been made by him. However, there are
certaip other points to wkich I wish to
make a reference. Before I do so. I
must congratulate the hon. Minister
who hag brought this Bill. It is a ques-
tion whether tkis Bill has been brought
in very early or very late. It has been
said by the Planning Commission that
about Rs.~10 crores were paid to these
companies by way of subsidy or other-
wise. And now the undertakings of
these companies are to be taken over
at a price of about Rs. 4,80 lakhs. So
it is apparent that this Bill has not been

brought in too early. :

When I looked into the statement of
objects and reasons my feeling was }hat
there was not sufficient reason given
for the nationalisation of civil avia-
tion. Wken I looked into the report of
the Planning Commission, there also I
felt that the Planning Commission }lad
not given sufficient reasons_for nation-
alisation of civil aviation. But when I
heard the speech of the hon. Minister
today—and I heard his speech with
some attention—I felt a little glad. be-
cause he clearly said that nationalisa-
tion was necessary in the national in-
terest. And I submit that is really the
erux of the problem: in the national
interest nationalisation of civil avia-
tion has to come about.

I

It is not necessary for me to refer
here in this House today to the vari-
ous companies in the various count-
ries of the world where civil aviation
has been nationalised and run on the
basis of a national industry—K.L.M.,
SABENA, B.O.A.C, B.E.A.C, the
various Corporations which are real-
ly run as State concerns. One of the
9oints which I would like to touch
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upon is one which was raised by an-
other hon. Member there. She was of
the opinion that there was no necessi-
ty for a Corporation. Probably she
meant that civil aviation sheuld be
run as a State department. My hon.
friend who just sat down has really
given cogent reasons why there is no
necessity for running this as a State
department and why it should be run
by way of a Corporation. This question,
of Corporation versus State department
has been examined at some length and
generally the point of view has come
to be this that such concerns should
be run by way of a Corporation and
not ag a State department.

There is another point which I would
like to touch upon. I need not go into
the various aspects of nationalisation
and into the pros and cons of nationa-
lisation. I would like only to touch one
point, and that is the question of effici-
ency of management. It has often been
said that private enterprises are run
far more efficiently than public enter-
prises. I maintain that it is a false
claim. This question, again, has been
examined at some length and people
have come round.to this view that if
in public enterprises there is some
wide-awakeness, some vigilance, some
promptness in management then they
are run far more efficiently than pri-
vate enterprises. It is not mnecessary
for me to go into the whole history of
the B.O.A.C. Probably the hon  Min-
ister has read how the B.O0.A.C. and
the B.E.A.C. were very much mis-
managed with the result that lots of
money had to be spent in subsidising
these two Corporations, I hope the
hon. Minister will avoid those pitfalls
and those mistakes which they had in
the management of those concerns.

One of them was, for example, the
over-staffing of the Corporation. The
Corporations were certainly over-stafl-
ed to a great extent. When the staff
was retrenched and when there was
greater co-ordination and greater co-
operation in the staff. then alone the
B.O.A.C. and the B.E.AC. were
running more efficiently, and tikey have
now come to a stage when very little
money is being paid to them by way of
subsidies. This is one thing which I
would like to impress upon the hon.
Minister. namely the question of effici-
ency in management.

Another point which I would like to
touch, and which has not been touched
by any other hon. Member here in this
House, is the question of parliamentary
control. Parliament, in the last resort,
it the body responsible for running
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these public corporations and I main-
tain that it is the duty of the Minister
to give every sort of information to
this House every now and then. Very
ofter. information relating to matters of
public corporationg is behindhand and
is given in a very inadequate manner
with the result that it is not really
possible for Members of Parliament to
make up their mind one way or other
on the information which is laid be-
fore this House. I hope that whep the
hon. Minister looks into this matter
he will feel that Parliament should be
taken as often as possible into confi-
dence on the question of the running
of these corporation.

Without going into other questionsI
would like to discuss certain provisions
of the Bill. Chapter II provides for the
<onstitution and functions of the Cor-
porations. Some of the Members have
raised the question as to why there
should be two Corporations. I myself
have not been able to make up my
mind on this question as to why there
should be two Corporations and why
there cannot be only one Corporation.
Probably the hon. Minister had the
B.O.A.C. and the B.E.A.C., the
two Corporations which are working
in the UK., in mind, and that is why
perhaps he has put these two here
also. T hope that whan he gives his
reply he will give cogent reasons why
the necessity for two Corporations is
there.

Coming to the questiog of the con-
stitution of the Corporations I am
unable to follow—and nothing has been
said about the Chairman—whether the
Chairmap will be a whole-time man or
will be a part-time man: If the Chair-
man is going to be a whole-time man,
there is going to be a General Manager
also. If the Chairman is going to be a
whole-time man, what will be the point
in the duplication of this chief execu-
tiveship of these Corporation? This 1s
a matter to which I hope the hon. Min-
ister will give some thought.-

Coming to the question of member-
ship of these Corporations the hon.
Member who just sat down said some-
thing with respect to it. He said that
‘the membership should not be confined
tc vested interests. I quite agree with
him. I go further and say that member-
ship of these Corporations should not

‘become a dumping ground for ex-
Govemqrs. ex-Ambassadors or ex-
Secretaries. These Corporations must

work as a live wire. I hope the Minis-
ter will see to it that certain provisions
regarding the qualifications are insert-
ed in this clause. The qualification
should be something like this that
‘those persons who have some experi-
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ence in civil aviation or transport or
who have experience of commercial, fi-
nancial and otker such matters should
be included in these Corporations.

Similarly with regard to disqualifi-
cations, there is no provision made as
to how a member is going to be re-
moved. In England, in some of these
public corporations, as for instance in
the London Transport Company and
other corporations. therg is a provision
that if the Minister is Satisfied that a
particular memtler does not attend the
meetings of the corporation or has be-
come bankrupt or has otherwise be-
come unfit to be a member of the cor-
poration, he is removed. I wish that
the Minjster would see his way to the
incorporation of this particular pro-
vision in this Bill.

Shri Velayudhan: It is only for pri-
vate Corporations. London Transport
is a private Corporation.

Shri Kaslival: It is uot
Corporation.

Coming to the question of the func-
tions of the Corporation in this very
chapter, I am glad they have given very
comprehensive functions for the Cor-
poration. But there is one matter which
is missing and that is a very important
matter. I hope the hon. Minister will
see his way to include it. And that is
the question of production and develop-
ment of aircraft. I maintain that any
operating policy which does not in-
clude production and development
of aircraft intp its consideration
is a policy which is fraught with
danger. I hope the Minister will see
to it that a clause to this effect is in-
cluded in clause 7 that it will be one
of the functions of the Corporation to
develop aircraft.

a private

Before I come to another question,
I would like to touch on the question
of Air Transport Council. I must say
I felt some disappointment in this
chapter. It appears to me that this
chapter has been taken more or less
from the constitution of the BOAC.
There the constitution says that the
Air Transport Council is an advisory
body. I have read this. The Minister
also has said that this is going to be
an advisory body but I feel that it is
not merely ap advisory body but it is
a body which is more or less of an ex-
ecutive character. I hope the Minister
will see his way to re-constitute this
body in such a way that the Minister
himself becomes the Chairman of the
Air Transport Council and the Direct-
or-General himself becomes a sort of
Secretary to the Council. It is not
necessary at all to duplicate, tripli-
cate and multiplicate these functions.
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[Shri Kaslival]

You have got these Corporations,
you have got the Chairman, you have
got the General Manager, you have
ot the Director-General of Civil Avia-
ion. you have the Minister of Com-
munications. And then you have got
the Air Transport Council. What is the
meaning behind all this multiplication.
I am afraid all these will involve the
Ministry in trouble and there is going
to be a lot of delay. These are the
reasons for the general failure of pub-
lic enterprises. I hope the Minister will
kindly make a note of the suggestions
that I am making.

I certainly welcome the question of
the appointment of the Labour Re-
lations Comuinittee I am sure. no pub-
lic corporation will work unless the
staff is well satisfied. A staff which is
disappointed, which is discontented, I
should say. generally never leads to
the success of any public corporation
and I hope the Labour Relations Com-
mittee will work very successfully.

There is only one other matter to
which I would like 10 make a reference
and that is the question of these under-
takings. I hope the Minister has satis-
fied himself that he is not paying a
price which is too high for these
undertakings which he is sgoing to
buy. I am unable to say at this time
as to the amount which will be ulti-
mately paid but the Tribunals are
going into the question. I am certain
that it would be intolerable for any-
body to suggest that just because Go-
vernment 1s the purchaser the price
to be paid for these undertakings is
going to be high. I hope the Minister
will see that only reasonable prices
are paid and nothing more.

Lastly T welcome this Bill and I am
sure this is a Bill which envisager, I

should say, an extension of the field of
State enterprise. I have dore.

T A Ak oy (sd-
T afr=r) o oFETAAY w@em, A
AT F1 agT qgT q4ag a1 g
9T AR 39 favas R xS Ao F7
gaax fam) 49 @ 78 Tga g%
g fr W Al F FTEETET w1 AE-
FOHITF A @S A HF g
o f5 aqs 3@ 1 TEEFT R
ot W I g /4wy 9r
fedy feqréde =1 TEHW  FW
§ 9g3 3w arfedt & fomr o1

20 APRIL 1953

Air Corporations Bill 4684

ICETHIN F7A1 Aifgd | 3fHT -
arfaal & feamr &1 Tt av I
AfFs g | St s ga 7 q
FAGTE §, N AT T qHR FE-
=17 § I fzar +1 9gs ITgwIw
Q917 7 ay fFey Femede F1 Tsf-
FIM STIHEA § FT a8 & |
ot TW WA I FT E owar ?
T TR fag . @gT 79 |
FuAAY ATT A F g T E F
fdY & Faamn 1 TR AT g
N@F e ag g frdmFaga ¥
T 47 3 AW, A AT w1 AT
AT FE AT5 §, Ug qHAA AT
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fft MEAT B FEARIA FT TIET
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.
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gt =ifgd 1 faoode J 48 @ oag
I & N Fa A A | I
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¥ FCEF IW F AR a6 H-
AT WTT QA AV ATH A A ag
aaaa § fF 3 ) wrew §, T 9w g
FsEFATAEE, ST F fag waw
RO AR AG &1 F Fg i QY ava

3% TE § | TR FT FT FA A9

@ ag g wifgd o ag www fr §
2 FT ¥IF E WA A | ;g
TETHO §H AT @7 § | ey
F IO F TEEEO 9gd
fedl ¥ &1 TR 99 F TR &
AaTN e ¢ fr fom a@ ¥
TATATATGIE | § A Fgarg i -
FTO &1 g TgF TG T § | AT
Frafaat safeea ¢ & w9Ts 91 &
 3fF TRTHIT Y TH & TIE A
ot &7 77 TEY <@ STTAIT | AR AT
Y TR g St 7 aE) G|y F ary
AR aF st & qre Fg fagr arg Afgr
TA NTh A A oo 77T gU
fr 2fad g3 @ a7 4 ST R
[ fFAAT oW AT AT E ST AN
NTT T §1) WA TG g7 F AT
ST ATH AT & | 50t Ar<raor qr o
Y e azard fF 3w o agr & oS
HIW @Ig o g@R o0 3@ S
g RtAAgard fFR Sy fraga
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Shri Joachim Alva (Kanara): This
Bill which the hon. Minister has
brought in has not been brought a day
earlier, in the sense that it was long
overdue, It is a pity that Government
took such a long time to decide this
matter of national importance. Our
air arm should be a strong arm, on
which we have to hang on in times of
emergency, so that it may constitute
our most valuable defence.

The other day, we had the visit of
our distinguished ex-Viceroy,
Halifax. He has been connected with
Washington and London in varicus
capacities, and though a Tory, he made
a very important statemeat which I
am quoting from Churchill’'s bouk,
the Second World War Vol. I where
it is said:

“Lord Halifax, President of the
Board of Education, who had said
that the British people were dis-
posed to regard the preparation of
instruments of war as too high and
too grave a thing to be entrusted
to any hands less responsxhle fhan
those of the State itself..

I am quoting this because the manu-
facture of armaments of destruction s
not safe in the hands of private capi-
tal. We have a statement to this effect
by no less a man than Lord Halifax,
a Tory, whose party has Dbeen asso-
ciated with the vested interests, long
before the Welfare State was ushered
in by the Labour Government. A good
Tory felt it was the sacred duty of the
State to see that the manufacture of
armaments should not be entrusted to
private hands. Why should we have
kept our vast airlines which are not
weapons of offence, but weapons of
defence in private hands? They skould
have come into the hands of the Gov-
ernment long ago. Government should
have taken control of all the airlines
and not allowed them to be run in the
manner they have been running—by
manipulatifig loss€s or profits and fig-
ures of depreciation—where the safety
and welfare of our civil population are
concerned.

1 want to refer to another point—
the matter of the Curtis Commanders.
At the end of the last war we had over
fifty such ’planes lying with our dis-
nosals. What have we done with them®
It is true perhaps that we have enter-
ed into a contract with a puvate indi-
vidual.

[MR. DEPUTY-SPEAKER in the Chair]

But if the private individual is out tn
make profits at our expense, then it is
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the bounden duty of the State to termi-
nate that contract. Why should we dis-
pose off these 50 planes whxch have
come into our possession, as goot.l'as
Vikings. just because when the British
departed they left on record that these
planes which are American in origin.
were not fit for air travel? Their own
Vikings were coming? Thgg wanted the
Vikings which are of British manufac-
ture, to be paid for, taken hold of and
put on our airlines. I _wouldhkethe
House to consider this point. We, who are
laymen, are not experts in the matter
of defence or aviation or the Navy do
however possess commonsense and we
can look upon big matters, which may
be intricate and complicated, in a fair
just and a general way. I say that with
this fleet of nearly 50 planes in our
disposals department, it was the duty
of those who directed and shaped our
policy to take hold of them and put
them on our airlines. They should not
be exported because they will fetch
a big price. If they are kept here, we
can keep the price of British planes
also down and we can be free from
these  sharks—the exporters—who
.want to fill their pockets or increase
their profits even against our nationa!
interests.

I am making this point about the
Curtis Commandos very deliberate-
ly. because the Curtis Commandos,
I have been told, ran as good as the
Vikings and better than the Dakotas.
Just because they were of American
origin, the British who then directed
our national policy of defence saw
to it that we did not utilise them, as
it would mean more money going to
America. I am not enamoured of
everything American or any American
weapon of aggression. All I say is that
this Parliament and we owe a duty to
our country to see that every weapon
at our disposal is utilised and not cast
into the dungheap or dust-bin.

It is the bounden duty of those who
control our policy to see that these
planes are not allowed to rot and also
to see that we utilise the services of
our pilots who are an honest and
patriotic band of men. .

I shall not say more on this point
I have mentioned this because here we
are trying to capitalise on every plane
that we have. both from the
defence and civil aviation points
of view. It is a tragedv
that nearly 100 pilots with ‘B’
licences are now unemployed. I En-
gland, they once badly wanted 1000
pilots. Here you have got these patri-
otic youngmen whose services are not
enlisted. These younigmen could be em-
ploved to operate, and expand. our
routes all over the country.
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Then I come to my second point—
that the division into two Corporations
is entirely incorrect. The House of
Tatas have rendered distinct service to
our country. Jamshedji Nassurwanjl
Tata, a great industrialist and political
prophet, contributed to Makatma
Gandhi’'s political fund as long ago
as 1906. They have rendered_ a great
service, but we must not allow’ consi-
derations of gratitude to come in the
way of national honour and national
strength. Today we are going to have
two Corporations. We should not copy
the British too much. The British have
got the British European Airways Cor-
poration and they have also got the
British Overseas Airways Corporation:
We shall not slavishly copy them, but
we adopt our own methods and im-
prove upon theirs. With two Corpora-
tions we shall not be able to inter-
change the personnel—the personnel
which will be on the Indian airlines
shall not-go into our foreign airline.
We have got first-class airmen; we have
got the hostesses too who have been
:g-anaslferred to the Air India Interna-
ional.

The other day I was speaking to cne
of our airmen—from our competent
band of young men—wko took our In-
dian Delegation to Peking. He said:
‘For the first time I flew to China—I
went to Europe last month, That was
the first time and I was the Captain
of the Crew. No one aided me. He
said, "“I only studied the navigation
map.” Here are young men, intelli-
gent and capable enough by merely
nothing a map, being able to fly un-
aided over the high seas and high
mountains in different parts of the
world. Equally honest and efficient
are the men in our Air Force. They
are all first class men, both our
defence and commercial pilots. It
should be the duty of the Communi-
cations Minister to see that our air
lines are kept in such constant move
that we shall not have accidents.
The history of the railways shall
not be repeated in our air lines.
Our Railways have nearly a million
men. The other day when we celebrat-
ed the hundredth anniversary they dec-
lared that the railways had done big
things. But go round the railway
yards ant{ see %IOW many of their offi-
ces are clean. I am very sorry to
this on the floor of this Hm;syé. T::g‘
I[ands_ are not clean and their reputa-
tion is stinking. During the period of
nearly ten years. our air lines have had
men strewn with honesty and courage.
Let us not tarnish the fair name of
the air lines when it comes into the
hands of Government. Let usnot earn
the reputation of the railways. In our
air lines, we have got fine men, most
fine personnel, fine ground; personnel,
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fine engineers and fine managers and
fine hostesses though there may be ex-
ceptions. We shall not increase our
accidents. We shall run to schedule.
Our air lines have become famous
throughout the world for running to
scheduled. We have not got the reputa-
tion c¢f some of the foreign compa-
nies—I shall not name them—in re-
gard to accidents. Ever since we got
independence our young men are be-
coming more air-minded. We must see
that the air lines which are going to
be taken over entirely under govern-
ment control should run efficiently. We
should not usher in a period of azci-
dents. a period of inefficiency, a period
of corruption just as is rampant in
the railways. We want only to see
character, ability and patriotism, that
our young men may go round the
world and be great ambassadors of
our country’s prestige.

There is one point more, which I
want to mention and it is this. We
should run our air lines in a manner
that we make them the granary of
the east. We have got nearly 7 or 8
countries around us and we can sup-
ply them machines and parts. We are
not yet manufacturing the engine of
the aircraft in the Hindustan Air-
craft Factory; the heart of the mach-
ine is the engine. For the Americans
ir was a2 very easy matter to organise
half a dozen repair and spare parts
factories. The Americans were anxi-
ous during the stress of war to build
a factory for manufacture of planes;
but the Britisher did not want either
the Indians or the Americans to push
through such schemes. They would
have liked during the war to
have a factory in which every
part of the aeroplane includ-
ing the engine to be manufactured
in this country—the nearest point
to the base of operations. Today, we
shall not be merely content with be-
ing hewers of wood and drawers of
water in the air. We should have with-
in the next 10 years a programme in
which we shall manufacture our own
aeroplanes; manufacture their hearts
the engine. which is not manufactired
today in the Hindustan Aircraft Fac-
tory. We shall bring men like Messr-
schmidt, who was a great German
producer of aircraft. When Hitler
asked him to produce offensive wea-
pons, Messrschmidt said ‘I shall pro-
duce all defensive weapons’, As
said in the Defence Debate, England
won victory because of radar. When
German planes were going over Eng-
land, with the aid of radar, England
bravely and successfully faced the
blitzkrieg. When England ‘ater took
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the offensive, Germany was helpless;
it had no radar nor the defensive wea-
pons which Messrchmidt piarned to
have against the British offensive.

Now, I am mentioning the aspect
of civil aviation because it is of such
importance especially to the safety of
our citizens, the safety of our entire
country in future. Radar may not
come under civil aviation, but is very
important. We have third-class equip-
ment today. Recently, at one of the
nayal establishments, somewhere in
India, I met a British officer who has
been loaned by the British Navy. He
is a young man of 28 years. He agreed
with me that our equipment was se-
condrate, but when I asked him what
would be the approximate cost of
about ten firstclass radar stations, he
said he did not know. What is the
use of importing such experts?

Through these Air Corporations, we
are going to send our young men to
the farthest outposts of the world
like America. Britain. Czechoslovakia,
Germany, Russia and so on. We must
build up this industry in such a way
that Government will have complete
control. The strength of the Army is
diminishing in the sense that the air
arm dominates modern warfare., The
Navy has become only the second
line of defence. It is the air defence
that occupies the pre-eminent posi-
tion and we cannot ignore its im-
portance, These Air Corporations
will have to supply pilots in times of
war. I referred to the Curtis Com-
manders, because we have not got an
Air Transport Command worth the
name.

The Deputv Minister of Defence
(Sardar Majithia): May I remind him
that we do have these Commandos?

Shri Velayudhan: He is speaking
about defence.

Mr. Deputy-Speaker: It is beyond
*he scope of this Bill to refer to Curlis
Commandos, defence, radar etc. Say-
ing that these Corporations should
have fine personnel etc, was all right,
but the rest is beyond the scope.

Shri Joachim Alva: Unfortunately,
gzet};l are inter-locked. Anyway, I leave
ere.

Now. I come to the fifth freedom.
By fifth freedom I mean freedom of
the air. A plane starts from one part
of the country and goes to another, in
the same country today, the foreign
companies have squeezed out our
own airlines in this respect. They
‘ravel from Calcutta to Delhi, from
Bombay to Delhi and so on. They
have damaged the interests of our
airlines. The proposed Corporations
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should see that the foreign airlines
are not allowed so much freedom, and
thus sabotoge the fifth freedom of
mankind.

Another point is about oil. Our air-
lines cannot operate without pll.
From 1948 up to today, the foreign
companies have increased the price ot
oil by over a rupee. I do not see why
they should have been allowed to do
so. The Ministers must be vigilant
and careful about what their Secre-
taries sign. If we had a team of effi-
cient and sinccre Ministers who see
what their Secretaires pass on to them
this increase on oil rates would not
have been allowed. I say this with all
sense of responsibility, The rates for
oil have been negotiated between our
Secretaries and the officers of the oil
companies. It is the bounden duty of
the Minister concerned to see that not
a penny more is allowed and that the
papers are carefully examined when-
ever such an increase is proposed.

We must develop our airlines in
this fashion. These two Corporations
should not have been created. We
need not copy Britain; we can follow
our own way. Vested interests shoula
not be allowed when the change-over
is effected. Today we are going abeg-
ging for Chairmen. It is a matter of
shame that six years after our attain-
ing Freedom we cannot find an indi-
vidual in the land either from among
High Court Judges, experts, our own
who can take up the chairmanship of
the Corporations. We have Ministers,
High Court Judges, experts, our own
personnel who can take over charge
of this. As such, if one capitalist says
“I will not take over the Chairman-
ship.” I do not know why we go and
ask another “will some of you take it?’’
I do not know why we are hunting for
personnel in this fashion and in this
manner.

. Shri Jagjivan Ram: Mr. Alva is quite
incarrect.

Shri Velayudhan: I am very giad to
have an opportunity of speaking on
the Air Corporation Bill. I must say,
first of all, that this Bill was in the
embryo of the Ministry for the last
two years. It has come now with all
the grace of nationalisation behind it.

Even though I appreciate the princi-
ple of nationalisation, and the nationa-
lisation of air transport, I must say
that the time chosen by the Govern-
ment is not opportune for the nationa-
lisation of this vital industry. I have
expressed in this House not only now
but previously also that more encour-
agement should have been given by
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Government to this industry. If Govern-
ment had given enough encouragement
to the private enterprises running tke
Air Transport at present there would
not have been an occasion for the Go-
vernment to take over this industry
suddenly.

In the statement of objects and
reasons to the Bill it has been very
plainly stated that Government is going
to take over tkis industry for rationa-
lisation purposes. At the same time it
is now stated that for a sound econo-
my for creating a better economic
basis this industry is being taken over
by Government.

We have seen for the last so many
years the working of the nationalised
or the State-owned industries run by
the Government. I must say frankly
that tkis hag led the country to an
economic crisis. I think no country in
the world has wasted so much money
as the Government enterprises have
wasted here. It is from this back-
ground that we must consider the tak-
ing over of this industry by Govern-
ment. I know some people are very
much enthusiastic about nationalisa-
tion. I have my own doubts whether
we have prepared our country for na-
tionalisation at all? I can understand
nationalisation in a Socialistic Econo-
my. I can understand nationalisation
when we have developed a highly capi-
talist State. But here in India which is
an agriculturist State we have not
nationalised land. We have come for-
ward without any National preparation
with a programme of nationalisation
and nationalising some of the major in-
dustries in which Government have
no technical skill at all. What happen-
ed to the many major industries
which Government have taken up.
Were they not a total failure?

1 say that in the circumstances pre-
vailing in India today we should not
undertake any large scale nationa-
lising enterprise which is a strain on
the national economy of the country.
Take for example, the Air industry
could have been run very well by pri-
vate enterprise with proper Govt. assis-
tance. Government’s plea is that it is
giving huge subsidy to the indusiry.
about 25 or 30 per cent and therefore
they say “why can we not take it over?”

. T have no objection to their taking
it over. At the same time may I ask
the Government whether they are pre-
pared to make the working of tkig in-
dustry cheaper than today. Why was
this industry undergoing this terrible
crisis for the last four years? I under-
stand that in regard to fuel, oil, spare
parts and other things the industry -
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had to spend heavily. I was told, that
about 40 to 50 per cent. of the whole
expenditure was spent on the various
items, like fuel, oil and the spare parts
for which the industry was depending
entirely on foreign countries. What
effort Government have made to get
these things at cheaper prices? I found
in one memorandum submitted to the
Members of Parliament it has been
stated clearly that Australia and other
countries are getting fuel and oil very
cheaply whereas we are paying about
40-50 per cent. more than the price
which  Australia is paying. That
is why for the very beginning
an economic crisis was shadowing
this industry. I do not say that
capitalists should be given more
encouragement or that they should
earn more money. But there are other
methods to exploit the capitalists to
extort money from them. I welcome a
scientific move but without creating a
kind of a sentiment, creating encour-
agement in the public minds, or a
psychological aptitude in the minds of
the industrialists, the Government is
going to take up the industries. It is
a lopsided measure and India is going
in a lopsided way in the nationalisation
programmes.

An Hon. Member: A great champion
for private enterprise.

Shri Velayudhan: I have to mention
another point. The Government claims
that the Night Air Mail scheme which
was started by the former Minister of
Communications, was a great success.
I do not know whether the government
have shown the detils as to how this
was an economic crisis. The Govefn-
ment have given about 9 annas rebate
on customs on fuel and oil. At the same
time I should ask what was the reason
for increasing the charges on postal
articles? Were the measures taken up
cnly to cover the loss? The Gov-
ernment should come forward with a
correct statement regarding the s:ub-
sidy it has given to the Night
Airmail Service in this manner.
I was told that between Rs, 60
lakhs and 70 lakhs yeatly were
spent as indirect- subsidies for
the Night Airmail Scheme alone in
order to show to the world that it was
a grand success. If that kind of success
is a real success, why cannot such
credits be given to fairly managed pri-
vate enterprise itself? My plea is that we
have got many methods of getting
money from the people. From the eco-
nomic point of view, I will say certain-
ly that this experiment will prove a
failure in the long run. I am not pre-
dicting as my friend Shri Chowdhury
said before but I must say, this enter-
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prise will certainly end in a loss to the
Government. We have other great pre-
grammes of national reconstruction in
the Five Year Plan. What about those
programmes. How are we going to solve
the problems of poverty and unemploy-
ment? The Government says it has not
got money for completing the Five Year
Plan; it will have to collect money from
the public; it will have to get loans
from foreign countries. I think we
should make use of such hard earned
pie, reaching the government for ame-
liorating the people from starvation
and poverty which has become the
order of the day. The Government will
say that it is the Planning Commission’s
decision to nationalise the Air Trans-
ports. Of course, the Planning Com-
mission has decided many things but
we must take first things first. The pri-
ority must be given to things that are
now directly related to the welfare of
the people. For the first time the Fi-
nance Minister said in the Budget
speech that ours is a Welfare State and
that we are following, the country is
following and the Government of India
is following a Welfare State’s economy.
I do not have any grudge with this
grand idea. I welcome the proposal but
at the same time I ask a question: are
we now looking at the Welfare State as
a whole? In India, the conditions are
peculiar and very difficult to assess
correctly. The Prime Minister the other
day said that ours is a country which
is one of the best twelve well-adminis-
tered countries of the world stability.
I admit his contention but at the same
time there are certain factors to be
taken into consideration. The Develop-
ment of India was two-sided for cen-
turies. The history of India is the same.
On one side, there could clearly be
seen growth, grand development, but
at the same time on another side, there
prevailed uncivilised conditions, there
was poverty, starvation, ill-health and
illiteracy. As an example, take the
great and grand old Delhi. If we go
into the villages, we can see semi-
naked, semi-starved peasants, farmers
and workers, At the same time
we can see splendour and show at an-
other place. This was the type of grow-
th and development that India was
having for many centuries. During the
Moghul period, the foreigners who
came to India were impressed by the
great development in our culture, art,
architecture, and wealth. At the same
time take the photographs that are
being published in some Museums
about the conditions of the poor men
who lived at that time driving the
ponies and carts.

Mr. Deputy-Speaker: Is this a Fi-
nance Bill
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Sari Velayudhan: I am only telling
this as an example in the matter of
nationalisation. I wag trying to explain
the lopsided and wrong policy that the
Government was following, with its
consequent effect on the poor people
of this country.

Shri Jagjivan Ram: You have move-
€d only one Bench from your right.

L 4

Shri Velayudhan: You will get your
chance to reply. I must ask, why, when
the Government are now spending a
lot of money on this nationalisation
programme they do not want to spend
money on programmes for the direct
welfare of the people. Members of Par-
liament from Madras and even the
Madras Government have asked for
10 crores of rupees for ameliorative
work. The pleais that the Govt. have
no money. You will spend crores on
nationalisation and you will find after-
wards that you have,put this money
into the waste paper basket. This is
the basis of my objection to the Bill.
That is why I said that the Govern-
ment’s policy is a lopsided one. You
cannot satisfy yourself by simply saying
that you have got a stable Government;
and that you have a good Government.
I know a sectien of the people is bene-
fited. But, it is at the expense of the
other section which is semi-starved,
and uncivilised. We must have a scienti-
fic plan. I know tke Five-Year Plan is
there. It wants an integrated economy.
At the same time, let us have first
things first. Let us organise the Econo-
my on a sounder basis. That is why I
said that I have always kad my own
doubts regarding the nationalisation
policy of the Government of India. It
has practically killed private enterprise.
It has killed the skill of the common
man and the technicians’ occupational
bias in this country. In this countty,
we are not lacking in engineers, we are
not lacking in technically skilled peo-
ple. We have got them in plenty. But,
are we making proper use of them?
You have taken up the Hirakud dam
and other projects. You have wasted
crores of rupees in such projects. Now,
you make a proposal for the nationali-
sation of the air services. I have great
fear I say again about its success. Let
us have first things first. If tlie Gov-
ernment have got money, let them
take up the nationalisation 6f land.
That would require a lot of resources
and would bring benefit to the common
man. That was the first thing to have
been undertaken and that should be
done for the success in the working of
the National Plan.

Shri Mulchand Dube (Farrukhabad
Distt—North): I do not think I need

98 P.S.D.
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take the time of the House in discus-
sing the merits or demerits or why
and wherefrom of the principle of

. nationalisation. The information that

has been supplied by the Governmeat
is eough to show that rationalisation
of this industry is absolutely necessary.
I ghall, however, discuss a few sections
of the Bill and the Schedule and place
myttobservations before the Select Com-
mittee.

I agree with my hon. friends who
have said that they do not understand
why there should be two Corporations
or why there should be even one. Why
should not this nationalisation be mana-
ged by the Government itself? Then,
there are no qualifications prescribed
in the Bill for the Members of the Cor-
poration, or the Chairman. My submis-
sion is that these qualifications should
be embodied in the Bill itself and
should not be left to the discretion oY
the Government or any hon. Minister.
This is a matter of legislation and the
more discretion you give to any indivi-
dual, there is chance of his making
mistakes.

The second thing to which I wish to
draw the attention of the Government
is that the allowances and remunera-
tions of the Members are left in the
Bill to be decided by the Members of
the Corporations themselves. In the
first place, the qualifications are not
prescribed, and then the remuneration
and allowances are left to be decided
by the Members themselves. We do
not know who the Members are going
to be, and who the Chairman is going
to be; whether they are men with na-
tionalist and self-sacrificing spirit or
whether they would be men who would
like to grab everything. The salaries
and allowances, if they are fixed by
the Corporation, should not be without
the approval of the Government. So,
this should be incorporated in the Bill.

In Clause 7 (2) (d) the Corporation
has been given the power to “acquire,
hold or dispose of any property, whe-
ther movable or immovable, or any
air transport undertaking”. This is an
unrestricted power and should nct be
given to any Corporation without any
restrictive provision. I think it is ne-
cessary to add that this should be done
with the previous sanction of the Go-
vernment. Then I come to the claims
that may be due from the companies.
The Bill provides that all entries in the
books should be taken into considera-
tion, but there may be claimg against
the companies which may not be enter-
ed in the books or which the compa-
nies may not be admitting. There is no
provision in the Bill for the settlerron®
of these claims. I think there sks.ald
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be some provision in the Bill analo-
gous to that which is found in the case

of other companies, that a certain -

time should be given within which
claims should be made to the Tribunal
or Government. If they are accepted,
they should be paid; if they are not ac-
cepted, they should be left for the de-
cision of the Tribunal. If no claim is
made within six months or 1B0 days
or whatever 1t may be, that claim
must be deemed to have been discharg-
ed. Some such provision is "necessary
in the Bill in respect of claims so that
whatever the Government takes over,
it may be able to say that there are
no further liabilities to be met.

Then there is the provision in clause
27 (4):

“If within the expiry of the said
period of one hundred and eighty
days, the holder of any bond fails
to require payment of its face value -
from the Corporation concerned
the bond shall cease to be redeem-
able at the option of the holder”

I have not been quite able to under-
stand the meaning of this Clause, and
I hope the hon. Minister, when B%e
comes to deal with it, will make it
clear.

Then, the Corporation has been
given the power to delegate its powers.
In the first place, we do not know what
kind of Corporation is goi to be
formed. And then to give it the power
to delegate its power to somebody else,
1 think, should not be permitted.

Then there is the Advisory _Councxl
also. There are so many Councils and
other things, and the unrqstrxcted
power that is sought to be given to
the Corporation does not seem to be
quite reasonable. My submission is
that the powers of the Corporaticns
should be more fully and clearly defin-
ed either in this Bill itself or in some
other legislation. For instance, in |
case of the Municipal and other Cor-
porations, their powers, functions and
duties have been clearly defined so that
they may not go behind certain pres-
cribed limits. A similar thing chould
be done in the case of these Corpora-
tions also, as we cannot afford to leave
the Corporations free and with unres-
tricted powers to do as they like.

That is all I have to submit on this
ill.

Shri Abdus Sattar < C
1 rise to support the Bill, This
ought to have come earlier, as the Go-
vernment have to give subsidy to 1un
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these airlines. To my mind, it is a
journey towards nationalisation of
every means of production and com-
munication. I have therefore great
pleasure in supporting it.

Provision has been made for two
Corporations. I think, ag the previous
speaker has said, that there is no need
for two Corporations. Just as thege is
a Railway Board, we can have an Air-
Board too. One Corporation will do
in my opinion. In many countties, there
is only one Corporation which runs
the airways, both internal as well
as international. The same thing can
be followed here also, and this will
bring in economy, as well as efficiency.
Another reason which leads me to sup-
port the Bill is that it will give relief
to the employees of the airlines. Now
we find that there is no permanency
of job, nor any unity in the grade or
in the method &f paying salary. They
vary from cofhpany to company. I
think, if the Government take over,
these discrepancies will no more exist.

As regards compensation, I think,
the compensation should be given at
the market value. If it is found that
there are aircrafts which have been
purchased long ago, and their market
value ig less, then compensation should
be given at the present rate. With these
few words, I support the Bill.

Shri K. Subrahmanyan (Vizianage
ram): I am glad Government have de-
cided to take this House into confidence
in respect of the proposed State-owner-
ship of civil aviation. The two Air Cor-
porations, whose establishment this
Bill envisages, will have a parliament-
ary enactment to provide legality ta
them, unlike in the case of some ot
the Government industrial undertak-
ings for whose management private
limited companies were formed under
the Indian Companies Act even though
financed from the Consolidated Fund.
That was a wholly untenable proce-
dure and I am happy Government have
grown wiser after experience.

Some of the hon. Members on the
Treasury Benches have been waxing
eloquent on the nationalisation of civ:
aviation that their Congress Govern-
ment are embarking upon. Let me,
therefore, analyse this so-called nation-
alisation policy of the Governmant. In
the first instance, notwithstanding con-
tinuous spoon-feading by Government,
not a single aviation company is suc-
cessful and efficiently run today.
Some of the most important con-
cerns have shown during 1351
an over increase of Rs. 60 lakhs
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over their 1949 losses of Rs. 110 lakhs.
This was after the Government had
twice allowed enhancement of fares,
once in December 1947 and again in
April 1948. As for the working condi-
tions and pay scales of the employees
of these companies, the less said the
better. The Air Transport Inquiry Com-
mittee’s report reveals the real state
of affairs in civil aviation.

During the last flve years, Govern-
ment have explored every possible ave-
nue of buttressing this industry and
preventing Humpty Dumpty _trom
having a great fall. They intro-
duced the ‘All up mail scheme’ where-
by the villager was taxed to subsidise
unworkable air companies, From
March 1, 1949, a partial rebate of nine
annas per gallon was given in the
customs duty on aviation fuel. As a
result of the rebate, Government had
lost during 1949 Rs. 37'8 lakhs in cus-
toms revenue.

Shri Namdhari (Fazilka-Sirsa): On a
point of order, Sir. The hon. Member
is reading. We can hear on tke radio
such kind of things. What is the good
of taking the time.........

Mr. Deputy-Speaker: The hon. Mem-
ber should lift up kis head,

Shri K. Subrahmanyam: In spite of
all this most of the air companieg are
making no headway. The only way
left for Government to save the air
companies from liquidation is to take
over the companies in order to benefit
the private enterprise. That is the
maximum help which they can render
to these air companies which are losing
a lot, every year under the present
circumstances. And they have now de-
cided on that. :

That is why we witness the strange
phenomenon of Big Business welcom-
ing this proposal. Journals financed by
industrial magnates which only the
other day laughed to scorn Jayapra-
kash Narayan’s plea for nationalisation
of mining and export trade are now
wholeheartedly supporting this Bill.
That should be a sufficient warning to
us to examine the implications of this
legislation very carefully,

A poet, with wide worldly experi-
ence, had once cautioned the old hus-
band with a young wife: ‘If your wife
smiles at you, do not be faoled inta
thinking that it is a right thing and
exchange the smile. But look hehing’.

Looking behind, whom do we find?
These business magnates and Big Busi-
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ness people are now welccming this
Bill. Why are they welcoming it? Be-
cause they invested their wartime for-
tunes in aircraft which the American
military authorities had disposed of at
dirt cheap rates. These gentlemen
launched air transport companies which
needed Governmental assistance at
every step. Today they are convinced
that no amount of back-pushing by
Government will see them out of the
woods. Therefore, they want nationali-
sation of civil aviation which wmeans, in
less discreet language, that Government
should take over their junk and pay
them cash! When the Labour Govern-
ment in Britain nationalised the coal
industry, it was described as ‘nationa-
lisation of losses’. This is one of thuse
examples kere which we are following.

In this connection, it will be perti-
nent to refer to a passage in the rezent
correspondence between the Prime Min-
ister and Jayaprakash Narayan. The
Prime Minister who had once inspired
us to become Socialists, iried to make
out a case against the principle of
nationalisation and asked: ‘Why should
we pay compensation for junx? Jaya-
prakash Narayan replied: When you
acquire junk, pay as you pay for junk’,

That is exactly my submission now.
Many of the planes now in use by these
companies are old, worth only as scrap.
The large number of air accidents in
recent months prove tkis fact. The air-
craft were obtained at throw-away
prices from American military authori-
ties and reconditioned for civilian use.
I am told a Dakota which normally
costs seven to eight lakhs of rupees
was obtained for Rs. 20000. Recondi-
tioning charges amounted to another
lakk of rupees, making the total of only
20 per cent. of what it actually costs
now. That was why the end of the
war say a mushroom growth of air
transport companies in our country.

. I suggest that a committee consist-
ing of Members of\ Parliament be set
up to assess the current market value
of the equipment that will be acquired
from the different companies. The com-
pensation that is to be paid to them
should not exceed the real value of
the material taken over from them.
The Tata Airline which startéd with
an initial capital of Rs. 2 lakh$ in 1932,
has today a capital investment assessed
at Rs. 150 lakhs. The company’s assets
expanded mainly at the tax-payer’s
cost. For instance, its net profit during
1944-45 was Rs. 12 lakhs. Wherefrom
did this money come? It was essential-
ly Government business during war-
time that enabled the company to
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amass its present wealth. So, it is un-
thinkable that it should now be paid
compensation at Rs. 150 lakhs, The
purpose of State-ownership and State-
management of an industry is to give
a better deal to the worker in the in-
dustry and to tke consumer of its pro-
ducts. The present legislation does not
provide for any structural changes
which will lead to a better lot for the
employees. Like the radways, which
are also a nationalised industry, the
"airways also will be managed by a set
of buregucrats who will replace the
managers and directors of the present
air companies. There is no provision
for greater association of the employe-
es and the technicians in the adminis-
tration of the industry. There is no
effort to give them an effective voice
in building 1t up. In Russiag today, the
aim seems to be the establishment of
State capitalism, which will combine
the inefficiency and corruption that go
with administration with the other ills
of capitalist owner-ship of industry. In
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Yugoslavia, on the other hand, an ex-
periment is now on to have workers’
control of industries. Such a control by
the employees can be easily achieved
in an air transport company because
most of the jobs are highly skilled ones
and only the cream of youth finds place
therein. In our neighbouring country,
Burma, the rates are very cheap be-
cause it is a nationalised industry
there. Therefore nationalisation should
take place on these lines and the
workers should have a control over
that industry.

So far as having two Corporations is
concerned, I am strongly of opinion
that tkere should be only one Corpora-
tion and not two.

Mr. Deputy-Speaker: The House will
stand adjourned till 8-15 A.M. tomor-
row.

The House then adjourned till a
Quarter past Eight of the clock on
Tuesday, the 21st April, 1953.



	lsd_01_01_20-04-1953_pI
	lsd_01_3_20-04-1953_pII

